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LOK SABHA
Thursday, January 24, 1963|Magha 4,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock.

.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Levy of Cess in Government
’ Hospitals

*455 Shri Maheswar Naik: Will
the Minister of Health be pleased
to state:

(a) whether it is a fact that the
Union Government have issued ins-
tructions tp the State Governments
and the authorities of the Union Ter-
ritories to levy certain small fees on
the treatment of patients in the Gov-
ernment dispensaries and hospitals,
including the dispensaries and hospi-
tals unider the C.H.S. Scheme; and

(b) if so, on what consideration?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)

and (b). The Health Survey and
Planning Committee recommended
as follows:

“The question of financing of
Medical care needs a careful
study. The introduction of a
system of graded charge for hos-
pital services except in the case
of genuinely indigent patients is
called for. The possibility of the
Jevy of a health cess is also worth
exploring”.

This recommendation has been
commended to State Governments

2549 (Ai) L.S.D—1
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and Union Administrations for such
action as they may consider neces-
sary., The recommendation is also un-
der consideration in respect of hos-
pitals and dispensaries under the ad-
ministrative control of the Govern~
ment of India. The Committee made
the recommendations in the context
of financial provisions for medical
care. It is also felt that the imposi-
tion of a small charge may help to
discourage tendencies to resort to the
free aid provided in hospitals and
dispensaries needlessly.

Shri Maheswar Naik: Medical facili-
ties are available only for a fraction
of the poorer section of our people.
May 1 know whether it is the inten-
tion of the Government to see that
these poorer sections of our people are
put to still greater hardship?

The Minister of Health (Dr. Sushila
Nayar): All the hospitals are catering
for the nceds of the poorer sections
of the community and there is no in=
fontion to take away what is being
given to them alrcady. However, there
are a substantial number who are not
so poor and even the poor people
might not find it too difficult to bring
5 nP, for a ticket or something like
that. :

Shri Maheswar Naik: It is also
stated that Members of the CHS
Scheme will be brought under the
purview of this measure. When they
are already making monthly contribu-
tions for the medical facilitics made
available under the CHS Scheme, may
1 know what is the justification in
asking them to pay this additional
charge also?

pr. Sushila Nayar; My hon, colle-
ague just now stated that there is
a tendency unnecessarily to go 10
the dispensaries. There is also a ten-
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dency to lose their old tickets and
everytime ask for a new ticket, which
is not to the advantage of the patient
himself, because the old record is
useful for giving proper treatment. In
view of this, a suggestion has been
made that even a nominal or token
payment might discourage these
trends.

Bhri Daji: Ig it the idea that a
patient will haive to make this pay-
ment for every ticket for every day
for every treatment?

Dr. Sushila Nayar: No Sir; it is in-
tendeg only for a new ticket.

Wl fmAw cEATgg AT g 5
Wew WIW A CETAEYT €7 Ze0eq
W F wend Awgll &1 S 7A0A
SEAT §, 99 (919 & WA &
a7 AgT § WT IARY AT gewy &Y
ST &7

ReTS WERT U WA qIW AT
ward agf § 1

Shri Sham Lal Saraf: If the levy-
ing of the cess is also to get some
revenue, may I know how much re-
venue Government expect to get from
this?

Dr. Sushila Nayar: On a rough esti-
mate, with a small token paymeant of

5 nP. the yield is likely to be Rs.
1000 a day in Delhi.

Mr. Speaker: Shri D. C. Sharma.
8hri D, C. Sharma: 456.

Shri Indrajit Gupta: Question 459
also relates to the same subject; they
may be answered together,

Mr. Speaker: Yes; if the hon
Minister has no objection he may
answer Questions 456, 459 and 474
also together.

The Deputy Minister in the Minis-
try of Finance (Shri B R. Bhagat):
Yes, Sir.

Gola Price
+
Shri D, C. Sharma:
Shri P. C. Borooah:
| Shri A. K. Gopalan:
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Shri P. Kunhan:
Shri P. Venkatasaubbalah:
Shri Prakash Vir Shastri:
“456..{ Shri J B. S. Bist:
| Dr. L, M, Singhvi:
Shri Hem Raj:
Shri Ram Ratan Gupta:
| Shri Mantri:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 461 on the
15th November, 1962 and state:

fa) what further steps Government
have taken to bring down the price
of golq in the country: and

(b) the success achieved im the
matter so far?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) A scheme for the control of trans-
actions in gold angd articles made of
gold has been brought intp force with
effect from the 10th January, 1963.
Forward trading in gold continues to
be banned, in pursuance of the noti-
fications issued for this purpose on the
13th November, 1962 under the For-
ward Contracts (Regulation) Act,
1952 and the grant of loans and ad-
vances against gold or gold orna-
ments has also been restricted to
some extent.

{b) The price of gold has fallen ap-
preciably. in view of the measures re-
cently taken by Government,

Gold Bonds Schems

.
{ Shri Rameshwar Tantia:

Shri Maheswar Nalk:

Shri Indrailt Gupta:

Shri Harl Vishnu Kamath:
| Shri A, K. Gopalan:

*459. { Shri P. Kunhan:

Shrj P. C. Boroeah:
Shri Bishanchander SBeth-
Shri Yashpal Singh:

Dr. L. M. Singhwi:

|_ Shri Hem Raj:

Will the Minister of Finance be
pleased to state:

(a) the total gold reserves raised so
far as a result of the introduction of
the scheme of gold bonds;
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(b) how far the scheme has helped
us to solve our foreign exchange pro-
blem; and

(c) further steps taken by Govern-
ment to bring out hidden gold in the
eountry?

The Deputy Minister in the Minls-
try of Finance (Shri B. R. Bhagat):
(a) and (b). 20.37 lakh grammes of
the value approximately of Rs 109
lakhs, according to the reports re-
ceived upto 18th January 1963,

(¢) Attention is invited to the Gold
Contro! Rules announced on 9th Janu-
ary, 1963.

00 fqiza faam
+
(& o Tz
tzw.{ I Fo F> aem
[ 41 @e Aio @d(

«a1 fra T4 72 3 17 £ ey #95
fF :

(%) wrea afFzen raat § oofm
v frg 1 faasi &1 #a & amy faan
™R

(@) 37 7@ % ot A9 &
THI A A9 T WG TF oAt yfa gE
& W 39 w1 ¥ afong freem g

(7) #T @w faFEr TE R
| g T g "I

(w) afz gt, @t @F ¥ =iy
FIFCT a4 geeqi % a1 91 & 7

fow A & gudar (s 70 To
wa) (%) e wEEq,
ey
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(@) &7 &% F qT™ AR
HI T ST F7F ar fore safeEl B
i frgan faamt (TR s
®H) F AT ATIAY AT WTEAEAE
2 37 & fog g 7 F71 9y 7uy -
faa fem a1 @@ e sEAR,
I F AT ZME 1 FAAMA
A1 ¥ fa7 w9 F a7 gaw AT §
ST H T FF B AT TG IEA F
feamr (g7 g femédz)
F gt F FT AT AT T Z R A
FAAFTIEE | 7o GIATT 4 FTTHT
ol arar &, gAfaq 34 & FrEd §
AT F2A T FATH G327 G g |

() <, & 1

(a) sa wfagaar  (Afefe-
§=r) #1 0F 9f3, foa & gqame e
1 737 fFar o7, gaT AT AT W@
g oamit 0
[Faarea & zar w1 afeq
geqr LT-762/63]

(a) 10th January, 1963.

(b) The time limit for declarations
by persons in charge of refineries and
dealers required to be licensed under
the rules expired only on the 17th
January, 1963. Stocks of gold dec-
lared by these persons have been
and are being checked by the officers
of the Central Excise Department
The time limit for other declarations
has not yet expired, and the question
of checking these declarations does
not, therefore, arise.

{c) Yes.
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(d) A copy of the notification con-
stituting the Board is placed on the
Table of the House.]

Shri D. C. Sharma; May I know how
far the curb imposed on gold orna-
ments has been successful in this coun.
try and what measures have been
taken in order to make this success-
ful?

Shri B. R. Bhagat: Sir, the control
order has only recently been enforced,
As the House is aware, nobody will be
permitted to make ornaments; above
14 carats and that is being rigorously
enforced. But there wil] be some
lapse of time before we can analyse
the success of this scheme.

Shri D, C. Sharma: Is Government
aware of the fact that since there is
.disparity in prices of gold prevailing
in India and Pakistan a lot of gold is
being smuggled; if so, may I know
what measures Government proposes
to take so that gold is not smuggled
into Pakistan?

Shri B. R. Bhagat: It is not correct
to say that a lot of gold i+ heing
smuggled out of Iniia into Pakistan.
It may be that, because of the efficicney
of the measures taken to check smug-
gling by controlling the refineries and
other things, som2 gold which has
been smuggled into the country, for
want of being dispo:ed of due to these
measures, may have been smugaled
out. But that would not be a large
amount.

Dr. L, M. Singhvi: Is Government
aware that golq ornaments are being
sold in the market today at exhorbit-
ant prices and, at the samo time, the
goli control rules have rendered a
million or more goldsmiths in this
eountry completely without any work
or employment: if so may I know
whether the Government has; made
any arrangements to provide them
with alternative avenues of work?

The Minister of Finance (Shri
Morarji Desal): Sir, I am making a
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statement at the end of the Question
Hour on this matter. That will ex-
plain the whole position. But I may
say here at this stage that if gold orna-
ments are sold—and there is room for
a month to sell, but the month will
soon expire—and if people go ang buy
themn, there is bound to be a rise in
prices of gold ornaments temporarily.
We, therefore, tell the people that
they should not do so. We are also
checking it. Those who are going to
do profiteering on this will have to
pay heavy income-tax. So, all this is
being looked into. The question
of pgold ornament-makers going
out of employment, I am afraid,
is very much exaggerated, because
thisg hapened even before I had issued
the Gold Contro]l rules. Even at that
time I was receiving letters from all
those people, saying that they are out
of employment and I do not know
why. They say that because I ask
people not to buy ornaments, there-
fore, they are out of employment.

Shri Hari Vishno Kamath: No, no.

Shri Morarji Desai: What is the use
of saying “No” when the hon. Mem-
ber is not aware of the correct posi-
tion?

Shri Harl Vishnu Kamath: We have
also got copies of those representa-
tions.

Shri Morarji Desai: Not all the
copies, 1 have met deputations.

Shri Hari Vishnu Kamath: We have
also met deputations.

Shri Morarji Desai: I am not going
to enter into a competition with the
knoweldge of my hon. friend. 1 am
prepared to agree that it iy greater
than ‘mine. I am only saying what I
know. I wag saying that there is no
question of their going out of employ-
ment when such a change is made. It
is almost a revolutionary change and
whep it is made there is bound to
be some dislocation for some time.
But it is not going to last long, be-
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cause the making or selling of jewel-
lery is not prohibited. Gold is not
the only metal with which jewellery
is made. Then, again, we are allow-
ing ornaments to be made with 14
carat gold.

Sbri U. M. Trivedi: Which is an
impossibility.

Shri Morarji Desai: It is said that
it ig not possible to make jewellery
with 14 carat gold by ordinary hand
and it requires machinery. My officers
have seen that there is a goldsmith in
Dalhi who is making jewellery with
9 carat gold by hand. Therefore, it
is all wrong to think or say that it
cannot be done. We are trying to
Jook intp this and help those people
to carry on their trade. Therefore, 1
do not think this is going to be a
problem.

g AR oARE AT § A
THAT § OF T = MT g § AR
AF F T AT N FF FA A &
oA fod ¥ T gar uz g & fa oo
T AT 3T W AT 4T WIT 6 ATET
Eac Sl £t

Shri B. B. Bhagat: [ think this ques-
+ tiop has been answered

Mr. Speaker: Shrimati Sawvitri
Nigam. Lady Members must have
preference on the question of pgold
ornaments,

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware...

Shri Berwa rose—

Mr. Speaker: When 1 have called
another Member, what is the point in
standing up?

wfy WiETTATY gvar: WY AATA W
wara M faear afgd o

s wEEG ST A (e
2 oW A AR AET R

Shrimati Savitri Nigam: May 1
know if the hon. Minister is aware
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that in Delhi itself 10,000 goldsmiths
have made a representation that they
may be given some alternative occupa-
tion like making precision instruments
in gome organised factories?

Mr. Speaker: The Finance Minister
says that no unemployment has been
caused by these orders

Shri Hari Vishnuo Eamath: That is
wholly wrong.

Mr. Speaker: Does the hun. Mem-
ber want me to say that the answer
of the hon. Minister is wrong? It is
only information that is to be sought
during question hour, and the Fin-
ance Minister hag given the informa-
tion. If the hon. Members are not
satisfied and they want some discus-
sion, that ig a separate matter,

Shri U. M. Trivedi: If he gives some
information which may not be correct,
we are duty-bound to help the Gow-
ernment in getting proper information

Mr. Speaker: If the hon. Member
has some special information on that
subject, I would request him to pass
it on to the Finance Minister so that
he might consider it.

Shri R. S. Pandey: A report appear-
ed in the press some time agop that our
country has hoarded gold worth Rs.
4,500 crores. ] want to know if this
ig true. How has the Ministry arrived
at this figure?

Mr. Speaker: That has nothing to do
with this question.

Shri Sonavane: May I know whether
several goldsmithg in the country have
representeZ that 14 curat gold orna-
menls are inpossible to be made? If
s0, what steps have been taken to
allay the fears of those goldsmiths?

Shri Morarji Iesai: | !xave already
said. . ..

Mr. Speaker: Thal answer has been
given. Hon. Members are not attentive
and then they stang up and ask some
question an answer to which has
been given, Thet ig the pity.
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Shri Sonavane: Some goldsmiths. ...

Mr. Speak-er: Order, order. He must
resume hig seat now,

Shri Indrajit Gupta: In view of the
fact that the total value of the gold
resources which have becn raised as
a result of the Gold Bonds scheme
according to the hon. Minister were
about 2 million grammes, whereas the
voluntary donations of gold made by
the public so far come to over 1 mil-
lion grammes, what steps is the Gov-
ernment taking to stimulate the res-
ponse of the relatively fewer number
of wealthy people to the Gold Bonds
scheme? Why is their response so
pnor?

Shri B. R. Bhagat: As 3 result of
the measures recently taken, that is,
the Gold Control Order, the contribu-
tion to the Gold Bonds scheme has
been stimulated. The last week's or
the last ten days’ figure shows that
there has been an upward trend.

Shrimati Renu Chakravartty: What
is the figure?

st Ho ®Te fTI : 7 THTT FY
gg a2 f& wies = T T 3
o AW a7 # AT & fAr A
T A=l 8 g w4 T HT 53
AT A A1 T ATZ & AT F7F T4
o1 R | AR 9z 79 4, A AT g
FTAT ANf2W) Af7 a7 76T & T FAT AOT
el ¥ 15 qTIFET IT TT AT AT TGN
&7 T o7 T P TT TA AR AT & Ao
f wHATET TAITA & A1 FEA AT E )
#fwe s feneg Mg oA § 1 3A &
ferd argireg ST S=dr g, FFT & §
ag AFAT @ TR

st Wt ¥ gy A T8
& | Y T A @Ry A g9 A §
T ¥ ford amgde A S A 2
afer Mt Fm T FET T A
0 FTATY E 39 F A7 Agdew
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AT | WX A TAT AL FG A1 AAT
¥ q g

Shri A. K. Gopalan: Will the hon.
Minister make an inquiry, if the tele-
grams angd letters that we have re-
ceived from different parts of India
are forwarded to him, and see whe-
ther the information, namely, that
there is acute unemployment and that
lakhs of people are unemployed (Shri
U. M. Trivedi: 27 lakhs) is correct or
not?

Shri Morarji Desai: Here jt i{s said
that 27 lakhs are unemployed; in
Madras when I went there, they said
that 14 crores were unemployedi.
These are all fieures which can easily
be given. As I said, when such a
change is sought to be made, there is
bound to be some dislocation: but the
dislocation will only be temporary ang
is not going to be permanent.

Mr, Speaker: Next question. Shri
Hari Vishnu Kamath

Shri Hari Vishnu Kamath: May I
know if ‘it is not the duty............

Mr, Speaker: Order, order; I called
him to put the next question.

Shri Hari Vishnu Kamath: But you
did not say ‘Next question’.

Mr, Speaker: I did say that So far
as this subject is concrerned the hon.
Finance Minister is making a state-
ment.

Shri Hari Vishnu Kamath: But what
happened to' Question No, 4577 That
has been left out.

Mr,_ Speaker: Shri 5. C. Samanta ..
Absent. Dr. P, N, Khan, .. Absent.
Both of them are absent. Next ques-
tion. Shri Hari Vishnu Kamath.

Foreign Exchange Reserves

*458. Shri Harl Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to state:

(a) the quantum of foreign exchange
consumed since the 8th June 1962;
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(b) the purposes for which utilised;
and

(c) the position as on 2lst January,
1963 with regard to India's foreign ex-
change reserves?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Total foreign exchange
consumed from June to December
1962 is estimated at Rs 638 crores.

(b) The foreign exchange was uti-
lised for making payments for mainte-
nance and developmental .imports as
well as for other current and capital
transactions such as payment of in-
terest ani repayment of loans, remit-
tance; for educational and other pur-
poses, etc.

(c) On th: 18th January, 1963, the
last date for which information is
available, the foreign exchange re-
serves amounted to Rs, 253.47 crores.

Shri Hari Vishnu Kamath: Is it a
fact that as regards some of the dele-
gations official or otherwise, that went
abroad since this date in June some
non-essential personnel, that is, non-
essential for the purpose of the dele-
gation, I mean, namely, wives and
members of the family of those mem-
bers of the delegation, were also al-
lowed foreign exchange?

Dr. P, S, Deshmukh: It is a wvery
disputable proposition.

Shri Hari Vishnu Kamath: If so,
what was the quantum of foreign ex-
change allowed to the non-essential
personnel of the delegation?

Shrimati Tarkeshwari Sinha: Great
restrictions and checks are exercised
on the allotment of foreign exchange
for the delegations going abroad. The
nature of the delegations is alio Jooked
into, and the quantum of exchange
reduced accordingly.

Shri Hari Vishnu Kamath: [ am
sorry the hon Deputy Minister has
<ither wholly misunderstood my ques-
tion or has evaded it.

MAGHA 4, 1884 (SAKA)
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Shri D. C. Sharma: What makes
the hon, Member think that wives ang
children are non-essential?

Mr. Speaker: Order, order.

Shri Harl Vishnu Kamath: I do not
know why my hon. friend Shri D. C.
Sharma iz not following my question
and he is needlessly interrupting me
in this way,

Mr. Speaker: Probably, Shri Kamath
was thinking of himself and Shri
D, C. Sharma,

Shri Hari Vishnu Kamath: But I
have been clear in my question. I do
not know why it is taken in a light-
hearted manner. I am sorry for the
needless cacophonous catenation, I am
sorry. I said that for the purpose of
the delegation, certain persons were
non-essential; I did not say that thev
were non-essential for all purposes.
My point was this, If non-essential
persong like wives were included n
the delegations, what was the quan-
tum of exchange allowed to them?
The hon. Deputy Minister has said
that great restraints are impozed
know that, but I want to know the
quantum of exchange allowed to them.
If the hon, Deputy Minister has not
got the information with her today...

Mr. Speaker: That was the Deputy
Minister wanteq to convey, namely
that those whom Shri Kamath consi-
ders a: non-essential were considered
essential in the particular cases in
which they were allowed.

Shri Hari Vishnu Kamath: But, how
much was allowed? That was my
guestion.

Shrimatl Tarkeshwari Sinha: No
non-essential persons are allowed to go
in the delegations.

The Minister of Finance (Shri
Morarjl Desai): T would like to know
the cases to which the hon. Member is
referring, so that. 1 can say whether
foreign exchange was allowed, and if
g0, how much. How can I give a gen-
eral reply?



6153 Oral Answers

8hri Hari Vishnu Kamath: Then, let
him place a list of the delegations on
the Table of the House.

Mr. Speaker: A separate question
should be put for that.

Shri Harj Vishnu Kamath: What is
ihe nature of assistance which has been
rendered or extended to India by the
world bodies such as the International
Monetary Fund and the World Bank
by way of direct aid or acceptance of
payment in rupees, so as to help India
to tide over the present crisis? May 1
know also the names of the countries
which have agreed to transactiong of
that kind?

Shri Morarji Desai: May I say that
it is not possible to give a reply on
such details, on a question like this?
If that information is wanted I shail
certainly supply all the information, if
a separate question is put,

Shri Indrajit Gupta: During the six-
month period when Rs. 638 crores of
foreign exchange were consumed, may
I know the earnings of foreign ex-
change?

Shrimati Tarkeshwari Sinha: I can
give the flgures for the six-month
period. 1 would like to give the latest
fipures for November, December and
January. In November, the leve] was
Rs. 239°73 crorcs. In December, 1962,
the level was Rs. 24791 crores

Mr. Speaker: He wants the total of
the foreign exchange earnings during
the six months. He wants the total
fizure only. Can the total not be
given?

Shri Indrajit Gupta: 1| do not want
the figures month by month, I want
the total for the six-month period from
June to December.

Shrimati Tarkeshwari Sinha: The
figure during the six months from
June to December works out to Rs
638 crores.

Shri Morarji Desai: [ can give the
details, and they are as follows. Rs.
348:49 crores were obtained through
exporta. The wutilisation of foreign
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asgistance including that under PL-
480 amounted to Rs. 275-17 crores.
The drawal from the IMF was to
the tune of Rs. 11'%0 crores; and
the fall in resrve accounted for the
balance of Rs. 2'46 crores,

Shri Hem Barua: Is it not a fact
that the drain on foreign exchange
due to gold buying is to the tun, of
Rs. 25 to 50 crores a year, and if so,
may 1 know the specific steps that
Government have so far taken to stop
buying of gold by smuggling so as to
conserve foreign exchange?

Shri Morarji Desai: The whole
gold policy is directed towards do-
ing that, and I think that it is sue-
ceeding.

Dr. P. 5. Deshmukh: The Minister
referred Lo restrictiong on delepations.
May I know the figures indicating
what savings have been made as a
result of these restirictions and how
!0 they compare with the figures of
the period when there were less
restrictions?

Shri Morarji Desai: If a separate
question is  tabled I can give the
information.

Shri U. M. Trivedi: Has the atten-
tion of Government been drawn to
a recent advertisement appearing in
the Statesman of the 18th instant
in which one travelling agency is
offering an exchange of Rs. 50,000
to all the sundry who want to go
to the United States?

Mr. Speaker: That i3 information
riven.

A ies ®i=w, (Tt
*y¢ 5o, W WA THA : FUT AR
qAT 3% WAEA, YELv F ATHICFA NI
FEAY ave & TAT F ATH § g A
F T F (F wiqd (a® Friawr, faeeft
FI WA ATHT7 % A0 fagamy & 7 A
A g Far fasay fem o & 7

e HAEE R I9EE (TTe
To Wo ) : w7 fswra faan v 2
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WA foF Fifaw faeel F1 fewge wra
FIHTC & @9 fagaor & fagr @ 9w

[It has been decided not to take
over Ayurvedic College Delhi, under
the direct control of the Government
of India for the present.]

;T 75T 3
QL NI T+l NGAT (49 & FT701 7§
favig fevar v °
The Minister of Health (Dr. Sashila

Nayar): The Delhi Administration had

appointed a committee of five mem-
bers tp review the working of the

Tibbia College and Lo make recom-
mendations about its future,

P e B
b AP i

(F &1 fegr & TET 3 GAT aE
gt oY, a7 wgoAr nr TA )

AT 9 fosw §9 5 (a9 0w
FAZY FART it * fF fafen afes w7
wfaer #47 g g W 3T Y oW
& ST AMGT AT 3T FAET A (R
#t 2 frza & 36 na AF w7 iy nfed
IAA ag A fawidTa #v & fF faed
mfafaaa #t aTw 7 7 ag wifaw
Fuar @ W oot wsfafrgdew
F A AT cqfey fEmy ¥ o
Ay AT T 3 fAawmfw &
HHT 97 TR F1 A A9 #7T hen fom
o

s MW ZET AT, X ug FEAT
Argan  fx m A feses feg oo 3
e & a1 gz 5 A g i §a [l
arz &g 97 {7 fagre fFq1 T m%,
|7 W AEE AY I/ § AMAA AT 2
T 39 K1 AT K f7 av a1é Faw
e v M 10 i S

To UHIET AMT : 4THA, 37T
BIAA 98Q & aga Pm weE gE 8
¥ qre F9ET £ FroE § ) ar A
ag® a1 & 37 & ard D g @
T A %% 0% gar7 w74 & 67 feer
fost &Y it o & For e fam S
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Distribution of Rilkand Power betweem
U.P, and M.P.

+

f Shri S. M. Banerjee:
7\ Shri Brij Baj Singh:

Will the Minister of Irrigation and
Power be pleased to stale:

(a) whether any final decision has
been arrived at between U.P. and
M.P. Slates regarding distribution of
Rihand Power; and

*461

(b) if so, what is the decision?

The Parliamentary Secretary (o the
Minister of Irrigation and Power (Shri
5. A, Mehdi): (a) No; Sir.

(b) Does not arise.

Shri S. M. Banerjee: Since the
matter i outstanding since a very
long time, what are the diffculties
which the Central Government face
in arriving at a decision, and also
whether the U.P. Government have
made specific suggestions to  the
Centre for a solution?

Shri S, A, Mehdi: The Central
Zonal Council had recommended that
the two Chief Ministers should meet
to finalise this matter. Now a meet-
ing is scheduled to be held on the
29th January and it is expected that
this matter will be discussed therc.

Shri 5. M. Banerjee: | want to know
whether any guidance has been given
by the Central Government to both
thy Chie? Ministers to arrive at an
amicable scttlement. If so, what
guidance has been given?

The Minister of Irrigation and
Power (Hafiz Mobhammad Ibrahim):
Personally I had a talk with them.
So many things were talked about in
this connection which I do not want
to disclose at this stage.

* Shri Daji: Since a meeting is to be
held on the 28th, has the attentien of
Government been drawn to a state-
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ment by the Chief Minister of U.P. in
which he said that the claims of
Madhya Pradesh are absolutely ab-
surd and shall not be considered?
If so....

Mr. Speaker: Order, order.

Shri Daji: This statement has ap-
peared in the press. Now a meet-
ing is to be held on the 29th. Have
the Government of India taken cogni-
sance of such a statement? Are such
statements not  unhelpful? What
steps are Government taking tp stop
such statements pending a final
settlement? ¢

Hafiz Mohammad Ibrahim: Pending
a final decision, the only thing that
can be done is to approach them, I
have made approaches four times to
U.P. during thig period. I had a per-
sonal talk also, and I have said that
the matter is now poing to be dis-
cussed by them at the next meeting
which is going to be held at the end
of this month,

Shri U. M. Trivedi: May I know if
any tentative propcsals have been
placed before the Government regard-
ing the share of Madhya Pradesh
from the supply of Rihand?

Hafiz Mohammad Ibrahim: The
question of any share does not arise
at this stage. When the parties come
to a conclusion that they give and
take, at that time this gquestion will
arise,

Economy in Administration

+
[ Shri Eswara Reddy:
| Shri Kapur Singh:
*462. { Shri Harish Chandra
| Mathur:
| Shri Y. D. Singh:

Will the Minister of Finance be
pleased to state:

(a) what steps have been taken by
‘Government to effect cconomy in
various spheres of administration in
view of the present national emer-

gency;
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(b) the amount actually saved so
far and likely to be saveq by those
steps, Ministry-wise; and

(c) whether State Governments
have also been directed to initiate
economy measures?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). A number of
measures have been initiated for
effecting economy in  administration
in the context of the present emer-
gency, particularly in non-defence
expenditure. The more important of
the steps taken relate to economy in
the use of paper, printing, and other
items of a contingent nature, curtajl-
ing of expenditure on travelling
allowance, overtime allowance and on
stalf budgets. Expenditure on non-
essential schemes and schemes not
direetly related to the defence efforts
has been curtailed by postponement or
dropping of the schemes. The Cen-
tral Plan Qutlay for 1963-684 has been
reviewed and reoriented by a proper
reassessment of the relative priorities
of the Plan schemes. The effect of
these measurcs will be reflected in
the Budget estimates for the next
financial year,

A statement ig laid on the table of
the House indicating in detail the
measures for economy in expenditure
taken by Government and the savings
likely in 1962-63 and those anticipat-
ed during 1963-64. Information from
some of the Ministries is still await-
ed and a supplementary statement
will be laid on the table of the House
as early as possible. [Placed in
Library. See No. LT-758/63.]

A high level Economy Committee
consisting of the Home Secretary,
Finance Secretary (Expenditure) and
Additional Secrectary, Planning Com-
mission, has also recently been set up
for making a summary study of the
staffing position and other matters
connected with expenditure in differ-
ent Ministries and making recom-
mendations for economy;

(c) Yes, Sir.
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e moxT 2 A wrrEFTA A
feafa %1 3@ go =17 gF ARG
FXFT F1 3T FH 17 F7 99 o
tfF 37 ¥ ghaqeat & 90347 «r deqw
qggr Jg !

st arewrrQ faegy ;oo
& 3 o 19T F QI 1 H qAerar Ee 7
Tsg FTHETU F T7 a9 F1 Fgr & fr g
THTAET F1 @Y g w9T A SART X
ST THTATHT &3 |

Shri S. M. Banerjee: I want to know
whether these economy measur-s have
been taken in the various departments
like the railways, and if it has been
seen to that they are not at the cost
of efficiency?

Shrimatj Tarkeshwarl Sinha: We
would take enough care to see that
efficiency does not go down.

wY mEars g o gHUAS w51 ¥EA
g7 T F fafeedi 7 o) areamgl
q &R RIS Fr FAT 27

st TR famy ez &
fafaezd 727 €1 %o a7z AT qEATE
FAAAT AT FTT F WA TR A
g o far &

Shri Ranga: May I know whether
any steps are being taken or are about
to be taken to asscciate the Estimates
Committee ang its Members at any
of the stages where these economy
measures could be considered and en=
forced, so that they might be able
to give the benefit of their experience
angd suggestions?

Shrimati Tarkeshwarjy Sinha: In
answer to the question I have gaid
that a very high leve]l inter-depart-
mental committee has been appoint-
ed. It is always open to the Estimates
Committee to suggest ways and means
of effecting economy while looking
into the estimates. I think they are
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doing very good work in a very res-
ponsible way and very effectively.

Shri Ranga: At one time, in the
Cabinet itself there was a committee
for this purpose. May I suggest that
the Estimates Committee may be con-
sulted by that Committee in regard
to this matter?

Mr, Speaker: It is a suggestion.
Shri Jashvant Mehta.
Shri Rameshwaranand rose—

Mr, Speaker: I did not call Swami-
ji. 1 called Jashvant Mehta. He does
not want to put a question. Shri
Dwivedi.

st Romre frady: wam w41 mgg
&1 qg 99 wew 2 fd geRlEat Ak
gt & ST fawell #1 @9 e A
saam § s AET 2 7 39 F a9

©Fe & faam # g aTE T R A

a1 #ixgt & feamedY v & 1T 7% &,
ar faselt & @9 ®1 929 A7 FA0 F
ga¢ gat 1 gz FI {77m & Far 4
#Y arf &7 a1 ag wet 421 & fF fa faay
HAL FT woo T soo & LA Xid 7
faoeft a1 &= 7 g 7

o, amam "Wt @aTo "
(st HgT &1 AN0): fasel & @ &
B9 TR A T T 8 AT I F AT
gz &1 wlwa # @ § oW agl
Y0 T HITE AT TAT FH A7 & | Te7E=
ag Filzr & wr @ g fF o AR
fasret & @ 3 fora=r ff 741 &1 <7 75,
qT A AT GO
Shri Hem Barua: In view of the
fact that some State Governments like
West Bengal have adopted certain
measures of ecconomy, may I know
whether such measures conform to
the economy pattern laid down by

the Central Government, or whether
they are independent of this pattern?

Shri Morarjl Desai: There could be
no pattern laid down in this matter
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for all State Governments by the
Central Government. They have their
own pattern in this matter,

Shri P. Venkatasubbiah: May I
know whether the Government has
taken into consideration the sugges-
tion of the consultative committee on
Community Projects Development that
some of these officers such as the
SEOs, etc. might be abolished and, if
80, whether any action has been
taken in this matter?

Shrimati Tarkeshwari Sinha: From
the statement the hon. Member would
see that quite a substantial saving
has been made in that Ministry and
we expect that in 1963-64 much more
saving can be expected from this
Ministry.

National Defence Fund

+
Shrimati Gayatri Devi:
Shri P. C. Borooah:
Shri B. G. Dubey:
Shri Bhakt Darshan:
*448. { Shri Vishram Prasad;
Shri Mohsin:
Shri Bishanchander Seth:
| Shri Hem Raj:
| Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) the total contributions both in
gold and cash (in India State-wise
and abroad) to the National Defence
Fund recelved so far;

(b) how this money is proposed to
be utilised and administered:

(c) whether the Auditor General
has been empowered to laok into the
details of the receipts and expendi-
ture for audit purposes; and

(d) if nol, the reasons therefor?

The Deputy Minister in the Miunis-
try of Finance (Shri B. R. Bhagat):
(a) Two statements are laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-T59/63]

(b) The Fund is administered by
the National Defence Fund Commii-
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tee and will be utilised for all pur-
poses connected with the defence of
the country including amenitiezs to
the members of the Armed Forces.

(e) Yes, Sir.
(d) Does not arise.

Shrimati Gayatri Devi: How much of
this money has already been utilised
for providing amenities, etc. to the
troops at the front and how much of
it has been utilised for ecitizens com-
mittees and things like that?

Shri B, B Bhagat: So far a dis-
bursement of about Rs. 37 lakhg has
been agreed upon which includes
funds for the amenitiez; or providing
assistance to the Army personnel who
were wounded or killed and a sum of
Rs. 12 lakhs has been provided with
the Chief Minister of each State for
incurring expenditure in connection
with the raising of this fund and
other matters.. ..

Shri Ranga: We do not at all hear.
A sum has been provided to the
Chief Ministers for what?

Mr. Speaker: He may speak a little
louder.

Shri B. B, Bhagat: . .. .for incurring
expenditure in regard to the speed-
ing up of this, that is, for providing
amenities to the families of the
soldiers,

Shri Ranga: Are we to understand
that this money is being spent for
speeding up collections?

Mr. Spcaker: He has corrected him-
self and says that it is for providing
amenities to the soldiers,

Shri Ranga: Evidently there are

some mental reservations.

Mr. Speaker: He should listen Lo
*he answer.

Shri Harl Vishnu Kamath: We do
not hear what he is saying. We
should know how much they are paid
and for what purpose before we can
put our supplamentaries.
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Mr, Speaker: That is why T am ask-
ing him to answer the question.

Shri B, R, Bhagat: The Chief Minis-
ters have been given an imprest ac-
count of Rs, 12 lakhs for amenities
to the soldiers who have been wound-
ed or killed and for other related
matters, as also for meeting certain
cost of collections,

Shri Ranga: That is the point. Are
we to understand that even the cost
of collection is to be debited to this
account? Ig this the way in which we
are going to help those of our jawans
and provide amenities to them? Are
we also to understand that there are
some mental reservations because my
hon, friend says one thing and correrts
himself to say that the State Chief
Ministers are given Rs. 12 lakhs in
order to speed up collections. We
would like to have more enlighten-
ment on this,

Shri Morarji Desai: May 1 say that
the hon, Member has not shown from
whence money is to be brought for

making propaganda also? It is only |

the minimum expenditure that is
made by these commiitees and that
has to come out of thiz fund. Whore
clse is it to come from? It is of
course the minimum. That account
is a'so senil to the Central Fund. But
it is not a major portion. As a
matter of fact, Government is also
spending. It is the Government staff
which is working, in the offices and
elsewhere, There may be =ome
minimum expenditure which may
have to be met out of this fund,
Otherwise, the Governments would
not spend from this,

Shri P. C. Boreoah: May 1 know
whether Parl’ament w'll be consulted
or informed with regard to the ex-
penditure from this Fund at any
stage?

Shri Morarji Desai: No, Sir.
o Frafy fog @ dorae feRT oz &

¥ e AT R AN 1w v A
¥y g mar 3, & viE 9z ¥ awe

MAGHA 4, 1884 (SAKA)

Oral Answers 6164

X &, g w1 @ & afaw @ v wxd
e @at ot it & 7

ot Wit ik oaw o= @
§9 I T oY 9181 @ T 1 g AR
F &=t & 1 wrf Fafaw varsw 77 fed
EIG -

Shri R, G. Dubey: May [ know what
is the approximate amount contribut-
ed by the former princes?

Shri Morarji Desal: I cannot give
that separate figure.

o WEA TRA ;AT AF A ATAHTL

¢, Waw JOC 42w ¥ 9% 9K 0¥
T OFA gAT §, AfET @ faw
¥ TG AT FF gA w9 feamar 1@
21 T A T A ¥ 9§18 ¥ |e
I OFA gar 2, dfea 1w F 3 A
At {garar mar g 1 gg JET [gar
g I 77 &7 fema w@a @1 a1 09T &,
farm T & 97 T SRR @R W oWy
far @mar & wR f&w aw@ @ a §
FeFT AT EET E |

sit qeaodt TE : ga w3Et §
T AT A FES § 1 9 39wl
® &1 Gar oy J1A7 & A ag G dgw
e 0 oo AT W fam g1 AR
TT FF A7 ALA BT H AT G20 EET B,
AT AF TG A R U AL adrar
Tl 2, dieq TANE TREA & B3
# qaman AAr & 1 98 M Gar dg
®e & &, 7 t% faf giafaw we ar)

Shri Indrajit Gupta: Has it been
brought to the Government's notice
that in several cascs the amounts
which are being deposited in the Nea-
tional D:f:nze Fund by the employers
of big industrial establishments om
account of deductions made from the
wages of workers fall short actually
of the amounts which are collectable
as on: day's wages”
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Shri Morarji Desai: I have received
no such information.

it 9o ATo A&V : fa= AW A
T ®9 F qET a7 w77 Wi AT g,
FAT GHTCHI HITH I A1 GHT THIAS
&7 G HT T IA GEAT A1 AAT A
qar g ?

sl JowEr arg :'ga-rﬁ UTEEq
&1 & 33 wwmran fe 99 €1 g1 &%
FFIfE@a & ST

Shri Hari Vishnu Kamath: Have
any reports reacheq Government that
in soveral cases considerably undue
pressure amounting g jabardasti has
been used and, if so, may 1 know if
any instruction has been issued by
Guvernment to officerg and gthers that
no such  pressure should be used
in the collection of defence fund
from the rich and poor alike?

Shri Morarji Desai: We have made
it very clear both through public
speeches and also  through circulars
that no pressure should be applied
anywhere by any officers or by any-
body else.

Shri Hari Vishnu
much effect.

Kamath: Not

Shri Morarji Desai: There are some
complaints that pressures are applied
but I kave still had no complaint from
any person thit he was pressed to do
s0. (Interruptions),

Some HOn. Members rose—
Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: This is
very funny.

Mr. Speaker: Shri Man Sinh P.
Patel.

Shri Man Binh P. Patel: May I
know under what circumstances a
different name, namely, the Sainik
Fund, in Gujarat was allowed?

Bhri Morarji Desal: Because that
name was given before the Central
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Furd was gtarted. Therefore it was
allowed to be continued. What is
wrong in that? I do not understand.

STl TR < T & ST wwar g
f& a2 & "oaql o IU-HiFEaT qur
g2 & WoAAT §I IT-HiAaT A wer
FI9 ¥ faaar w7ar faar & @ owud
qq4i & foaar &1a1 Feamr § ?

st Ay 3T qF ATew A g
fesemarfamg | A A fehawes &
qr g &aT faur @

TUN REAW : Ug AATA TN &l
g1 OHFT & |

Shri Narasimha Reddy: The Chiet
Minirier of Andhra Pradesh made a
statement sometime back that if the
rich do contribute to the National De-
fence Fund, legislation  will  have
to be introduced to compel them to
subseribe. May 1 know from Gov-
ernement whether such legislation =
under contemplation?

Shri Morarji Desai: This is a budget
matter and 1 cannot say anything
about it.

Gulhati Commission Report

*464. Shri Mohsin: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether the recommendations
of the Gulhati Commission have been
accepted by Government; and

(b) whether it is a fact that the
Andhra Pradesh Government are go-
ing ahead with the constructipn of
Nagarjunasagar (II stage), Srisailam
and Pochampad Projects without
waiting for the decision of the Cen-
tral Government on the report of the
Gulhati Commission?

The Minister of State in the Minis-
try of Irrigation and Power (8hri
Alagesan): (a) The report of the
Gulhati Commission iz under con-
gideration of the Government of Yndie,



6167 Oral Answers

(b) Government is not aware of
eny such action,

Shri Mohsin: Is it not a fact that
some of the Central Ministers, when
they visited Andhra Pradesh, were
also of the opinion that both these
projects could be started without
waiting for the consideration and
decision on the Gulhatj Commission’s
report?

Shri Alagesan: I too visited Andhra
Pradesh. But the projects have not
yet been sanctioned by the Technical
Advisory Committee.

Shri Mohsin: May I know when
the Gulhati Commission’s report was
received and what further action has
been taken on it?

Shri Alagesan: Tt was received last
November and we are trying to take
decisions in consultation with the
various State Governments.

Shri Shivaji Rao S. Deshmukh: May
I know whether it is a fact that prior
to the receipt of the Gulhati Com-
mission’s report, specific instructions
were issued by the Central Ministry
of Irrigalion to Andhra Pradesh to
the effect that the Srisalaim, Pocham-
pad and Nagarjunasagar projects
should not be taken up wuntil the
report is issued and the decisions are
finalised?

Shri Alagesan: There was no such
occasion

Shri A. P. Jain: May I know what,
if any, precautions Government is
taking to see that as a result 7f the
progress of the second stage of the
Nagarjunasagar Project, Mysore State
is not adversely affected?

Shri Alagesan: All these things are
under consideration.

MAGHA 4, 1884 (SAKA)

Oral Answers 6168-

Shifting of Offices from Delhi
+
(" Shri Harish Chandra
Mathur:
Shri Bhakt Darshan:
Shri P. C. Borooah:
Shri P. Venkatasubbaiah:
'465.{ Shri Hem Raj:
Dr. L. M, Singhvi:
Shri Ram Ratan Gupta:
Shri Mantri:
Shri Yashpal Singh:
1\ Shri Y. D. Singh:

Will the Minister of Works,.
Housing and Rehabilitation be pleased
to state:

-

fa) whether housing problem has.
become wvery acute in Delhi in the
context of the present emergency;

(b} what is th demand for (i) office
accommodation and (ii) residential
accommodation;

(c) how it is proposed to be met;
and

(d) what offices, if any, are pro-
posed to be shifted from Delhi?

The Deputy Minister in the Minis-
try of Works, Housing and Rchabili-
tation (Shri P. S, Naskar): (a) Yes
It has always been acute. The emer-
geney has made it worse.

(b) (i) 54.44 lakhs sq. ft.

(ii) About 90,000 units,

(c) Measures adopted to meet the
shortage include (i) wusing of pavi-
liong in the exhibition ground as
office accommodation, (ii) getting
Government accommodation vacated
from non-entitled bodies, (iii) shifting.
of offices outside Delhi (iv) hiring
more accommodation (v) construction
of new office and residential buildings.
ete.

(d) A list of offices proposed to be
shifted outside Delhi in whole or in
part is laid on the table of the Sabha.
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i:. Jame of Ofice/Department Remarks
0.
1 Exploratory Tubewells Organisation . Full Office.
2 National Buildings Organisation y . Full
3 Plant Protsction Quarantine and Storage Directorate - Full ,,
4 Nationa) Projects Corstruction Corporation Full ,,
5 Bhakra & Beas Dam Design Directorate Full ,,
6 Central Public Works Dcpartment Part ,,
7 Department of Tourism . Part ,,
& Depariment of Light Houses and nght Sh:p: Part
9 Indian Council of Agricultural Research . Part .,
10 Publications Division x Part  ,,
11 National Mineral Development Curporntlon Part .
12 National Sample Survey . Part  ,,
13 Khadiand Village Industries Commission . Part ,,
14 Fertilizers Corporation of India Part "
15 Qil & Natural Gas Commission Part »
16 Bridges and Fioods Desigrs Dizectorate of the Mmrstry of Rm] wa}rs Part .,
17 The All Indiz Handicrafts Board Part
18 The Central Hindi Directorate . Part 2
19 Dircctorate of Economics & Statistics Part M

Shri Harlsh Chandra Mathur: May
1 know to what extent the shifting
of the offices will relieve the situa-
tion and at what stage the matter
reste?

The Minister of Works, Flousing and
Rehabilitation (Shri Mehr Chand
Khanna): To the extent of 150,000 to
2 lakhs sguare feet. The decision was
tak:n not very long ago. It might
take a month or two before we s'art
moving these offices outside Delhi

Shri Harish Chandra Mathur: May
1 knnow what criteria have been decid-
ed unon in shifting these offices to
varirus places and whether they are
going to be located there in rented
buildirgg or in new buildings to be
put up there and may ] also know

whether under-developed States will
be taken intp consideration in this
mitter?

Shri Mehr Chand Khanna: The
selection has been made taking into
consideration the defence require-

ments, emergency and all that. My
Ministry examined the matter and
consuited the Prime Minister. Ulti-

mate!'y the matter was referred to the
ernergenc?r comrmittee of the Cabinet

ang then a decision was taken. Two
lets have been formulated, List A and

List 3. At the present moment, we
are taking action on List A, Ag re-
gards. the places where these offices
would be ghifted, we get into touch
wilh the warious State Governments
and at their suggestion, we are taking
up thuse buildings. Some of them
belune to  the State Governments
theraselves and others we may have to
hire.

st wE THA 2 o, & 9g S
e g F fom 1g awad Y g=r &
w5 2, 7 g o @ 99 F faar
HT o Twae foeet § g & W
s ?

ot AgTAR AAC: P THAA W
foee a9 Tar & W 30 &1 faw wit
TR 2

Shri P. C. Borooah: May I know
whether the University Grants Com-
rm.3sicn's big new building in Mathura
Rouad has been completed and is lying
untenznted?

IR R ¢ gW UF OF fafesw
ARy srara § 7

st qo ®vo fyid : wrw@ WT &
FATE TATRI-HEITATHT ST AT T8 T
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fafeers araft 73t g€ &, av a=dry a1
Y A AT Tt o9 g5 E, v g
TRAT H IT FT ITAM F 5T GFC
w1 faa 2 7 afe &, at qdr f19 s
TG §, fom & art § v 7 fa=re
fear & 7

{1 AFTAT AR : LHIL A fafozsa
@ A g H FET @rAT Ag TEgE E |
#7 ZAHr FIRE A 2 1 AfFA W
A T390 % 719 THE a1 A &
ghaar 2 &1 a3 a7 A & I
T JARL FiT | ATRN AR H, gHY
q3qt q, AT wEmTETHD &0 & oar
FLFIL &1 F1 2, IAF AL A AV H
/@ W@ g

Shri Sham Lal Saraf: Is it contemp-
lated to earmark some of the ac-
commodation thus created for officers
ang ofticials in Delhi whg have mnot
got any accommodation?

Shri Mehr Chand Khanma: Priori-
ty is for defence requirements, and
othcr things come only after that.

Shri P. Venkatasubbaiah: From the
defence point of view, may I know
whetiier the Government propose to
shift these offices to south of the
Vindhyas (Interruption)? I am sorry,
1 mean, South India.

(No answer was given)

Shri Ramanathan Chettiar:  After
shifting these offices out of Delhi,
may I know whut will be the net
saving of accommedation in Delhi?

Shri Mehr Chand Ehanna: There
is not likely to be any saving at all
We have been able to provide 3,50,000
square feet of accommodation in Delhi
since the emergency started, and there
is 2 demand for 2} lakh square feet
pending with me.

Dr. L. M. Singhvi: May I know whe-
ther Government propose to shift any
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of these offices to any place in
Rajasthan; and, so, whether Govern-
ment have already received an  ex-
pression of disinclination from the
Chief Minister to accommodate any of
these offices there?

Shri Mehr Chand Khanna: T have
no idea. I

Dr. L. M. Singhvi: The first part
of my question has not been answe-
red.

Mr. Speaker: He says he has no
information,

Dr. L. M. Singhvi: I want to know
whether any of the offices are propo-
sed to be shifted to any place in
Rajasthan?

Shri Mehr Chand Khanna: T cannot
say off-hand; if the hon. Member
wants this information I will Jook
inty the papers and tell him.

Shri S. M. Banerjee: I want to know
whether while taking this decision the
difficulties to be experienced by gov-
ernment employees moving out of
Delhi in respect of residential accom-
modation in other places where their
offices are shifted have been taken
into account; if so, may I know what
steps are being taken to provide them
with alternative aceommodation in
those places?

Shri Mehr Chand Khanna: We are
dealing with Central Government
which can have its offices all over
India and not restricted to any parti-
cu'ar place. Secondly, what we have
done is, so far as these government
servants are concerned, if they are
having their families in Delhi and
their children are going to schools in
Delhi, we are prepared {o allow them
to retain their accommodation in
Delhi and keep their children going
to schools in Delhi till their examina-
tions are over. After that their fami-
lies can move. Till then we can pro-
vide them with accommodation in
Delhi, and beyond that we are mnot
prepared to go.
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Shri S. M. Banerjee: My question
has been misunderstood,

Mr, Speaker: He wants to know,
when these Central Government em-
ployees move out to different places,
because they are having their resi-
dences here or they are provided with
quarters here, what arrangements
have been made for their accommoda-
tion in the different States when they
Zo there?

Shri Mehr Chand Khanna: It is not
correct that every government servant
in Delhi has been provided with
quarters. We have said so in answer
w a question that the total demand
is for 90,000 units and we have only
been able to provide accommodation
to the extent of 30,000 units and 60,000
officcers may be entitled to house rent
allowance. As far as they are con-
cerned we are trving to find accom-
modation for them. If we can get it.
well and good; otherwise, an officer
whether in Delhi or he goes to Bom-
,bay or Madras is cntitled to certain
facilitics a3 govornment servant and
thosc shal! be provided to him.

Shri Ranga: Are Government try-
ing to male yse of accommodation in
places  like Indore, Gwalior and
Nagpur where a lot of accommosdaticn
was built up becouse they happened
to be capitals carlier?

Shri Mchr Chand Khanna: I am at
present in discussion with some  of
the Chief Ministers, and the Chief
Minister of Maharashtra has offered
us very substantfal accommodation in
Nagpur.

Shri Priya Gupta: May I know
whether on the question of shifting
offices from Delhi any organised
labour un‘on has been eonsulted or
the matter has been distussed with
them at any conference? Also, may
I know whether the allowances pre-
vailing here in lieu of house will be
given to the employees when they go
to Rajasthan:; if not, whether any
compensatory help economically
would be granted to them?
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Shri Mehr Chand Khanna: We are
dealing with Central Government
servants and not with industrial
labour,

Shri Priya Gupta: I know that, But
there is also a union of organised
labour.

Shri Mehr Chand Khanna: Sir, if
I am interrupted like this I cannot
go on with my reply. As regards in-
dustrial workers, they are governed
by certain rules framed by the
Ministry of Labour. They are en-
titled to certain considerations which
shall always apply.

Shri Priya Gupta: What about the
compensatory allowance? The ques-
tion is not answered. Sir, I seek your
protection.

Mr. Speaker: When I need protec-
tion against the Member, whose pro-
tection should I seek?

Shri Priya Gupta: I rose five or six
times.

Mr, Speaker: Without my calling
hirn,  he puts the question and com-
plaing if the answer is not given.

Shri Priya Gupta: It iz not answer-
ed. So, 1 seck your protection,

Mr. Speaker; He gocs on  putting
questions and simultaneously says that
he is secking my protection. He defies
my dircctions orders, everything, puls
questions and then says he is secking
my prolection and, therefore, he
should be allowed to put qucstions.

Shri Priya Gupta: You have to see
wiether my question has been ans-
wered or not.

Shrimati Savitri Nigam: May I
know whether the hon, Minister 1s
aware that while 19 offices have been
shifteq frgm Delhi, more than 19
offices have been opened in Delhi?
What are the steps that he is taking
to stop the opening of new offices in
Delhi?

Shri Mehr Chang Khanna: I told
the House just now that we are tak-



5175 Oral Answers

ing into consideration only the re-
quirements of defence. For any new
office to be opened in New Delhi that
is the criterion that we adopt.

Mr. Speaker: Next question.

Wt o fag o owema w2,
farzin #3797 fam &% foar 2, o9
AYEr A frar am o0

Weqeq RFIIT - dZA T & AT 2 |
¥ wAgd 2 fr faegt faar grar 2,
AT A A A ardr 2

Upper Sileru Hydro-Electric Project
+

466 / Shri P. Venkatasubbaiah:
"\ Shri Surendranath Dwivedy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
exccution of the Upper Sileru Hydro-
Electric Project has been held up due
‘0 certain bottlenecks like supply of
machinery and steel;

(b) whether any represcentation has
been received in this matter; and

(c) if so, what action has been taken
to remnve the bottlenecks?

The Parliementary Secretary to the
Minister of Irrigation and Power
(Shri S, A. Mchdi): (a) No; Sir.

(b) and (c). Some Members of
Parliament from Andhra Pradesh rep-
resented some time ago that action
should be takzn in respect of pro-
curement of machinery and steel for
this project. These matlers are being
attended to.

Shri P. Venkatasubbaiah: May I
know whether it is a fact that no
order has been placed for the supply
of turbines, so far as this project is
concerned, with the result that the
time schedule will not be kept up for
the generation of electricit:"?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The exchange for power
plant and equipment has been releas-
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ed and orders placed under Swiss
credit,

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that so far
as the supply of turbines is concern-
ed, the manufacturers are not being
given a specific order by placing the
necessary deposit with the result that
generators would be supplied and not
the turbines? )

Shri Alagesan: I may enquire from
the project authorities these details
and place them before the House.

Shri Surendranath Dwivedy: 1 do
not know how my name was club-
bed for this question. It seems there
is some confusion in the office about
my question. I wanted information
regarding the Bali Mela project which
is different from the Upper Sileru
project,

Mr. Speaker: Does he want to put a
question now?

Shri Surendranath Dwivedy: I want
to know whether the Bali Mela pro-
ject is proceeding according to sche-
dule or has been held up on account
of the emergency.

Shri Alagesan: As far as the Bali
Mela dam is concerned, it has been
held up for want of agreement het-
ween Orissa and  Andhra Pradesh,
The two Chief Ministers met recenllv
and arrived at an agreement, So.
now work on Bali Mela will go on
according to schedule,

Dr. K. L. Roy: May I know whether
it is a fact that in the Upper Silern
project only the civil enginecring
portion will be completed in June
1964 and the production of power will
be delayed breause the machinery has
not been ordered and the steel for
penstock has not so far been
arranged?

Shri Alagesan: [ should enquire
from the project authorities the
details as to whether the orders have
been placed. Then only I would bha
in a position to answer this question.
As far as my information goes, there
would not be any such delay for
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want of delivery of turbines or cther
machinery.

Shri Ranga: When there is so much
of clamour for more and more power
and there arc complaints that there is
so much of shortage of power and
efforts are supposed to be made for
starting any number of new power
schemes, especially smal]l ons, why
has so much delay been allowed to
take place in regard to the comple-
tion of the Upper Sileru project?

Mr. Speaker: Now he is arguing.

Shri Alagesan: No delay has taken
place.

Shri Ranga: How can you say
there is no delay? Ask the Andhra
Pradesh Government as to what they
feel.

Mr. Speaker; Ncxt question,

Auxiliary Nurses Training Course
+
Strimati Vimla Devi:
“19%e < Shri Yashpal Singh:
S‘.h Bishanchander Seth:

Will thc Minister of Health be
pleased to state:

(a) whether Government have any
scheme to introduce a short course
for nursing auxiliary training;

(b) if so, the number of nursing
auxiliaries to be trained under the
scheme; and

(¢) the expenditure to be incurred
by the Centre in this respect?

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (a)
Yes, Sir.

(b) Tt is proposed to train about
10,000 nursing auxialiaries by the
end of 1963-64.

(c) About Rs. 25 lakhs during the
year 1963-6G4.

Shrimatl Vimla Devi: There are two
courscs. One ig a three-month course
and another is a 15-day course run by
the Ini.’'an Red Cross. 1 want tp know
whether all the Health Centres in
Delhi have taken up the short course
of 15 d:vs; and whether this course
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will be extended to the whole of
India.

Dr, D. S. Raju: The course that is
referred to here is the three-month
auxiliary nursing course and the
course that the hon. Member is refer-
ring to ig the home nursing course of
15 days.

ot mar Tag o wr & Srg wwar
g fr o difore 3fm & @ s &
gAufefaddt T a7

e |51 (¥ gEiren AMT)
Qo7 T T & R e wE i $¥ faw
ZfAT 2 FT AR FW 9T FaAT IF,
H/Y7 T TG WAT TG 5 @Aar &
FLT ITFI WIATFAT TG grar & av
ITFT WA o Htad wA #r gfaar
I3 &1 73 f979 fF 79K 98 9%
T FARATE AAT IT TH |

Shri S. M. Banerjee: Just one ques-

tion, Sir.

Mr. Speaker: I made that complaint
to him because he continues to speak.
If he only stands up, he may get a
chance more often. He may ask a
question.

Shri S. M. Banerjee: Has the Red
Cross also started a short course in
home nursing? If so has the scheme
been introduced only in Delhi or in
other parts of the country also?

Dr. D. S. Raju: All over India.
SHORT NOTICE QUESTION

W™ ¥ F UE A 6 i adl
+

] J’q‘} IR OTgH qA1IX

g e A FwEo

a5 s foaer azemE

gar Uit gero (rad
opr afacern w51 77 TR AFA
3
(%) Fr ag == & i® wfa@n §
o AT =|'r=Tf'-:'=r YA T ATLAT 990
F Wredr7 ®i §oAdl gni
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(@) afeg, A Frag it 79 &
fF 29 w@e &1 o9 99 g 99 |
¥ wgi o=t frgfam g Y, fromme w
forar T ; w7

(T) #Fw 3T% 9 ¥ §H W9fa-
FTF FESE qGT HRWATE® aA AWl
‘WY gU € W afe &, & sm Iwded
HZAT & BAAEY W F qEAFAT TGN
TR

sfaeett daY (=Y gy T T )

(F) < &, awifar & &7 TrEr
fogfar feal qu §

(@) &

(7) awFT & Y fEAr 9w
F mmfasas FEena ar giatrex
W & & &5 og=Ear gl fadr o
W OAFIX & wmaw & O
aw ¥ far @ad wy & fag
A T 9N F I AT AT
§ AT TR gc aF g8 AT &7 aforw
& % 37 A=TFw faAsig & 50 wes
q@r =TT |

{1 T AAF AR ;I AT 9
gd o A WA+ §F fa fom
& arg oA T fF gg A amfew
g?

W UNaITT FEEW : qg WAL
g€ @1 ¢¥ faqmaT F1 #4947 qar
w 3o fZAwAT &1 1

s @3 : e frEET, &R A
eed ?

I QATFITE  FEW ;A A
QSR FT g 97 I 8, a9 {883
fereaw wlt Fgh g0 7

ot TW JTF A@T : AT BT AT
WA gt 2 &t AEHr ¥ nAAT
Tearfz #t aEwErQ F7 AT AR O
aY Fqr Ta WAY ag T@H AT FA FA
& wq arAwTa FOrE T q@ TEET
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qaT FET AT AEFL FAT ST I T
qar g1 =Jw ?

ST TEEE e AT a8 6
f& ¢¥ faamat #t goat e @ wE
/YT 9€ 47 30 ATAT T, 7= {7 gawr
gAR M AT T, AR SHT /AT
™ AR A I A ¥ g §uw
AAH UT | IFAF AT THAIL A qar
w1 fF g gfema A & 1 vwd A
/A FTETE S0
I may explain, Sir, that when I say,
“Indian Chini”, I mean that his

mother is an Indian Gurkha and his
father is a Chini,

o TR ¢ T § Aag 9w
aFar § @ sowt qar §F == qv "
IaFt & Sfeam St Fed @1 gfer
T AT g1 oawar g 7

TAH FEYET : dg Al e faw
Jeill

Shri Hem Barma: In view of the
fact that the Chinese have spread
their tentacles in different directions
and in diffecrent avenues also includ-
ing the Army, from NEFA to Delhi. ..

Mr. Speaker: Order, order. The
hon. Member should directly come to
the question.

Shri Hem Barua: It is meaningless
without this background.

Mr. Speaker: I am not concerned
with the background. This is g ques-
tion relating to a particular spy at a
particular moment. Now, the hon.
Member might put his supplementary
question on that,

Shri Hem Barua: May I know whe-
ther Government have taken any posi-
tive steps to screen all those new re-
cruits with Mongoleid faces, so that
any Chinese might not creep in?

Shri Y. B. Chavan: Yes, all the pre-
cautionary steps are being taken, and
I have made a reference to that in my
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reply alread;. DPrecautionary step:
have been taken and screening is
made.

Shri Surendranath Dwivedy: May I
know whether this is the solitary case
that has come to notice or whether
there have been such cases previously
and proper precautions were not taken
in this case while recruiting persons
to the Army?

Shri Y. B. Chavan: That is the only
solitary case that has come to our
notice. There was no such case be-
fore.

o fem qeAmaw o oT9 o AGETr
TS & qEr WA @1 =ww Fr
afzfsdz a1 a1 781 fr @ wmar
% T w7 wTE 2 5 AT 7

Shri Y, B. Chavan: Yes, there was
a certificate when he was recruited,
and the certificate was from a local
businessman and it was to the effect
that he was a Gurlkha,

At @¥ : fam wwy ag wIar |
qT IFF 912 79 g 3T 7 T ATTH
# IT ATEAT FTFIE FHRATT TA Y
T AEY, T TAFT T FIE TFAT AT
Famg?

st gEEaTE W foa T
72 & fF 909 &1 geraa adf a4,
i 7 at g9 9 & ar, IAFT
g% Hiwr Far faen ?
Shri P. K. Ghosh: May I know whe-
there any police enquiry or enquiry

through the Intelligence Branch is
made or not before recruitment?

Mr. Speaker: That answer has been
given already.

ot TR ¥9F grEm ;. # ST
AT g & o s | # Far d
WY 5@ avg & wfxfeae W E ar fw
AT TCHIC F T a0 & AIFT
&, A WL A9 T F) T8 HEAFTT
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g ar oF ITEITT ¥ afefede q%
wOF: 351 fwar T oY feafy 7 ?

Shri Y. B. Chavan: I had only in-
cidentally mentioned that that man
happened to have a certificate from
a Jocal person who happened alsg to
be a businessman,

WRITTEN ANSWERS TO
QUESTIONS

Thermal Power Generation

457, J Shri S, C. Samanta;
1 Pr. P. N. Khan:

Will the Minister of Irrigation and
Power be pleased 1o state:

(a) the progress made in the wtilis-
ation of washerv middlinegs in the gen-
eration of Thermal Power; and

(b) what are the economics of a
power station using straight ceal and
middlings?

The Minister of Siate in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) At the beginning of the
second Five Year Plan no washery
middlings were being utilised for gen-
eration of power. Middlings used in
the first yvear of the third Plan amount-
ed to 177 million tons. The utilis-
ation by the last year of the third Plan
period is anticipated to rise to 522
million tons.

(b) While more power would mnat-
urally be available from an  equal
quantity of superior quality coal with
lower ash content as comparcd with
middlings, superior guality coal 1s not
available for large-scale generation of
power. Middlings, which are a  by-
product of coal washeries, can be used
in thermal power stations and are
available in larg® quantities, Desides,
while middlings have a fixed consis-
tency in the matter of their ash con-
tent, that would not be so with straight
coal. The use of middlings in the cir-
cumstances would be cconomical from
the national point of view.
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()verhaul of P.W.D.
Dr. U. Misra:
*168. { Shri Harish Chandra
Mathur:

Will the Minister of
pleased to state:

Finance be

(a) whether a team appointed by the
Committce on Plan Projects to go into
the speedy implemeontation of plan
programmes has reconmended a
thorough overhaul of the Publie
Works Department set-up both at the
Centre and the States; and

(b) if so, what action has been taken
by Government to implement the re-
commendation?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes. A copy of the mazin
recommendations is placed on  the
Table of the House. [Placed in Libr-
ary. See No LT-T760/63].

(b) The Government is sturdying the
recommendations and will take a de-
cision shortly as to which of the re-
commendations may be accepted and
what action shoulq be taken to  im-
plement them.

DBhakra Right Bank Power Project

*469. Shri Bishanchander Seth: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Russian
engineers arc visiting or have visited
this country in order to sign a contract
with the Government of India for the
execution of the right bank Bhakra
power project;

(b) whether the designs submitted
by them have been approved by Gov-
ermment;

(c) if so, the details thereof; and

(d) what will be the expenditure in-
curred by Government?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) A team of Russian
Design Engineers arrived in India on
24th November, 1962 to finalise the
project report prepared by them, after

discussion with the project authorities.
Another team is expected lo arrive by
the end of February, 1953 to finalise
the contract for the supply of equip-
ment.

(b) The designs have been approved
with minor modifications.

(¢) The designs zomprise the build-
ing of the Power Plant along  with
concrete sub-structures, electrical and
mechanical systems, gates and hoists,
steel structures, generating units in-
cluding turbines and generators with
station service, auxiliaries and 220 KV
set up sub-station.

(d) The total estimated cost of the
Project including Transmission ILines
etc. is approximately Rs. 3535 crores.

Indian Officials to Internaticnal
Meetings

470 Shri Yashpal Singh:
"\ Shri Bishanchander Seth:

Will the Minister of Finance be
pleased to state the steps Government
have taken or contemplate to toite with
regard to deputations of officials and
non-officials to various Iniernational
meetlings in view of the Natlional
Emergency and the foreign exchange
position?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): In view of the Emergency and
the foreign exchange position, pro-
posals for deputations abroad are seru-
tinised very strictly and, as far as
possible, only those which are un-
avoidable or are likely to lead to sub-
stantial saving in foreign exchange or
relating to the defence effort or of
direct benefit to administration ere per-
mitted.

M.B.B.S. Course

Shri P, C. Borooah:
*471. ¢ Shri Hem Raj:
Shri Mantri:

Will the Minister of Health be pleas-
ed to state:

(a) whether the Central Govern-
ment have asked the State Govern-
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ments to reduce the duration of the
MB.B.S. course to four and a half
years and also provide for compulsory
service in the military or Government
dispensaries before permanent regis-
tration; and

(b) if so, the reasons therefcr?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Medical
Council of India have revised the cur-
riculum for the M\B.B.S, rours~ in the
light of the latest developments and
advances in medical education. The
revised curriculum is of 4} years’ dur-
ation followed by compuisery house-
manship for one year. The Council
have asked the universities to adopt
the revised curriculum from the acade-
mic year 1963-64. Tha Council have
inter alia recommended that the candi-
dates after passing the final MB.RB.S.
examination be provisionally register-
ed and that before granting permanent
registration they wil] te required to
undergo compulsory rotating house-
manghip for a period of 12 months in
an approved hospital or Health Centre.
This is expected ‘o give them better
training than internship. Work in the
defence medical services or any other
medical institution recognised for the
purpose will also serve the same pur-
pose. The Government of India have
requested the State Governments,
medical institutions etc., to adopt the
measures suggested by the Council
immediately in order to meet the
shortage of doctors and the increased
necd for doctors in the present emer-
gency.

Rajasthan Canal

#4172, Shri Hem Raj: Will the Minis-
ter of Irrigation and Fower be pleased
to state:

(a) whether a meeting of the Chief
Secretaries of the Punjab ond
Rajasthan was held about two or three
months back for the finalisation of the
colonisation policy of the Rajasthan
Canal; and

(b) if so, the decisions arrived there-
at?

JANUARY 24, 1963

Written Answers 6186

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) and (b). Two meetings
between the representatives of  the
Governments of Punjab and Rajasthan,
and three meetings between the Secre-
tary, Union Ministry of Irrigation and
Power and the Chief Secretaries of
Punjab and Rajasthan, have been held
in 1962. The last meeting with the
Chief Secretaries of Punjab and
Rajasthan was held on 14tn September,
1962. The discussions have not yet
been concluded and it will take some
time more before the colonization
policy for the Rajasthan Caznal s
finalised.

Power Fallures in Delhi

*473. Skri Shiv Charan Gupila: Will
the Minister of Irrigation and Power
be pleased to refer to the replies given
to Starred Question Nos. 37 and 51 on
the 9th November, 1962 and state:

(a) whether Government have taken
any decision on the recommendations
made by the Kuwmar Committee,
Dharma Vira Committee and Damle
Committee appointed to c¢nquire into
the power failures .n Delhi during
1961 and 1962; and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) and (b). The Damle
Committee has not so far submitted its
report, A statement iadicating the
present position of the action taken on
the recommendations of the other two
Committecs is laid on the Table of the
House. [Placed in Library. See No.
LT-761/63].

Family Planning in Delhi

#475, Shri Y. D. Singh: Will the Min-
ister of Health be pleased {n state:

(a) whether the attention of Govern-
ment has been drawn to the reports
appearing in the Press indicating the
hostility of the public and the local
bodies of the Delhi to the programines
of family planning;
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(b) whether Government have de-

cided to “go slow” with the family
planning programmes; and

(c) the amount of moncy whizh
would be saved as g result of this new
approach to family planning  pro-
grammes?

The Minister of Health (Dr. Sushila
Nayar): (a) Government have seen
reports which show that the Delhi
Municipal Corporation have decided
to make financial provision for the
continuance of family planing pro-
grammes during 1963-64. In the public
also jmportance of family planing is
being realised more and more.

(by and (c), Governraent have not
decided to go slow with the family
planning programmes,

Power Projects

*476. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that some
power projects which were nearing
completion have been given top
priority in their complation;

(b) if so, which are the projects that
will be completed and by what time;
and

(c) the steps that have been taken
to speed up the work?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir.

(b) and (e). A statement is laid on
the Table of the House. [Placed in
Library. Seec No. LT-TESJ;ES].

Adulteration of Foodstuffs and Drugs

*477. Shri Hari Vishnu Kamath: Wil]
the Minister of Health be pleased to
state:

(a) the measures laken against the
manufacture and sale of adulterated,
spurious and unbrandad foodstuffs and
drugs since the 26th October, 1962;

(b) whether any legislation is con-
templated by Government in this re-
gard; and

(c) if so, when the relevant Bill is
likely to be introduced in Parliament?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). A statement con-
taining the requisite information 1s laid
on the Table of the Sabha. [Placed in
Library. See No, LT-764/63.]
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Kolar Gold Miney

*479, Shri Mohsin: Will the Minister
of Finance be pleased to state:

(a) whether the Cen‘ral Government
have taken over the Folar Gold Fields
from the Mysore Government;

(b) if so, on what terms and the
amount of compensation paid to the
State Government; and

(c) whether Government intend to

take over other Gold Mines of Mysore
State?
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The Deputy Minister in the Ministrx
of Finance (Shri 8. R. Bhagat): (a)
Yes, Sir.

(b) Compensation payable to the
State Government is under negotiation.
Besides compensation, the State Gov-
ernment will also recaive royalty at a
fixed rate of 6} per cent. of the sale
price of gold produced and also Dead
rent, surface rent clc. undep the
Mineral Concession Rules. They will
aiso be entitled to reimbursement of
certain taxes which would otherwise
have been payable to them.

(c) Yes, Sir. It has been decided
in principle that the Hutti Gold Mines
should be taken under the adminis-
trative control of the Ceatral Govern-
ment.

Himalayan Herb {or Cancer

*480. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that a herb
grows in the Himalayas in the Dehra
Dun region which is useful for the
treatment of cancer;

(b) whether any research hag been
made on it; and

(c) it so, with what result?

The Minister of Health (Dr. Sushlia
Nayar): (a) The plant botanically
known as ‘Hippophae Salicifolia’ which
is understood to be growing un  the
Himalayan ranges is rcported to be
useful in the treatment of cancer.

(by The Indian Cancer PResearch
Centre at Bombay has carried cut cer-
tain preliminary laboratory tests on
the bark of this plant.

(¢) The tests carried out so far per-
tain only to two types of experimental
tumours in mice and rats. On an
average 60 to 70 per cent. inhibition of
the tumour growth was found in mice
treated with the extracts as compared
to the growth in untreateq cases. The
experiments are still in progress.
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Godavari and NKrishna Rivers

*481. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any proposal to link up
Godavari and Krishna rivers, to direct
the surplus waters of Godavari 1o meet
the demands of Krishaa Basin is
under the consideration of Govern-
ment;

(b) if so, the details thereof; and

(c) whether this matter has been
discussed in the Southern Zonal Coun-
cil meeting?

The Minister of State in the Ministry
of Irrigation ang Power (Shri
Alagesan): (a) Yes, Sir; sucth a pro-
posal is under examination.

(b) The details.have yot 1o be work-
ed out.

(c) No, Sir.

Bonus for Contractors

*482. Shri Yashpal Singh: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether it is a fact that his
Ministry has announced a bonus to
those  contractors who  complete
emergency works within the shortcst
possible time; and

(b) if so, the details thereof?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna); (a) Yes.

(b) To specd up the completion of
emergent works, so declared byla
competent authority, bonus may be
offered, at the time of signing of the
contract or subsequently at the
following scales:—

(i) For contracts over Rs. 10
lakhs:—Rs. 1,000 for each day
saved on the completion date,
subject to a maximum
Rs. 20,000 in all

(ii) For contracts between Rs. §
lakhs and Rs. 10 lakhs:—
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Rs. 1,000 for each day saved on -

the completion date, subject to
a maximum of Rs, 10,000 in all.

(iii) Contracts for works under
Rs. 5 lakhs:—} per cent of the
total payment under the con-
tract or Rs. 500 per day saved
on the completion date, sub-
ject to a maximum of Rs.

5.000 in all.

Delhi Master Plan

*483. Shri Shiv
Will the Minister of
plecased to state:

Charan Gupta:
Health be

ta) whether a High Power Com-
mitice with the Home Minister as
its Chairman has been appointed in
connection with the Master Plan of
Dclhi, regarding development ef land
in U.P. and Punjab;

(bY if so, whether any meeting of
this Committee has taken place and
when; and

(c) what are the proposals for
development of metropolitan arca?

The Minister of  Health (Dr.
Sushila Nayar): (a) Yes, Sir.

(b) and (¢). No meeting has so
far taken place. The Master Plan
for Declhi has made a recommenda-
tion that the Metlropolitan area com-
prising ring towns of Ghaziabad and
Loni in Uttar Pradesh, Faridabad,
Ballahgah, Bahadurgarh, Gurgaon and
Sonepat in Punjab and Narela in the
Union Territory of Decthi should be
developed according to Plan simul-
taneously with Delhi  so that they
may be able to act as cffective
counter-magnets and prevent the
abnormal growth of Delhi.

Bank of China

*484 Shri Hari Vishnu Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bank of China has been closed down;

(b) whether an official liquidator
has been apnointed;

(c) whelher any inquiy has been
or is intended 1o be neld into the past
transactions and activities of the
Bank; and

(d) if it has been held the result
thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes.

(b) The Calcutta High Court has
appointed the official liquidator of
the Court as the liquidator of the
bank,

(¢) According to the provisions of
the law, it is for the official liquidator
to take any action which may be
necessary.

(d) Does not arise.
Anti-Sea Erosion Work in Kerala

1051. Shri Imbichibava: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any aid has been
given to the Kerala Government in
connection with anti-sea crosion work
during the Third Plan;

(b) if so, to what extent; and

(c) the progress so far made in the
execution of the anti-sea erosion work
in the State?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Flood con-
trol, drainage, anti-waterlogging and
anti-sea erosion works form parts of
the same programme. An amount of
Rs. 421 lakhs has been allocated
under the programme for central loan
assistance to the State Government
during the Third Plan. A loan of
Rs. 59 lakhs was sanctioned to the
State Government during 1961-62, the
first year of the Third Plan.

(¢) The State Government have
reported that up to the end of Sep-
tember, 1962, a length of 20 miles and
1625 feet of seawall and 370 groynes
were constructed,
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Central Sales Tax Payable by Goa
Merchants

1052. Shri Balmiki: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that ‘C
forms have not been supplied to Goa
merchants with the result that those
merchants have to pay 7 per cent
Central Sales Tax on inter-State
sales whereas in all other States such
merchants have to pay 1 per cent
Central Sales Tax; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Central Sales Tax Act, 1956 has been
extended to the territory of Goa,
Daman and Diu by the Goa, Daman
and Diu (Laws) Regulation 1962
The Lt Governor is issuing the noti-
fication under Section 3(2) of the
absve Regulation specifying the date
from which the said Act shall be appli-
cable to these territories. Arrange-
ments have also been made for print-
ing and supply of 'C’' forms for these
territories by the India 'Security Press,
Nasik. Dealers in these territories can
be registered under the Act and sup-
plied 'C’ forms only after the notifica-
tion referred to above is issued by the
Lt. Governor.

Contributions to National Defence
Fund from Ex-Rulers of States

Shri P. C. Borooah:
Shri Hari Vishnu Kamath:
1053.{ Shri Bibhuti Mishra:
| Shrimati Vimla Devi:
| Shri P. Venkatasubbaiah:

Will the Minister of Finance be
pleased to state what contributions
have so far been reccived from the
Princes and Ex-Rulerz of ersiwhile
Indian States to the National Defence
Fund and how much have been
received in the form of gold?

The Minister of Finance (Shri
Morarji Desai): Separate figures of
contributions from Princes and Ex-
Rulers are mot readily available.
Government also do not consider it
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appropriate to draw a distinction
between Princes and other donors.
Details of individual contributions of
Rs. 1,000 or above in cash and 10
tolas or above in gold received at
Delhi are already being published.
State Governments have also been
advised to undertake similar publi-
city of the contributions received in
the States.

Donation of Blood for Jawang

1054. Shri P. C. Borooah: Will the
Minister of Health be pleased to
state:

(a) whether any blood donated for
the Jawans on the front has gone
waste during the emergency period;
and

(b) if so, how much?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government of
India are not aware of any wastage
of blood donated for the Jawans.

(b) Does not arise,

Satpura Station Plant

1055. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the U. S. Government
have sanctioned another loan of
Rs. 11.95 crores to India for develop-
ing of additional Power capacity at
Satpura Station plant; and

(b) if so, the lerms and conditions
of the loan and how it is proposed to
be utilised?

The Minisier of Finance (Shri
Morarji Desai): (a) Tthe U.S. Gov-
ernment have announced their inten-
tion to extend a loan of Rs. 11'95
crores to the Government of India
for the Satpura Thermal Power Pro-
jeet in the State of Madhya Pradesh.
The Loan Agreement has not yet
been signed,

(b) The loan is to be utilised ex-
clusively to finance the foreign ex-
change cost of goods and services
from U.S.A. required for the estab-
lishment of 300 megawatt thermal
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power plant with ancillary facilities.
In accordance with the pattern of
recent loans the loan would be re-
payable in dollars over a period of
40 years with a moratorium of 10
years. There would be no interest
but a credit fee of 3|4 per cent would
be payable.

LIC. Bonus

1056. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
slate:

(a) whether the same bonus has
been declared by the L.I.C. for the
evaluation period 1960 and 1961 as
for the previous evaluation period;

(b) if so, the reasong therefor;

(¢) whether some concessions are
proposed to be given to the Jawans in
respect of their insurance policies;
and

(d) if so, what are they?

The Minister of Finance (Shri
Morarji Desad): (a) Yes, Sir.

(b) The Valuing Actuary on the
basis of surplus disclosed as a result
of the valuation as at 31st December,
1961 recommended that the same rate
of bonus be declared as on the results
of the last valuation viz, as at 3lst
December, 1959,

lcy and (d). In wview of the
National Emergency the Life Insur-
ance Corporation of India has grant-
ed the following enncessions in  res-
pect of the policies held by the Indian
Dofence Serviees Personnel:i—

(i) If any member of the Defence
Services Personnel is declared
missing or taken as a prisoner
by enemy, and if further pre-
miums under his life insurance
policy are not paid his policy
would be treated as in full
force provided he arranges
within a period of 6 months of
his recovery to pay the arrears
of premiums duc on his policy
with interest at 5! per cent per
annum compounding  yearly.

If he is not recovered but
declared dead, the Corporation
would pay full value of his
policy less the arrears of pre-
miums with interest due there-
on.

(i) Ordinarily in case of Salary
Savings Scheme of the L.IC.
where premiums are deducted
by the employer from the
salary, if the policyholder
leaves the emnloyment of his
present employer he is required
to pay future premiums at an
enhanced rate. It has been
decided that if such a policy-
holder leaves his present em-
ployment to join the Armed
Forces he can continue to pay
the future premiums at reduc-
rates allowed under the Salary
Savings Scheme during the
period of Emergency provided
he agrees in writing to pay the
monthly premiums on or before
the due dates, If he does not
do so he has to pay premiums
at the enhanced rate as in case
of the members of general
publie.

Cadaveric Blood

1057. Shri S. N, Chaturvedi: Will
the Minister of Health be pleased to
state:

(a) whether any arrangements
exist in our country for collection and
use of cadaveric blood for transfusion
purposes in the present emergency;
and

(b) if so, the details thercof?

The Minister of Health (Dr. Sushila
Nayar): (a) No,

(b) Does not arlse.

Indian Students going abroad for
Higher Studies

1058. Shri Sivamurthi Swamy: Will
the Minister of Finance be plcased to
state:

(a) whether any restriclion has
been imposed en tho.e students who
vwish to go abroad for higher studies
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in Medical and Engineering and other
courses on their own personal ex-
penses or on Government expenses;

(b) if‘so, whether any alternative
arrangements has been made to get
foreign exchange in respective coun-
tries on a reciprocal basis;

(e) if not, what are the general
rules to get necessary exchange for
higher studies through our Govern-
ment and also through host countries;

(d) how many students have
applied to go out for studies during
1960-62;

(e) how many of them got neces-
sary permission?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir,

(b) Scholarships and [fellowships
are being made available by a number
of countries but this is not directly
connected with the question of res-
trictions imposed on release of foreign
exchange 12  siudents proceeding
abroad for higher studies. Available
scholarships and fellowships are being
utilised to the best advantage.

(c) Such of the students who fulfil
the criteria laid down from, time to
time are released exchange by il.e
Reserve Bank of India on application.
As regards those who proceed abroad
on Foreipn Governmenl Scholarships
question of releasing exchange docs
not :crise except when the walue of
the scholarship {alis short of the
normal release made to private
students. Wherever  there  is short
fall foreign cxchange to the extent
admissible is released by the Reserve
Bank of India on application.

(d) The figure is not readily avail-
able. .

(e) From January 1360 to Septem-
ber, 1962 the Reserve Bank of India
apnroved 11944 applications for
reicase  of foreign exchange for
studies abroad. This is inclusive of
repeat (perodic) applications by those
already receiving education abroad.
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Training of Nurses

1059 Shri Shivamurthi Swami-
" Shri Balmiki:

Will the Minister of
pleased to state:

Health be

(a) how many training centres at
present in the country are working

to train the nurses for 1st aid or
full-fledged nurse courses;
(b) the number of personnel

already trained and how many are
still undcr training;

(c) how many of them are male
anu how many female in each case,

(d) whether uny register has been
maintained giving addresses of private
doctery and nurses who will be ready
to s:rve on the front or in Govern-
meny Iospitals  or in civilian  first
aid camps within earlicsy  possible
notice; and

(e} il so, the numbes thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) On the 31-12-1961 there
were 241 centres for the training of
nurses.  The number of centreg set
up by State Governments  for
auxiliary nurses is being collected;
State Governments have set up train-
ing centrecs for first aid and home
nursing but the numbcrs are not
known. There were 234 centre; for
the training of auxiliary nurse wid-
wives. Upto the end of 1861, 35, 584
nurses (32,651 female and 2,933 male)
wera registered with the State Nurs-
ing Councils, 11668 students (10,867
female and 801 male) were wunder
training in the various institutions in
the country on the 31st December,
1961, and 2,851 nurses qualified during
the year 1961. There are nursing
auxiliaries under training whose
numbers are being collected.

(d) and (e). The Directorate Gene-
ral of Health Services are maintain-
ing registers—for private doctors
(graduates, licentiates and homoeo-
paths), po>stgraduate doctors and
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nurses—who volunteer for service in
the border areas for civil defence
work and for military nursing ser-
vice, The number of persons regis-
tered so far is as follows:—

(i) Doctors (graduates, licen-

tiates and homoeopaths) 55
(ii) Post-graduate doctors
(specialist) 46

(iii) Nurses—
21 to 35 years-——350 1 429
over 35 years—79 S

Information about maintenance of
gimilar registers by the State Gov-
ernments is not available.

Electricity Rates in Delhi

1060. Shri Maheswar Naik: Will
the Minister of Irrigation and Power
be pleased to state:

(a) wheiber it is a fact that the
Delhi Electric  Supply Undertaking
ha. drawn up a new Schedule under
which the <¢lectrieity rat.s in Delhi
are sought 1o be inereased so as  to
boost up  Delhi  Eleetric Supply
Undertaking's inceme by Rs, 50 lakhs
a yoear, !

(b) il so, under what consideration;
and

(¢} whether  Government  have
consenled to the proposed increase?

The Minister of Stale in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes. The proposed
schedule is under consideration of the
Delhi Municipal Corporation.

(b) The proposals have been made
largely to cover—

(i) increase in rates for bulk pur-
chase of power from the Punjab
tate Electricity Board;

(ii) increase in the cost of coal;

(iii) programme of rural electrifica-
tion which the Delhi Electric
Supply Undertaking proposes
to carry out;

(iv) cost of providing street lighting
—cost of energy as well as
maintenance charges; and

(v) requirements of additional funds
for paynsent of interest on the
capital employed on fresh |
schemes.

(c) No, Under the Delhi Municipal
Corporation Act, 1957, the power in
respect of fixation of the rates of
supply vests entirely in the Municipal
Corporation.

LIC. Funds for Land Acquisition
and Development Schemes

1061, Shri Maheswar Naik: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Life
Insurance  Corporation has made
available to his Ministry a sum of
Rs. 16} crores to finance the land
acquisition and development schemes
during the remaining period of the
Third Plan;

(b) if so, on what terms and condi-
tions; and

(c} how the fund has been appor-
tioned to different States?

The Minister of Works, Housing
and Rechabilitation (Shri Mchr Chand
Khanna): (2) The Third Five Ycar
Plan envisages an outluy of Rs. 26
crores  on land  acquisition and
development  schemes, of which
Rs 16.5 crores is expecied to be
provided by the L:fee Insurance
Corporation of India and the balance
of Rs. 9.5 crores in the Plan.

(b) The Joans to be advanced by
the Corporation carry interest at 1
per cent above the bank rate prevail-
ing at the time of disbursement of
the loan, subject to a minimum of 5
per cent and are repayable in ten
annual equated instalments of princi-
pal and intercst, commencing from
the fifth anniversary of the grant of
Ioan-interest only being payuble an-
nually at the stipulated rale during
the 1st four years.
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(c) The apportionment of Rs .26
crores earmarked for the scheme
(including Rs. 16.5 crores to be made
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available by the Life Insurance Cor-
poration) has been made as folows:—

Sl. State Amount

No. (Rs. in lakhs)
1 Andhra Pradesh . 109
2 Assam . . 238
3 Bihar . 150
4 Gujarat . . 68

5 Jammu & Kashmi 50*

6 Kerula . . 40
7 Madhya Pradesh 90
& Madras . 170
g Maharashtra 350
10 Mysore 100
11 Ornissa 0
12 Punjab 200
13 Rajasthan 50
14 Uttar Pradesh N 300
1§ West Bergal . . 235
16 Union Territory of Delhi O30
Not yet aullocaicd 10
ToOTAL . 2600

*Provisionally carmarked but not yet allocated.

Settlement of Families in
Dandakaranya

1062. Shri G. Iohantiy: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether all the families which
arrived in Dandakaranya during the
last year (1962) for settlement have
becn moved to village sites;

(b) whether fully reclaimed agri-
cultural lands have bheen ullotted to
all of them;

(¢) whether all families have been
supplied with bullocks and imple-
ments; and

(d) whether all the lands allotted
have becn cullivated this year?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) During the year 1962,
a total of 2707 families of displaced
persons moved to Dandakaranya from
West Bengal. 971 of these families
who had arrived in Dandakaranya by
the 15th May, 1962 had been moved
to village sites by the 30th November,

1962, No movement to village sites
takes place during the rainy season
in Dandakaranya which lasts from
June to October.

(b) and (c). 811 families were allot-
ted reclaimed agricultural lands and
151 familics were supplied with
bullocks and 594 families were sup-
plicd with implements upto the end
of November, 1962,

(d) Yes.

Refugees from NEFA

f Shri H. C. Soy:
1063. 1 Shri Sivamurthi Swamy:

Will the Minister of Works,
Housing and Rehabilitation be pleased
to state what is the scheme short-
term and long-term to house and
rehabilitate the refugees from NEFA
as a result of the Chinese invasion?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): No proposal has been
received from the North Eastern
Frontier Administration for the hous-



6203 Written Answers MAGHA 4, 1884 (SAKA) Written Answers 6204

ing or rehabilitation of the refugees
from NEFA. The question will be
considered if and when such a refer-
ence is received.

Practice of Witchcrafts in the country

1064. Shri H. C. Soy: Will the
Minister of Health be pleased to state
the special steps taken so far to eradi-
cate the practice of Witchcrafts and
similar quacks who carry on their
profession in tribal and non-tribal
country-sides of our country?

The Minister of Health (Dr. Sushila
Nayar): Legislation against quackery
exists in the States of Maharashtra,
Kerala and Gujarat. Other State
Governments were advised in May,
1961, to promote suitable legislation
prohibiting the practice of medicine
by quacks and unregistered persoms.
Most of the State Governments are
taking necessary steps in  this
direction.
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Sale of Defence Bonds in Foreign
Countries

1068, Shri Bibhuti Mishra: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov=-
ernment have arranged for the sale
of defence bonds in foreign countries
also; and

(b) if so, what is the response?

The Minister of Finance (Shri
Morarji Desal): (a) Yes, Sir.
Arrangements have been made for the
sale of 10-Year Defence Certificates
by the Indian Missions in Britain and
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U.S.A. with effect from 20th Decem-
ber, 1962.

(b) Figures of sales made so far
are not yet available,

Vamsadhra Hydro-Electric Project

1069. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the final approval for
the execution of Vamsadhra Hydro-
electric Project has been given; and

(b) if not, what are the reasons for
holding up the sanction?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Government
are not aware of any Hydro-eleetric
Scheme on the Vamsadhara river in
Andhra Pradesh. However, an Irriga-
tion Project based on Vamsadhara
river was received from the Govern-
ment of Andhra Pradesh and is under
examination in the Central Water and
Power Commission.

Irrigation and Hydro-Electric Schemes
in Bihar

1070. Shri H. C. Soy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) which of the irrigation and
hydro-electric schemes in Bihar are
pending for final approval with the
Central Government; and

(b) whether in view of the emer-
gency any re-estimate of the schemes
is contemplated and if any schemes
are being postponed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a). 1. Gandak Hydro-
Electric Schemes with an installed
capacity of 15 MW.

2. Kosi Hydro-Electric Scheme
with an installed capacity of 20 MW.

The replieg of the State Government
on the comments of Central Water
and Power Commission on the follow-
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ing irrigation schemes included in the
3rd Five Year Plan are also awaited:—

(i) Gumani Project.
(ii) Kamla Project.
(iii) Siktia Barrage Project.

(iv) Sone High TLevel Canal

Scheme.

(b) This question was examined in
the Planning Commission, in consul-
tation with the representatives of this
Ministry. It emerged from the dis-
cussions that, broadly, all medium
irrigation Schemes should be executed
according lo programme and even
acrelerated to the extent feasible, so
that benefits accrued at the earliest
possible date. As regards major Irri-
gation Schemes, it was considered that
the Western Kosi Canal Project in
Bihar could be slowed down or defer-
red No hydro-electric scheme is
being postponed.

Short-fall in Business Target of L.LC.

1071. Shrimati Vimla Devi: Will
the Minister of Finance be pleased to

state:

(a) whether it is a fact that there
is likely to be.considerable short-fall
in the realisation of target fixed by
L.I.C. for business in 1962;

(b) if so, the exact extent of the
short-fall; and

(¢) the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) to (¢). Figures of
business written by the Life Insurance
Corporation for the calendar year
1962 are not available as the Life
Insurance Corporation will henceforth
draw up its annual accounts on the
basis of the Financial Year ending
March 31st. As such it is not possi-
ble to say whether there has been or
will be any shortfall in business
written compared to targets originally
fixed.

General Pool of Residences‘in
New Delhi

f Shri Buta Singh:
1072. Y Shri Gulshan:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) the maximum period upto
which an officer (other than Defence
Services) can retain a house in the
general pool of residences in New
Delhi consequent on his transfer out-
side Delhi;

(b) the number of such officers on
the 20th December, 1062 whose
families continued to occupy such
residenceg in’ Man Nagar and Shan
Nagar for more than 3 months; and

(c) what action has been or is pro-
posed to be taken to get these houses
vacated to meet the rising demand for
accommodation during the present
emergency? -

The Minister of Works, Housing and
Rchabilitation (Shri Mehr Chand
EKhanna): (a) Two months in case of
transfer within India, six months in
case of transfer outside India.

(b) Nil,
(¢) Does not arise.
Prevention of Polio among Children

1073 Shri A. K. Gopalan:
* 7 Shri P. Kunhan:

Will the Minister of Health be
pleased to state:

(a) what steps are being taken by
Government for the prevention of
Polio among children;

(b) whether the mass wvaccination
with Sabin's live vaccine from USSR
carried out in Hyderabad has been
successful;

(c) whether such wvacrination is to
be carried out in other parts of the
country also; and
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(d) the steps proposed to be taken
to improve the facilities for treatment
of polio?

The Minister of Health (Dr. Sushila
Nayar): (a) The possibility of manu-
facture of live oral polio vaccine in
the Haffkine Institute, Bombay and
the Pasteur Institute, Coornoor, is
being examined in consultation with
Dr. Albert A. Sabin who is now visit-
ing these Centres as a WHO.
Consultant.

(b) The laboratory data and the
subsidence of cases of paralytic polio
among children in Andhra Pradesh
among whom vaccination was carried
out, indicate that Sabin vaccine was
effective.

(¢) and (d). It is intended to make
the vaccine available for the M.C.H.
and other health programmes of the
States as well as to the public. Vacci-
nation will be considered in the first
place in areas where the incidence
may be high.
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Palai Central Bank

1075. Shri Eswara Reddy: Will the
Minister of Finance be pleased to
state:

(a) the action taken against the
directors of Palai Central Bamk for
malfeasance; and
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(b) whether there is any possibility
of paying a further dividend to the
depositors?

The Minister of Finance (Shri
Morarji Desai): (a) On the basis of
a report filed by the Official Liquida-
tor under Section 45G of the Banking
Companies Act, 1949, the Kerala High
Court has ordered the public exami-
nation of three directors. These
directors have, however, been granted
leave by the full bench of the Kerala
High Court to appeal to the Supreme
Court. The decision of the Supreme
Court is still awaited, but in the
meantime, the question of filing an
application for the assessment of
damages, as a result of misfeasance on
the part of the directors and other
persons connected with the bank, is
under consideration.

(b) A proposal for the declaration
of a further dividend to the deposi-
tors is likely to be placed very shortly
before the Kerala High Court by the
Official Liquidator.

Thermal Plant at Kotftagudam

1076. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made up-to-date
regarding the setting up of 1,20,000
Kilowatt Thermal Plant at Kottagu-
dam, Andhra Pradesh;

(b) whether the amount of foreign
exchange required has finally been
assessed;

(¢) if so, how the foreign exchange
is likely to be met; and

(d) whether there is any prospect
of this plant being commissioned by
1965-66, as originally scheduled?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Consulting Engineers
for the Project have been appointed.
Specifications for turbo generators and
boilers were finalised and tenders
invited. These are expected to be
received in January-February, 1863.

(b) Yes.
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(c) Through a loan from the Inter-
national Development Association.

(d) Yes.

Functions and Powers of the
Comptroller and Auditor-
General of India

Shri Harl Vishnu Kamath:
1077. £ Shri Harish Chandra
Mathur:

Will the Minister of Finance be
pleased to state when Government
propose to introduce a Bill in Parlia-
ment defining the functions and
powers of the Comptroller and
Auditor General of India?

The Minister of Finance (8hri
Morarji Desai): In view of the emer-
gency it was decided to defer legis-
lation which was mnot particularly
urgent. It is proposed to review the
position regarding this Bill fairly
soon.

Remittances by Indians in East Africa
to Banks in India

1078. Shri Hari YVishnu Kamath:
‘Will the Minister of Finance be
pleased to state:

(a) The names of banks in India
which have dealings with banks in
East Africa;

(b) whether statistics are awvailable
regarding the remittances made by
Indians in East Africa through the
banks there to banks in India; and

(e) if so, the annual quantum of
such remittances during each year of
the quinquennium, 1st April, 1957 to
1st April, 1962?

The Minister of Finance (Shri
Morarji Desai): (a) The following
Indian banks have direct dealings
with banks in East Africa:—

1. Bank of Baroda Ltd.
2. Bank of India Ldtd.

3. British Bank of the
East.

. Canara Bank Ltd.
. Central Bank of India Ltd.
. Chartered Bank.

. Comptoir National D'Escompte
de Paris.

. Eastern Bank Litd.
9. Habib Bank Ltd.

Middle
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10. Hongkong & Shanghai Bank-
ing Corporation.

11. Indian Overseas Bank Ltd,
12. Mercantile Bank Ltd,

13. National
Ltd.

& Grindlays Bank

14. Netherlands Trading Society.
15. State Bank of India,

16. Union Bank of India Ltd.
17. United Commercial Bank Ltd.

In addition to these banks, other
authorised dealers in foreign exchange
may also be dealing with that terri-
tory either through their correspon-
dents in UK, or through other banks
mentioned in the list above,

(b) and (c). The statistics avail-
able with the Reserve Bank show
amounts remiited by Indians as wel,
as others from British territories in
East Africa. It is, however, presumed
that the inward remittances from
British East Afica are by and large
sent by Indian residents in that
territory and represent transfers on
account of savings, family mainten-
ance, capital investment etc. The
following table shows annual quantum
of such remittances from 1st April,
1957 to lst April, 1962:—

Amount
Year (in lakhs of rupees)
1957-58 911
1958-59 793
1959-60 810
1960-61 613
1961-62 346

—— i —
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Pre-Fabricating Plant

[ Shri P. C. Borooah:

1079, |, Shri Dinen Bhattackarya:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether negotiations are going
on with the Soviet Union for a
modern pre-fabricating plant;

(b) if so, how far the negotiations
have progressed till now; and

(c) what are the schemes for
expanding pre-fabricated housing
industry in the country?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) The negotiations are now in a
fairly advanced stage.

(c) It is proposed to set up factories
at Bombay, Calcutta and Madras, for
the production of pre-fabricated
houses.

Beas Project Control Board

1080. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of meetings held
during the period from September to
December, 1962 of the Beas Project
Control Board;

(b) the main items discussed in its
various meetings;

() the decisions taken therein and
how they are going to be implemented;

(d) the number of villages to be
uprooted in the Pong Dam arca during
1952-63 and 1963-64; and

(e) where such villagers are going -

io be rehabilitated?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) One.
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{b) (i) A proposal relating to the
setting up of a rehabilitation com-
mittee; and

(i1) Economy in the execution of
the Beas Project.

(c) The decisions of the Board in
respect of these items were as
follows:

(i) The proposal was accepted,
and the Secretary, Beas Con-
trol Board, was asked to take
further necessary action in
the matter.

(ii) Project compensatory allow-
ance and Rent Free accom-
modation concession at some
established towns were with-
drawn with effect from 1st
December, 1962.

(d) 1962-63 Nil.
1963-64 Three.

() In the Rajasthan Canal Area.
Blood Plasma

1081 [ Shri Yashpal Singh:
"\ Shri Bishanchander Seth:

Will the Minister of Health be
pluased to stale:

(#* whether it is a fact that her
Minisiry has made arrangemenis 1o
convert blood into plasma;

(b) if so, the details thereof;

(¢) how many plants are being sct
up for this purpose and the location
ol the same;

(d) the total quantity of blood so0
far donated by the public; and

(e) how far this has been utilised?

The Minister of Health (Dr.
Sushila Nayar): (a) Yes.

(b) (i) Liquid Plasma units at
present working in various States are
as indicated below:—
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Name of State No. of Location
Units
1. Bihar . : One Darbhanga.
2. Madhya Pradesh . One Jabalpur.
3. Madras i . One Guindy.
4. Maharashira Six. Bombay and Poona.
5. Uttar Pradesh Two Varansi and Izatngar
6. Punjub Two Amritsar and Kasauli
7  Woest Bengal i One Calcutta.
8. Delhi . . two Deli
(ii) Dry plasma units at presentexist at the following places:
Name of State No. of Location
Units.
1. Maharashtra Two Bombay & I’oona
(Armed Forces
Medical College).
2. Punjab . . One Kasauli

(¢) It is proposed ta instal four
more Dry Plasma Units at Ahmeda-
bad, Calcutta, Chandigarh  and
Madras, The Defence Ministry also
has proposals for setting up two dry
plasma units.

(d) 700 uniis, each unit consisting
of 500 ce.

(e) All the blood collected from' the
public is being fully utilised for
Defence purposes. '

Construction of Spurs on Felnl River

1082. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Pakis-
tan is constructing spurs at warious
places on the river Feni, the south-
western border between the Tripura
State and the East Pakistan in viola=-
tion of 1959 agreement between the
two Governments;

(b) if so, how many spurs have
already been constructed by Pakistan;
and

(c¢) what is Government's reaction
thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Till 2nd January, 1963, Pakistan
had constructed 14 spurs at Sabroom
and 3 at Baishanabpur,

(c) The Tripura Administration
have lodged a protest with the Gov-
ernment of East Pakistan. Necessary
steps are being taken by the Tripura
Administration to counter the possible
ill-effects on Indian territory of the
spurs constructed by Pakistan.

Children’s Health Scheme in Delhi

1083. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
Delhi Administration has decided to
drop Children's Health Scheme;

(b) if so, whether the Indian Coun-
cil of Child Welfare and the Plan-
ning Commission were consulted; and

(¢) the reasons for dropping this
scheme?

The Minister of Health (Dr, Sushila
Nayar): (a) and (c). No; the ‘Meh-
rauli Pilot Project’ for the integrated
Maternity and School Health Services
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in the Mehrauli Development Block
has been deferred by the Delhi
Administration for one year on
account of the Emergency.

(b) No.
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Transfer of D.V.C. Headquarters

1085 Shri Indrajit Gupta:
“ \_ Shri Brij Raj Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the scheme to shift the
D.V.C. headquarters from Calcutta to
Maithon has now been given up;
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(b) whether any Department or
part thereof the D.V.C. headquarters
has been transferred to Maithon;

(¢) if so, the reasons for such trans-
fer and the number of staff involved;

(d) the cost incurred on such trans-
fer and manner of its allocation bet-
ween the three Governments con-
cerned; and

(e) steps taken to minimise the
hardships of the transferred staff?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Yes. The Operation and Main-
tenance Wing of the Electricity
Department of the Corporation has
been transferred to Maithon.

(c) The transfer has been effected
in the interests of operational effi-
ciency. Sixty-two officials are involv-
ed in the transfer.

(d) Rs. 15,61 lakhs to be shared
equally by the three participating
Governments,

(e} Educational facilities upto the
High School standard have been pro-
vided. Existing amenities are being
improved. Construction of quarters
for the staff of Operation and Main-
tenanoce <Wing at Maithon is being
expedited and all the quarters are
expected to be ready by October, 1963.
For the present the best possible
arrangements have been made at
Maithon for their temporary accom-
modation. The Corporation has also
sanctioned financial concessions to the
staff for about a year in the shape of
special allowances to the extent of
20 per cent. pay subject to a maxi-
mum of Rs. 100 p.m.

Kuthiyadi and Balipattam Projects

1086. Shri A. V. Raghavan: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether there is any proposal
before Govermment +to defer the

implementation of the Kuthiyadi=
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Hydro-Electric Project and the Balia-
pattam project in Kerala;

(b) if not, when the above project
will be completed; and

(¢) whether necessary sanction has
been granted for the above by the
Planning Commission?

The Minister of State in the Minis-
try of lcrigation and Power (Shri
Alagesan): 1) No.

({b) These schemes are expected to
be vompleted during the IV Five Year
Plan period.

tc) No. In order to avoid delay in
the implementation of the Kuthiyadi
Hydro-Electric Scheme, the Planning
Commission have stated that they
have ne objection to the State Gov-
ernment taking certain preliminary
and preparatory action angd incurring
expenditure on certain items. As
regards the Baliapattam (Valapat-
tanam) Irrigation Project, this has
been included in the III Plan but not
vet sanctioned by the Planning
Commission.

Water Supply to Rajasthan

1086A. Shri Harish Chandra Mathur:
Will the Minister of Health be pleased
to state;

{a) whether the Govermment of
Rajasthan made out a special case
and requested this year (1962-83) for
assistance from Centre for water sup-
plv during the Third Plan period; and

(b) if so, what is the State Gov-
ernment’s demand and Central Gov-
crnment’s reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of Rajasthan have asked for a
provision of Rs. 13.2 crores during
the Third Five Year Plan period for
Rural Water Supply Schemes in addi-
fion to the existing allocation in the
State Plun. The question of additional
erants  for Rural Water Supply
schemes in the States will be con-
2549 (Ai) LSD—4,

MAGHA 4, 1884 (SAKA)

Calling Attentionto 6220
Matter of Urgent

Public Importance

sidered after a complete picture of
the problem of the rural water supply
in the country is available on the
basis of the surveys and assessment
of the problem to be undertaken by
the Special Investigation Divisions
being set up in the States.

12.08 hrs. ..

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMBORT-
ANCE

RAILWAY TROLLEY ACCIDENT NEAR
PATALPANI ON WESTERN RAILWAY

Dr. L. M Singhvi (Jodhpur):
Under rule 197, I call the attention of
the Minister of Railways to the fol-
lowing matter of urgent public im-
portance and I regquest that he may
make a statement thereon: —

“The Railway trolley accident
near Patalpani station of the West-
ern Railway on the 18th of Janu-
ary, 1963.".

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasx
Khan): On 18th January, 1963, the
Assistant Permanent Way Inspector,
Choral, was transporting rails by
Material Trolley (Dip Lorry) between
Patalpani and Kalakund stations
about 10 kilometres apart on the
Mhow-Khandwa Section of the West-
ern Railway, after blocking the line
against movement of trains. The
trolley was loaded with 36 numbers
50 1b. rails and the Assistant Perma-
nent Way Inspector along with his 23
men were on the trolley which was
being propelled by hand. At about
12,45 hours, when the trolley ap-
proached mile 325/15 near Tunnel No.
4, it capsized, resulting in the instan-
taneous death of 10 men including
the Assistant Permanent Way Inspec-
tor, Choral, Four men sustained
serious injuries and 9 men wore
slightly injured. The Assistant Per-
manent Way Inspector, Mhow who
was following at some distance behind
by push trollev rushed to the nearest
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station and arranged for a Relief
Train from Mhow with a Medical Van.
The injured persons were taken by
the Relief Train at about 15.00 hrs.
to Indore and admitted in the M. Y.
Hospital. All the 13 persons are
reported to be out of danger,

The dead bodies. after being cleared
by the Police, were handed over to
their dependents, Some ex-gratia
payment has also been made.

A joint enquiry by Junior Adminis-
trative Officers has been ordered by
the General Manager to enquire into
the cause of the accident.

Pr. L. M. Singhvi: At what specd
was this trolley moving? Was it mov=
ing at a speed faster than that per-
mitted by the rules? Has it been
brought to the notice of Government
that these rolley ‘movements are
usually at a speed faster than is
permitted by rules?

Shri Shahnawaz Khan: That would
be known when the result of the joint
inquiry which is in progress is avail-
able.

Dr. L. M. Singhvi: By when is the
inquiry likely to be concluded? Also,
will the Minister be pleased to lay
the report of the inquiry on the
Table?

Shri Shahnawar Khan: ] hope it
will not take very long. If you so
desire, we shall have no objection to
placing the repor{ on the Table.

Shri S, M. Banerjee: Is it a fact that
the trolley was overloaded and the
instructions in thal regard were not
followed?

Mr. Speaker: That is to be found
by the inquiry—all those facts.

Shri Bade: Are Government aware
of the fact that this trolley was carry-
ing 30 feet beams and 23 labourers
were over it and this was not allow-
ed or permitted by the authorities?
1t so who ig responsible for permitting
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these 23 persons 1o sit on the beams
30 feet long. the carriage of which
wiag also not permitted?

Mr. Speaker: This is also not per-
mitted to be asked before the investi-
gation is completed.

Shri Bade: 30 feet beams were
carried.

Mr. Speaker: The inquiry will re-
veudl all that.

Shri Indrajit Gupta: But the Minis-
ter is willing to reply.

Mr. Speaker: If the Minister 1=
willing to reply. let him do so.

The Minister of Railways (Shri
Swaran Singh): The important thing
in thig connection is that this was a
hand-propelled trolley. Secondly, all
the persons concerned were  either
workers connected with railway work
or employees of the railways, and it is
presumed that whatever they did they
should have done with their eyes open.
1 do not know what other control of
the type which the hon. Members are
indicating could be imported. There
was an APWI alsp on the trolley itself.
So the exact circumstances in which
the accidenl took place would be
known only after the result of the
inquiry,

ot quwew fag - o AR A
Zifergt ATEA & A7 3T AT A AT A
AT & f& § ®EY AT 99 ATy W oF
W 47w 7w g 7 43 7 afg A,
AT FAT WTGET TEAAHE TAT YHKT AT
#1 fa=re AT & 7

o el fag - 47 A5 fea oEw
F15 Gfaer 7@ 9 1 FTH 79 AT AR
Cl

o grew feg o FH FTA NS
ey off A1 IW 9T A FT AT IF
T
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it & fag w0 77 AT ATIHT
q TT= IAH TG TF To Tro Teo
Mo AT, W7 IAF FIT HI WY IF
|AMRA & AT WA w7 A8 w7 6 A
& BT TR T AT T AT ZO

Shri S. M. Banerjee: [ seek your
protection. We table adjournment
meotions or calling attention notices on
the basis of some information which
is available to us. Here a specific
question was asked whather it was
overloaded and whether more than
23 workers were sittting on it. The
Minister denies us even this informa-
tion. If this is to be so, what is the
use of our tabling questions or calling
attention notices?

Shri Swaran Singh: 1 do not deny
or confirm anything. [ say that as a
result of the inquiry, it will be known
as to what was the permissible load
and if there was any overloading etc.

Mr. Speaker: That was only to be
enquired from me and not from the
Minister, because I had said that all
these things would be known only
after the inquiry had been completed.
So that question was directed towards
me. 9

Shrj Ranga (Chittoor): Meanwhile,
he is expressing an opinion which
would more fittingly come from the
‘inquiry.

Mr. Speaker: Yes. Shri S, M.
Banerjee is an old Member of this
Parliament. He knows that when an
inquiry has been instituted, all these
things will be known on its comple-
tion. But he goes on asking for these
things. hd

Shri S. M. Banerjee: Factual things.

Mr. Speaker: Is the inquiry to find
out only the legal things and not the
factual things?

Shri S, M. Banerjee: Yes.

Mr. Speaker: No, no. On the 18th
January the accident took place. An
enquiry has been instituted. Still, we
are just in the beginning.
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The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table—

(i) a copy each of the following
papers: —

(a) The Insurance (Amend-
ment) Rules, 1962 published
in Notification No. G.S.R.
1604 dated the Ist Decem-
ber, 1962 under sub-section
(3) of section 114 of the
Insurance Act, 1938.

|Placed in Library. See
No. LT-T13/63].

(b) The Emergency Risks
(Goods) Insurance Scheme
published in  Notification
No. 5.0. 3945 dated the 28th
December, 1962 under sub-
section (6) of section 5 of
the Emergency Risks

(Goods) Insurance  Act,
1962,
[Placed in Library. See

No. LT-714/63].

The Emergency Risks (Fae-
tories) Insarance Scheme
published in Notificalion
No. 5.0. 3946 dated the 28th
December, 1962 under sub-
seclion (7) of section 3 of
the Emergency Risks (Fac-
tories) Insurance Act. 1962.

|Placed in Library. See
No. LT-T15/63].

(c

(d) S.0. No. 3953 daled the
28th December. 1962 under
sub-section (2) of scction 3
of the Emergency Risks
(Goods) Insurance  Act,
1962, specifying the goods
not insurable under the said
Act,

[Placed in Library. See
No. LT-716/63].
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(ii) a copy each of the following
Notifications under section 20

of the Emergency Risks (Fac-
tories) Insurance Act, 1962:—

(a) S.0. No. 3947 dated the
28th December, 1962,

(b) S.0. No. 3948 dated the
28th December, 1962,

[Placed in Library. See
No. LT-717/63].
tiii) a copy of the Third Valuation
Report of the Life Insurance
Corporation of India as at
31st December, 1961, under
zection 29 of the Life Insur-
ance Corporation Act, 1956.
|Placed in Librarv. See No.
LT-718/63].

ARNUAL REPORT OF THE NATIONAL
BuiLpincs ConsTrRucTiON CoOR-
PORATION LIMITED
The Deputy Minister In the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar) on behalf of Shri
Mehr Chand Khanna: [ beg to lay
on the Table a copy cach of the fol-

lowing papersi—

(i) f(a) Annual Report of the
National Buildings Construc-
tion Corporation Limited, New
Delhi, for the year 1961-62
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
, section (1) of section 619A of
the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Corporation.

[Placed in Library. See No.
LT-719 /637,

(ii) (a) Annual Report of the
Hindustan Housing Factory
Limited, New Delhi, for the
vear 1961-62 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-secticn (1) of sec-
tion 619-A of the Companies
Act, 1956.
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(b) Review by the Government
on the working of the above
Company.

[Placed in Library, See No.
LT-720/63.]

NOTIFICATIONS UNDER PREVENTION OF
Foop ADULTERATION AcTt, 1054

The Minister of Health (Dr. Sushila
Nayar): 1 beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-
section (3) of section 24 of
the Prevention of Food Adul-
teration Act, 1954: —

(a) Notification No. F. 5(18)-

MPH/60 published in Tri-

v pura Gazette dated the 21st

July, 1962, making certain

further amendment to the

Tripura Prevention of Food
Adulteration Rules, 1958.

(b) Notification No, 254|62|106-
27/62(G)-Vol, I published
in Andaman and Nicobar
Gazette dated the 5th De-
cember, 1962, making cer-
tain amendment to the
Andaman and Nicobar Is-
lands Prevention of Food
Adulteration Rules, 1960.

[Placed in Library. See No.
LT-721/63.]

(ii) a copy of Report of the Indian
Delegation to the 15th Ses-
sion of the Regional Com-
mittee for South East Asia
of the World Health Organi-
sation held at New Delhi
from the 18th to 24th Sep-
tember, 1962.

[Placed in Library. See No.
LT-722/63.]

AMENDMENT TO THE DELHI SALES
Tax RULES
The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
1 beg to lay on the Table—

(i) a copy of Notification No.
F. 4(33) /62-Fin.(E) published
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(ii)
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in Delhi Gazette dated the
17th November, 1962, making
certain further amendment to
the Delhi Sales Tax Rules,
1951, wunder sub-section (4)
of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the Union
Territory of Delhi.

[Placed in Library. See No.
LT-723/63.]

a copy cach of the following
Notifications under section 38
of the Central Excises and
Salt Act 1944, making certain
further amendments to the
Central Excise Rules, 1944:—

(a) G.S.R. 1652, dated the 8th

December, 1962

(b) G.S.R. 1693, dated the 15th

December, 1962

(c) G.S.R. 1737, dated the 22nd

December, 1962

(d) G.S.R. 1738, dated the 22nd

December, 1962

(e) GS.R. 58, dated the 8th

January, 1963.

(f) GSR. 73, dated the 12th

(i)

(iv)

January, *1963.
[Placed in Library. See No.
LT-724/63.]
a copy of Notification No.
S.0. 3868, dated the 22nd De-
cember, 1962, wunder sub-
section (5) of section 287 of
the Income Tax Act, 1961,
publishing the names and
other particulars of persons
on each of whom a penalty
of less than five thousand
rupees was imposed.
[Placed in Library. See No.
LT-725/63.]

a copy each of the following
Notifications under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878 and
section 38 of the Central
Excises and Salt Act, 1944,
making certain further
amendments to the Customs
and Central Excise Duties

Export Drawback (General)
Rules, 1960: —

(a) G.S.R. 1614, dated the 1st
December, 1962.

(b) G.S.R. 1657, dated the 8th
December, 1962.

(¢) G.SRR. 1658, dated the B8th
December, 1962.

(d} G.S.R. 1659, dated the B8th
December, 1962.

(e) G.S.R. 1660, dated the B8th
December, 1962.

(f) G.S.R. 1661, dated the 8th
December, 1962.

(g) G.S.R, 1662, dated the 8th
December, 1962.

(h) G.S.R. 1701, dated the 15th
December, 1962.

(i) G.S.R. 1742, dated the 22nd
December, 1962.

(j) G.S.R, 1743, dated the 22nd
December, 1962.

(k) G.S.R. 1794, dated the 29th
December, 1962.
[Placed in Library. See No.
LT-727/63.]

(v) a copy each of the following
Notifications under sub-sec-
tion (4) of section 43B of the
Sea Customs Act, 1878:—

(a) G.S.R. 1656, dated the 8th
December, 1962.

(b) G.S.R. 1664, dated the 8th
December, 1962 containing
erratum to G.S.R. No. 1403
dated the 27th October,

1962.

(e) G.S.R. 1698 dated the 15th
December, 1962.

(d) G.S.R. 69 dated the 12th
January, 1963,

(e) G.SR. 70 dated the 12th
January, 1963.
[Placed in Library. See No.
726/63.]
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(vi) a copy each of the following
papers: —

(a) Notification No. 16/62 dated
the lIst January, 1963 mak-
ing certain amendments to
the Industrial Finance Cor-
poration (Issuec of Bonds)
Regulations, 1949, under
sub-section (3)  of  section
43 of the Industrial Finance
Corporation Act, 1948,
[Placed in Library. See No.
LT-728/63].

(b

—

The Estate Dutly (Distribu-
tion) Rules, 1963 published
in Notification No. G.S.R. 65
dated the 12th January,
1963, under sub-section (2)
of section 4 of the Estate
Duty (Distribution)  Act.
1962,

[Place in Library. See No.
L1-720/63].

(c) A copy of the Accounts of
the Rehabilitation Finance
Administration for the year
ended 31st December, 1960
along with the Audit Report
thereon, under sub-section
14) of section 16 of the
Rehabilitation Finance Ad-
ministration Act, 1948,
LT-730/63].

Shri Hari Vishnu Kamath: On a
point of clarification. 1 invite your
attention w Item Nos. iv and v where-
in the Sea Cusioms Act, 1878, has
been mentioned. You are well aware,
Sir, that buth the Houses of Parlia-
ment passed the Customs Bill as codi-
fied in the last session, or rather the
earlier part of this session. 1 believe,
but T am notl sure. that it has been
assented to by the President. If it has
been assenied to, 1 do not know
whether rules under the old Act are
being framed still. The old Act has
been repealed.

Bhri B. R. Bhagat: That is a sepa-
rate mattcr. Rules are being framed
under the old Act.
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Mr, Speaker; What i Lhe position
of the latest Act passed? Has it been
assented to, and are the rules being
framed under that, or still under the
old Act?

Shri B. R, Bhagat: Thiz is under
the old Act. Under the new Act
ruies are being framed. The new Act
has not yet come into effect. We pro-
puse to bring it into effect by Ist
February or so.

Shri Hari Vishnu Kamath: Has the
President assented to it? What is the
position?

Mr. Speaker: There miéhl be a
provision that it will come into force
from such and such a date.

Shri Hari Vishou Kamath: Why has
it not come into force

Shri Morarji Desai; Assent has been
given, and it will come mto forece

from 1st February or so. I am not
quite sure.

Awnnual HepoRT OF THE NATIONAL

MiINkRAL  DEVELOPMENT COHRPORATION
LamrITep

The Deputy Minister in the Minls-

try of Mines and Fuel (Shri Hajar-

navis): I beg to lay on the Table a

copy each of the following papers:—

(i) Annual Repori of the National
Mineral Development Carpo-
ration Limited, New Delhi,
for the year 1961-62 alang
with the Audiled Accounts
and the conmmentis of the
Comptroller and  Auditor
Genera] thereon,

(ii) Review by the Government
an the working of the above
Corporation.
|Placed in Library. See No.

LT-731/63].

INDIAN NAvAL, RESERVE AND THE INDIAN
Naval, VoLunteEr RESERVE (AMEND-
MENT) REcuraTIONs, 1962
The Deputy Minister in the Minis-

try of Defence (Shri D. R. Chavam):

1 beg to lay on the Table a copy of
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the Indian Naval Reserve and the
Indian Naval Volunteer Reserve
(Amendment) Regulations, 1962
published in Notification No. S.R.O.
329 dated the 22nd December. 1962,
under section 185 of the Navy Act,
1957,

|Placed im Library, See No. LT-
T32'63].

Reponr oN THE THIRD GENERAL EvLmc-
TION TO THE Onissa  LEGISLATIVE
AssEMBLY, 1961

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): 1 beg to Jay on the Table a
copy of the Report on  the Third
General Election to the Orissa Legis-
lative Assembly, 1961,

| Placed in Library, See No. LT-
733:63].

Shri Hari Vishnu Kamath: With
regard to this. we welcome the
Report. but may 1 know whether it
12 u constitutional obligation or a
statutory abligation.

Mr. Speaker: He is asking from
whom?

Shri Hari Vishnu Kamath: Fron.
vou, Sir.

Mr. Speaker:
all these things,

I do not remember

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 820,
DATED 6-9-1962

12.15 hrs,

The Minister of Steel and Heavy
Industries (Shri C. Subramanium):
In reply to a supplementary question
on siarred guestion No. 820 by Shri
Tyagi, as 1o the amount of outstand-
ing dues, from the Main Producers
of steel, I had given the following
figures:—

TISCO Rs. 11 99 crores
1ISCO Rs, 523 -
MISW Rs. 1 19 S
HHILAT Rs. 158

ROURKFLA  Rs. 25 lahhs
DURGAPUR Rs. 19 lakis
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The above figures represented the
position of gross bills issued us on
Ist January, 1961, Since in reply to
the main question the position as on
31sy July, 1962 was piven, 1 should
like to explain that on that date the
position of grogs claims outstanting
was as follows:—

TISCO Rs. 622 g6 lak hs
T11SCO Rs. 513 06 -
MISW Rs. 13 68 "
BHILAI Rs. 145 35 ,
ROURKELA Rs. 142 52 -
DURGPUR Rs. 12 78 »

As explained by me in reply to ano-
ther supplementary question by Shri
Hedda, these figures are of gross out-
standings and do not take into acco-
unt payments which were due to the
Companies, on account of certain
counter claims, which would reduce
the outstandings.

12:18 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 264,
DATED 20-11-1962

The Minister of State in the Min-
istry of Food and Agricalture (8hri
Ram Subhag Singh): While answer-
ing supplementaries on  Starred
Question No, 264 in the Lok Sabha
on 20th November, 1962, I had given
certain replies which did not indicatle
the correct position in regard to the
information sought for in the sup-
plementaries. A statement indicating
answers given by me in the supple-
mentaries and the correct position in
regard 1o these supplementaries is

laid on the Table of the House.
|Placed in  Library. See No. LT-
735 /63.]

Shri Hari Vishnu Kamath: If it is
not too long, it can be read oul.

Dr. Ram Subbag Singh: Shri
Kamath had asked: why should we
feed other countries wihen we are
not able to feed our own people? The
correct reply is as follows: As the
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problem is one of international co-
operation in meeting an emergency
and assisting economic and scientific
development, it deserves to be sup-
ported. :

12.20 hrs.

STATEMENT RE: GOLD CONTROL
SCHEME

Shri Morarji Desai: Sir, the state-
ment is six pages long.

Mr. Speaker: He may lay it on
the Table. !

Shri Morarji Desai: I lay it on the
Table. [Placed in the Library, See
No. LT-734/63]1.

Shri Daji (Indore): As the state-
ment is a very important one, I re-
quest that it may be circulated to
Members.

Mr. Speaker: All right We will
see, Now, we shall take up the next
business.

12.21 hrs.

MOTION RE: COLOMBOQO CONFER-
ENCE PROPOSALS—contd.

Shri Priva Gupta (Katihar): Sir, on
a point of order. ... (Interruptions).

Mr. Speaker: Because sp many
Members risc at the same time?

Shri Priya Gupta: The point is
whether this motion can go on since
there is this news.item. Has the at-
iention of the Government been drawn
to the statement dated the 24th that
China has rejected the Colombo pro-
posals as a whole? In view of this,
can the motion moved by Shri Jawa-
harlal Nehru, the Prime Minister of
India, be placed here for discussion?
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Wl W J9F AEA (ATEAD)
HUTEY AEIEd, WY1 SUaEdT &7 Wi 03
g fF Fevdl gwE 929 & /1A § A
IA A TR faF o § § A
feeaT & | 37 FAAEHRAT T 9T (2)
w9y Fer T —

“The withdrawal of Chinese
forces proposed by the Colombo
Conference will be 20 kilometres
as proposed by Prime Minister
Chou En-Laj to Prime Minister
Nehru in the statement of the
Chinese Government dateq 2lst
November and in Prime Minister
Chou En-lai's letter of 28th Nov-
ember, 1962, i.e. from the line of
actual control between the two
sides as of November 7, 1859, as
defined in maps III and V cir-
culated by the Gowvernment of
China.”

AT A% §7 &7 % WL ITH7 747 frafy
¢ o afz og = fexd 2.

T WRIET : O TIT AT AT
A9 IA GHY §IT K AT GG q 0
qET H g AME 979 93 qAT F AW
ST o T FFT R | AT TATT TEAT
TIMA AN TEIATE R

tﬁmmm:wmw;m,
9z aga HEAL. ..

WA WG : HT W7 qg AT
A UE WY #1249 951 9§ g 9
IHET TS AT AFT & a1 a7 4 5T A7
fat & 378 3317 g | &7 &1 FL A
wEa7 St wre orfeT g & ag g
TN AFAT 2, A1 497 72 TS AT AR
FAT FIAT 7 T qATE I &7 FAATE
T I A ¢

Mr. Speaker: Shri Nath Pai
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Shri Hari Vishnu Kamath: May I re-
quest you to extend the time for this?
Itisan important matter. The Prime
Minister may reply tomorrow. That
is all I am suggesting.

Mr, Speaker; I will try and see.

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, may I
with your permission raise a matter
which I feel is pot unimportant with
reference to this debate? We seek in-
formation—] would like a denial of
it—it seems the Minister of Parlia-
mentary Affairs met the representa-
tives of the Press and '‘made a speci-
fic request, almost a direction, that
they should play down, if not black
out, all critical speeches from this side
of the House. That, I feel, if there
is any truth in it, is a serious matter
and the Minister of Parliamentary
Affairg should tell us if there is any
truth in it.

Mr, Speaker: I cannot take any
action on such oral obsgervations. If
the hon. Member has got something,
he may write to me and I will see it

Shri Surendranath Dwivedy (Ken-
drapara): I also feel that since this
matlter has been raised in this House,
you should take up this matter. It
hags been raised by a responsible Mem-
ber  (Interruptions).

Mr. Speaker: If he wants, he may
write to me. [ will also inform the
hon. Member.

Shri Hem Barua: That is my infor-
mation alsp from a very authentic
source. The Minister of Parliamentary
AfTairs wanted spceches of the Op-
position Members to be played down.

Mr, Speaker: Shri Nath Pai.

Shri Nath Pai rose—

Shri Hem Barua: In view of his
health and all that, may I suggest

that he may be allowed to speak
sitting?

Mr. Speaker: I have no objection.
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Shri Nath Pai: In deference to the
House and the Spegaker of this aug-
ust House, I will speak, standing. [f
I feel at any time any difficulty. 1
shall sit.

Mr. Speaker: He can sit even now,
I will allow him even now, if he
wants.

Shri Nath Pai (Rajapur): Mr.
Speaker in this innocuous Resolution
like principles which are linked up
with the destiny of this country.

At the very outset, I would like
to state that what has been intro-
duced here as the Colombo proposals
are basically Peking proposals which,
instead of taking the 'direct route
from Paking to New Delhi, chose
to take a circuitous route of Cambo-
dia, Rangoon, Colombo and New
Delhi. But, if we tear away th:
label, meaning Colombo, we sce the
original product. the genuine Chiness!

Mr. Speaker, what we submit s,
there is the danger that we will be
charged with wanting to endanget
what is called Afro-Asian solidarily.
This is a very delicate and very
dangerous matter. Ewven to mention
it, one runs the risk of being mis-
understood. It is a wvery strange
thing—this  Afro-Asian  sol.darity
China can gommil aggression and
still continue to be a pillar of Afro-
Asian solidarity, but for Indians
say that we shall not bow down
under that agression is to invite a
charge of endangering!

At the outsel, therefore, I woulid
like to say that if India begins to
disintegrate and if we are asked t:
succumb to this kind of proposals,
that will begin or mark the disinteg-
ration of this country. And if India
disintegrates, there may not be much
left of Afro-Asia. Let us also remem-
ber that in China's conception thor:
is no such thing as Asia. It s
“larger” China.

Yesterday, the three main arguments
advanced on béhalf of those who sup-
ported the proposals were these: first.
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1hit these proposals are somehow more
advantageous to India than our own
demand.  Secondly, that this is  only
a basis for further negotiations, this
15 not  the final  settlement: and
thirdly -it is very important—that we
have notl given up any principle whicn
we have adumbrated carlier. In all
humility, I should like to deal with
all these points and say how fallacious
they are. Let me take point No. 1.
Shri Dhebar made much plea as to
how actually we have gained. Listen-
ing to him. one felt almost that the
Lest thing in the world today is 1o be
a victim of aggression because there
are so many other advantages. accord-
ing to him, of being a victim to aggres-
ston. Youwr position improves by being
a victim to aggression rather than by
resisting it! He was saying how in
the common corridor, barring some 30
or 35 miles, we have gained,

In the first place, the Chinese are
not so foolish or inept as to accept
something that runs counter to their
basic interests. The truth of the
matter is that the line we draw for
the Chinese forces coincides with their
1956 claim line. It is true, of course,
that if we gu down io Spanggur and
Rezangla, it coincides with the inter-
national border. But if we travel north
from Samzungling, then we find  that
1he aggressor has benefited. But it is
not o question of a mile here or there.
We thought, when the Prime Minister
said that the position or the status quo
of the 7Tith September line must be res-
1ored. the whole idea was  that  the
aggressor withdraws to the line and
we also march to those posts which we
sheld, we po to the line,

What is the position today, when
ihese advantages are being drummed
inlo the ears of this country? The
Chinese will remain where they were
by the proposals of the 7th September;
the Indians, the masters of the soil

angd the victims of this aggression, will™”

Ve 20 kilomeires from {he Tth Septlem-
Yer line, and as charity, we are of
course being asked, “vou can main-
tain civil posts on your own soil.”
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What a tremendous advanlage indeed
it is? 1 think fhe language of the
bard of Stratford-on-Avon, in * the
crucible of Delhi. is undergoing some
basic transformation. It is called ad-
vantage, The basic thing is we are
losing land. It is not a question of how
many inches of land we lose.

I would like to draw the Prime Min.
ister's attention to some guiding prin-
ciples which he adumbrated or enun-
ciated in this House. He said:

“It is not a question of an inch
here or an inch there; it hardly
mutters. Certainly not an inch of
our territory or anything, if some-
hody forces or compels, because
we must never submit to compul-
sion or to force in a matter of this
kind.”

It is not a question of how many
kilometres or sguare miles sre in-
volved, as Shri Dhebar said. It 1=
the surrender of principle and not
merely a piece of territory that hurts
us, that makes us resist this. Iu is
this that is making us to take up this
stand.

What was that principle? That
principle was that the aggressor shall
not be allowed the benefit or the
fruits of his aggression. But that is
precisely what he will be doing. He
will be remaining after the so-called
withdrawal, on the land where he
was before he started the aggression.
We will be 20 kilometres behind in
our own soil. But, of course, a con-
cesston is made to us that wo wil
be allowed to  maintain civil postr.
Generosity  indeed  incarnate! We
will be allowed to put up civil posts
on what is absolutely Indian territary
and this, the House and this country
is called upon {o treat as a benefit
and advantage!

1 shall now take the basic issues in-
volved here, One wonders if the
Government has made up its mind
with regard to the Chinese conflict
once amd for all. It seems to me that
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the Government's mind scems to be
vacillating like a pendulum from one
end to the other. In the Rajva Sabha,
the Prime Minister describes the con-
fliet as a border dispute. By the
time he has travelled to  Shanti-
niketan, it is a major copflict and not
a border issuc. I would like that
once and for all we make up our
mind as to what is its true nalure,

1 would here like to draw attention
to the long-term aims of China. The
Chinese have a long memory and
they look ahead, far inte the fulure.
The pround for their present attack
on India was laid in 1950 when the
first salvo was fired towards India
and the Prime Minister and the Gov-
ernment of this country were des-
cribed i such chaice terms as runn-
ing dogs of British and American
imperialism. They had their aims,
but they did not state them, because
i1 the words of Mr. Chou En-lai, the
i was not yei ripe, What is the
long-term strategy of China? It s
moy just a piece of territory here or
there. It is the ideological and poii-
{ical domination of what is called the
whole of Asia. We shall not under-
stand their peace motive, we shail fail
1o grasp the true significance of their
withdrawals and their advances, un-
iss we take intp consideration their
long-ierm  objective, the adequate
strategy thalt has been evolved and
the tactics which they employ from
day to day. Only then these strange-
looking picces will be fitted in like
in a mosaic with a grand pattern. It
is this that the Government is refus-
ing to do and thereforc. we evolve a
policy from hand to mouth,

The Indian challenge came to the
Chinese, because when China began
to look and cast its nets for the con-
quest and domination of Asia. it was
India which stood as a challenge and
therefore. India had to be humiliated.
The defeat was only a preliminary
Irumriliation and then would come the
grachial elimimation of India. These
were the long-term
China.

objectives of )
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We are told. of course, bv Shri
Dhebar, repeating what the Prime
Minister has said that when we do i,
we are taking a military posture. It
is an extraordinary tvpe of casuistry,
sophisticated as it is, but nonetheless
casuistry, Who is tlaking a militury
posture towards whom? He accuses
us of following in the footstens of
China. The truth of the matte; is
that by accepting these proposals, we
shal] be introducing a most dangerous
and pernicious principle in the rela-
tions between nation and ration, It
will be that might iz right and that
force shall prevail. We will be ac-
cepting the rule of the jungle and it
is this that makes us take this stand
that these proposals must{ be com-
plelelv and firmly rejected.

I should like to say a few words
about this peaceful negotiation. We
are reminded of what Clauswitz, the
arch-priest of German military science
has written: “A Eoed conqueror
always loves peace, peace on the part
of his potential victims.” It hag suited
China eminently that we have been
chantling peace, peace and peace. Ii
is this wrong interpretation of the
word ‘peace’ by the Government of
India and the Prime Minister that
is the root cause of all the troubles
into which we have been landed. Is
it necessary for this country to be
certified for its peaceful methods—thig
land of Buddha and Mahatma Gandhi?
We have fallen so low, we have come
1o such a pass that the ex-President
of the Congress wanis to be certified
as a peaceful gentleman belonging to
a peacefu] nation, by whom? By
Peking. How very conscious we are
of our heritage.

The truth of the matter is, this
Government is paralysed by a fear,
fear of the military might of China.
Its will has been paralysed and its
vision has been clouded by the fear
of ,the military might of China and by
an equally dangerous fear of being
called bellicose and intransigent, the
fear of being accused of departing
from the path of peace. 1 think we
are ulso heirg to the samg cullure
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from which the Prime Minister and
Mr. Dhebar draw their inspiration.
May I quote something, which is part
and parcel of our life? I think Mr.
Dhebar is a good student of the Gita.
Avoid war; but you cannot always do
that and a time comes when it does
not help to go on chanting peace,

peace, peace.

Y SHAfAR 474 §AW A FCArE
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I hope he knows. There are cer-
tain battles, certain wars, which can-
not be avoided. Otherwise you lose
both principles and territory; you lose
both swarga and prithvi. If those
who are humiliateg and insulted still
chant peace, peace, they lose the res-
pect of both their friends and their
foes. But nonetheless the House is
subjected to some sermons on peace-
ful methods. Listening to this, one
would fee]l that if posterity, comple-
tely forgetting some other things, were
to read the speeches of the Prime
Minister and some recent speeches of
Mr. Dhebar, one would get the im-
pression that this was a nation armed
to its teeth, threatening the peace of
whole of Asia, with armies on the
border, waiting for the signal to march
into Burma, Pakistan and China. Such
is the picture of India that is depicted.
One wonders, if Mr. Dhebar was in-
cidentally to 'meet Sita, he will not be
constrained to advise her to be chaste;
it he meets Rama, he will not be
constrained to advise him to be honest
and if he meets Karna, he will not
hesitate to advise him to be generous.
To advise India to be peaceful and
to follow the path of peaceful methods
is just like that. What have we been
doing mll these years, since 1850,
except to talk, to negotiate, to plead,
to cajole and coax the aggressor?
That has been precisely what we have
been doing.

Mr, Speaker, I am constrained to
point out that while verbally chant-
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ing peace, we have been proving to
the world the superiority of the ways,
of the means, of the path of China, by
accepting China's bullying. Then, he
goes on and says, We are not sub-
mitting—not by words, but in prac-
tice. The main contention of the Gov-
ernment and their supporters yester-
day was this. And, the patriots in
the Congress should ponder who are
their most ardent supporters—the
right wing of the communist party
and the wanderers in their own party;
these are the two prominent advo-
cates of this policy. The main thing
was that we shall not be losing any-
thing substantially and there is moth-
ing which should excite us; we should
sit down at the table, because what
we will be negotiating is not the per-
mament settlement, but only the basis,
May I ask him, does he forget the
lesson of Kashmir? Has he forgotten
what happened in Korea, in Vietnam
and in Palestine? All these were
ceasefires, temporary borders. But
they have now become perma-
nent and nobody can wventure to
change them, I have not the slight-
vst doubt in my mind—the Chines:
know it, the world knows it and
there is every reason to susoect that
the Government also knows it. They
know it very well that the border
which is to be the basis of a
temporary  settlement will be thc
permanent border between India and
China, and it is for this reason that
we must resist it and break it

Mr. Speaker, Sir, supposing the
negotiations fail—this is how I will
submit it for their consideration—
what will happen! What makes them
say that the negoliations will suc-
ceed? What new arguments will they
be advaneing which in the past have
failed to persuade the adversarv but
which will be bringing him into the
path of reason today? What new
evidence, what new maps have we
produced that you base your hopes
that the Chinese will be giving up
the territory which they have seized
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by the force of their arms? I think
this is g very gullible type of faith
that is being placed on the success of
the negotiations,

Secondly, there js something to be
said, of course, about negotiations and
peaceful methods. Nobody here in
this House and in this country is
oppused to peaceful negotiations and
pcaceful methods. What we are
upposed to is peaceful swrrender in
the name of peaceful negotiations,
That is what we are opposed to, and
that 15 what precisely will e happen-
ing. That is what is destined to
happen once you sit  there with the
Chinese with the moral sanction of
the six non-aligned powers, Not one
of whom was able enough, coura-
peour enough, hones! enough tn  con-
demn the aggression, Let me ask—
I will be accused that we are unfair
to the nonaligned powers—how did
vou behave when Egypt was the vie-
tim of aggression? Did we indulge
in this casuistry. did we mince words,
did we quibble with words? We
calked Great Britain, France and
Israel aggressors and then asked for
complete, total withdrawal before
talks were resumed. We did not
suggest to Israel: “You stop on the
north bank of Suez Canal and the
Fgyptians will be on the south bank
of the canal”. We did not tell the
Anglo-French forces: “You stop in
Port Said and the Egyptians will be
in Alexandria and Cairo, and you
come tp the table”. This was the
basic policy the Prime Minister, Mr.
Speaker, had given to this country.

May I, with your indulgence, say
this. This is a claim which is quite
impossible. 1t was said in this very
august House on 12th September,
1959. 1 know the reply that comes is
that things have changed since we
adumbrated the principle—that is the
argument and T will deal with it, Let
me quote their earlier stand, I am
anticipating their argument: “Yes, my
dear friends, we said that but things
have changed and these things, there-
fore, do not hold any water any
longer”. But this was the original
orinciple, This is a claim which it

MAGHA 4, 1884 (SAKA) Colombo Conference 6244

Proposals

is quite impossible for anybody or al-
most any Indian ever to admit, what-
ever the consequences. This is quite
clear. There is no question of media-
tion, conciliation, arbitration about
that, because that is absurd. This is
a very extra-ordinary claim from
China. This is a thing whether India
exists or does not exist and therefore
cannot be agreed to be made a sub-
ject of negotiation. Therefore, the
matter ends there, I wish the matter
ought to have ended then and there.
We ought to have completely con-
fronted China saying: “You may
have forces. We would not be mind-
ing what happens to us, but we shall
not be bullied by you to 2ome to the
negotiating table® What was  the
stand that we took on 2lst Aupgust?
It was reiterated on 26th Scptember
and again reproduced verbatim. It is
not normally that a Government re-
produces verbatim its note unless it
is an article of faith with the Govern-
ment unless it is the sheet-anchor of
its policy, and we had thougnt that
the Prime Minister in the note of
22nd August told the Chinese that
“unless the status quoe changed by
you unilaterally by the use of force
is changed there is no question of
starting negotiations”. We thought
that was a thing to be inscrited on
the portals of the Ministry of Exter-
nal Affairs, that was a thing to be
carried like a badge on the lapels of
our coats, that was to be the beacon
for posterity and inspiration for all
the Prime Ministers of India. But
hardly had the echoes of that inspir-
ing call died down before we began
to withdraw, to abdicate, to give up
this policy. Why? Because, it was
said, things have changed. What has
happened? The Chinese will be draw-
ing the pernicious, sinister meaning
of this, that so long as they were
nibbling stealthily, secretly, fraudu-
lently, at our frontiers we were not
willing to talk to them. but the ma-
ment they came with their hammer
blows, of course, we were readv with
bended knees to go to the table

In September we were lelling that
we would not go to the neagotiating
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table. But in December here we are
with all our persuasive ferms ready
to go and sit down at the table, But
there is no table, I am prepared to
go fo a table and talk and argue our
case. But there is no table. The
Chinese are sitting on the chest of
this country and asking ws to nego-
uate. They must be pushed and dis-
lodged and then only readiness must
be shown that we will be negotiating
with the enemy.

The stock argumeni of the Gov-
crnment is—not openly said, not pub-
licly said, but surreptitiously put
into the ears of the people—this.
They say: “"What shall we do; the
Chinese are mighty; they have the
biggest land army in the world and
it is very difficult to defeat them™.
What a pity that the one man who
was supposed to be roaring hke a
lion should be giving expression to
this kind of fear psychosis. It pains
us. and 1 particularly feel very
constrained 1o give expressioa to

this kind of remarks regarding the

Prime Minister. But the conclusion is
inevitable. We cannot escape this
conclusion. What else” “What has
changed except the fact of Chinese
aggression and except the fact that
we have suffered some military
reverses? But the tragedy of it is by
this kind of pusillanimous attfude
towards the aggressor we are convert-
ing temporary reverses into perma-
ment disabilities and into lasting
defeat. Of course, Shri Dhebar says:
“Look at the tremendous advantage
we have got. China has been isolat-
ed." We are asked to have consola-
tion in the supposed Chinese isola-
tion and to completely ignore our
own humiliation in the eyes of the
whole world.

Shri Hari Vishnu Kamath: National
humiliation.

Shri Nath Pai: Yes, national humi-
liation in the eyes of the whole world.

Mr. Speaker, I will conclude by
thanking you for your indulgence In
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conclusion, 1 will be pleading this
with this House. Let us remembes
that when the Nazi hordes of Hitler
were knocking at the doors of Moscow
the brave Russians refused even two
think of peace when peace was offer-
ed in return for a piece of Ukraine.
Let us not forget that hardly had they
recovered from the stunning impact
of a cruel and sudden blow the
American had reccived at the hands
of the Japanese at Pearl Harbour
before they proclaimed their resolve
to repulse the aggressor. Let us not
for one moment be unmindful that
when Hitler after having subdued the
whole of the continent of Europe
turned to Britain and offered peace
the British contemptuously spurned
the hand of prace and chose the oniv
path which is given to those who want
to stand for their honour, their
decency and their self-respect. Let
it ot be said, Mr. Speaker, that the
heir of Mahatma Gandhi, the one
Indian who to millions of his country-
men became a symbol of their self-
respect, was to be seen suing on bend-
ed kness at the feet of Peking. We
must spare this humiliation and in
that lies the salvation of this country.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Speaker, Sir, after the
speech of Shri Nath Pai where, T must
say, he has used polemics to great
advantage and he has used all his
powers of felicity of expression to
drive home, sometimes in vitupera-
tive terms, rubbing into us the humi-
liation which we have felt at the
Chinese aggression on to our territory
within 100 mriles of Tezpur, what T
feel is that this House has been called
upon to take a momentous decision
not on the basis of either vituperation
or polemics, because one false step
which we may take today may cost
not only India but Asia and the
world much for what we stand for,
There is no doubt about it that even
when we discuss  the Colombo pro-
posals none of us can hide in our
hearts that there has been a crisis of
confidence created by the aggression
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by China upon India. We cannot
forget it, and yet we have to realise
that diplomacy is also part of politics.
As Shri Dhebar has pointed out very
clearly and correctly, though Shri
Nath Pai made an attack on his speech,
there was no question of giving up
any claims and it was only a question
of settling those claims. In this
context it is very important to realise
that there is a world outside and that
world counts. Nobody can forget,
not even the Chinese, not even the
strongest i the world, that there is
a world outsidee. We have to get
friends and we have to convice them
about the justness of our claims; we
have also to convince them of our
reasonableness. There is nothing to
io be ashamed of if we put it that
way and we have to show that when
some efforts have been made by some
well-meaning friends we respond to
them.

To the Colombo Powers we are
beholden, There have been speeches
in this House where it has been
stated in  the most vituperative
language that the Colombo Powers
are doing nothing else but prostrating
themselves before the Chinese propo-
sals. They  have said that the
Colombo Proposals are acrobatics of
non-alignment. It is amazing how
some  people  revel in making a
demonstration that India has . few
friends and that most of the friends
are on the side of China. It is an
amazing attitude of mind which 1
cannot understand. What is the aim
of such parties as the Swatantra, Jan
Sangh and even Praja Socialist and
Socialist? They try to demoralise
India. They wani us to jain the
Western alliance. They want us to
show our gratefulnéss to the United
States and United Kingdom by join-
ing the western alliamce. Even the
statesmen frem United Kingdom and
United States do not say, like our
friends here, that we should join their
military alliance. We find a letter by
Rajaji in the Times of India of
yesterday where he says:
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“We cannot, it must be obvious
to the meanest intelligence, meet
4 premanent menace across the
border of this nature by tempo-
rary measures, be it the receiving
of arms now from America or
clsewhere or even by intimidating
and scraping together all the gold
and brass in the country und
putting it in the Treasury.”

So, according to him, we have to go
in for permanent measures by enter-
ing into military alliances with the
west.

Shri Ranga: It is obvious.

Shrimati Renu Chakravartty: May
I say that when Shri Ranga was
speaking yesterday he did not make
his suggestion in very clear terms in
the House? Rajaji has been more clear
about it.

Shri Ranga: [ am cndorsing it now.

Shrimati Renu Chakravartty: 1 also
recommed to him what Mr. Galbraith
says in thig cornection bhecause that
may carry some weight with him.
Mr. Galbraith also favours India-
China negotiations. [ suppose that
may carry more weight for him,

The Colombo Powers represent a
powerful group of nations. They
represent a group with powerful im-
pact even in the United Nations which
neither the West nor the East can so

,easily brush aside. Mr. Khrushchev

and the Communist countries of the
world have referred to and praised
the role of the non-aligned group of
nations, and said that they stand for
peace and, therefore, there should be
the friendliest relations between the
Socialist countries and the non-aligned
nations. The Colombn Powers are
non-aligned like us. They are not
members of any military pact or
bloc. They scek to be friends with
all, as we have been and as we
seek to be. They all have experienc-
ed the evil effects of imperialism.
Some have experienced the ways of
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Eritish  imperialism, some of the
Dutch, French or American. Now
they stand for Afro-Asian solidarity.
They may not have called China as
aggressor but many of them know the
iremendous harm that China has
tone by bringing non-alignment into
chsrepute and creating a  situation
hat strengthens such  forces who
want to drag us into military allianc-
[

We are deeply grateful to the
Colombo Powers. It is a matter of
<himme that some  Members  have
showered abuse on them. I would like
to point out that even the press,
ibout whom we have heard so much,
the Anandabazar Patrika, which has
the largest circulation in my country,
hi ¢ pointed out |

Shri Ranga: In your country?

Shrimati Renu Chakravartty: I am
sorry; in my  State. That is the
Buengali way of referring to the State,
‘We. Bengalis, do not know English
o well,

The Anandabazar Patrika talks
wbout the talks Mrs. Bandranaike had
with our Pnime Minister. Look at the
‘anguage they use. They say:

“We know our Prime Minister
loves to tulk too much. In place
wnd out of place, in necessity and
#lso unnecessarily he rains -tor-
rents of talk—that is his nature.
This time there is added signi-
ficance since the talks are going
on with Mrs Bandaranaike. How-
«ver much she may be a politi-
cjan, she 15 after all, a woman.
Therefore, she should not find
evermuch  talking distasteful.
May be, she is also not averse to
<tting and weaving a network of
words. So. if only for these
reasons, a flood of talk is released
n the Nehru-Bandaranaike meet-
‘ngs then that is not something
“hat is incomprehensible.”
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This is the type of language that is
constantly used in the press. Also,
this is the type of language which
we have seen reflected in this House.
What is the type of language that
Shri Anthony used yesterday? He
talked about prostrating before the
Chinese. He talked about acrobatics
of non-alignment. All these things
have caused great harm to us. When
Mr. Ali Sabri held a press conference,
he was heckled, As has been brought
to our notice by The Hindu even the
one friend that we have has been
heckled. 1 say that these things
should be taken notice of. The
Hindustan Times has adopted the
same language. Shri Nath Pai also
said the same thing. They say: “The
Colombo proposals are, by and large,
the Chinese proposals, only they
differ in two small respects”. What
are those two small respects? One is
that we do not have to withdraw. Is
that a very small thing? The other
one is that we have joint control of
the area. Are these small things?
The Colombo powers have different-
iated between the aggressor and the
aggressed by the fact that we are not
asked to withdraw in our own terri-
tory—that is what we do not want to
do and we have not to do it now—
whereas the Chinese have to with-
draw from their present positions.
Regarding joint control of Ladakh as
a demilitarised zone, let us see what
our Prime Minister said regarding
the B8th September line. We in our
resolution have referred to the resto-
ration of the status quo prior to 8th
September. The Colombo Powers
call for a 20-kilometre withdrawal
by the Chinese from their present
position; whatever that may be, we
have to see whether it comes to the
8th September line. This brings us,
by and large, to the 8th September
line. But what I want this House to
consider is this. What was the status
quo before the 8th September? The
area was dotted by our checkposts
around which we exercised control.
The Chinese also had numerousg
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checkposts around which they exer-
cised control. I remember that when
we were called by the Prime Minis-
ter he explained to us the situation in
the beginning of August. It was very
clear that some checkposts were right
in front of us and some right behind
us. So, even on the 8th September
there was dual control in that area,
whether we like it or not. It may be
a bitter pill to swa!low but that was
a fact. In that area the Chinese had
their checkposts and they controlled
certain areas. We had our checkposts
and we controlled certain areas.

Now, to my mind, the Colombo
proposals give us some advantages.
Most of the Chincse posts outmanned
us in numbers. If the parity princi-
ple is accepted, it is advantageous to
us. Some peoplc say in this House
that we have not accepted the 8th
September line. I have gone through
the debates and I find that this House
while debating the border situation
on the 8th December not only heard
Government enunciate to China and
Colombo Powers the three point reply
to Chinese questions but we heard
the Prime Minister stating that we
stand by the 8th September line, We
have passed the Resolution:

“This House approves of the
measures and po'icies adopted by
the Government to meet it."

Shri Ranga: I had made it very
clear and told the House then that we
do not accept that particular date,
8th September, with all its oconse-
quences.

Shrimati Renu Chakravartty: [
never said Shri Ranga approved it I
said that the House approved it

13 hrs.

Therefore I would certainly suggest,
as we had suggested earlier to the hon.
Prime Minister, that we should have
a Resolution and that Resolution
should be passed by this House; other-
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wise, there will be hon. Members
who will pose that they reflect the
opinion of this House. This Lune we
wili find that in the Opposition there
will not only be the Communists but
other hon. Members also who will
support the Government on this mat-
ter whatever the press may say and
try to show to the country that it is
only the Congressman and the Com-
munists who support it. There is no
united opposition of this issue,

Shri Ranga: There are some fellow-
travellers also.

Shrimati Renu Chakravartty: Every-
body is a fellow-traveller. But, in
any case, the Opposition is not oppos-
ed to it.

I also want to make it clear that
this 8th September line is not the line
of final settlement. Our claims with
all the juridical and other proofs
which we have gathered remain and
we are in duty bound to fight for
them.

1 was listening to Shri Trivedi. He
said one thing which stunned me He
said that we shall fight with a sword
and not with words. I wondered
what world he was living in. If a
world war is to come, will it be
fought with the sword? Are we
living in the feudal times or are we
living in the modern world? Even
the strongest of nations and the
bitterest of enemies have begun to
realise the futility of wars. Only
the other day Mr. Khruschov said
that not only millions will be killed
in the country of battle but also in
countries far away from the field of
battle and that there will kard'y be
a big city which will live. If that is
the story, can we just say that we shall
fight with the swonrds? We must realise
what the consequences are. It is in
that background also that we have to
mazke our momentous decision. Let it
not be forgotten that if we follow
Rajai's advice the Third World War
will be fought on India’s soil.



6253 Motion re:

Shri Ranga: The country will be
saved and there will be world peace.

Shrimati Kenu Chakravartty: I
would like Shri Ranga to realise that
the underestimates the consequences
of war, This exactly is one of the
quarrels in the Communist world
with the Chinese Communist Party
and it is exactly on that point that
Shri Ranga agree somewhat with the
Chinese,

Shri Daji
meet,

Shrimati Renu Chakravartty: We,
Communists, stand for peace, but for
peace with honour. It has to be peace
with honour and the Colombo prapo-
sals provide a basis for it. The inhe-
rent strength of our cause is reflec-
ted in it and China's partial accep-
tance gives the lie to the propaganda
that India is belligerent.

(Indore): Opposites

1 do not underestimate the diffi-
culties that will Xe in our path. Only
today I was a little perturbed on
secing what has been stated in the
joint eommunique issued from China
on behalf of Mr., Ofroi-Atta and Pre-
mier Chou En-lai, namely, that it ‘s
not necessary for us to meet on the
basis even of clarifications. It said
that we need not accept the clarifi~
cation and that we might even differ
on interpretation; but still we can
meet, It is clear that anybody can
meet at any time. That is not the main
point., The main point which we
would like to know is that we do not
want protracted negotiations. We
‘want the negotiations to be success-
ful in keeping with the dignity and
honour of our country. On that basis
it is only right that with the Colombo
proposals, the clarifications that have
come to us from eminent friends
must alse be accepted by both sides.
It is on that basis that we should go
to the conference table. Such state-
ments as I referred to just now really
create difficulties in the way.

I do not underestimate the diffi-
culty because I think that it is as diffi-
cult to win peace as it is to win in
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war, We want to make it known that
while we will fight for our border
claims, we are also not going to give
up Kashmir. We also want to make
that clear, There is no question on
that point. We entirely agree that
reliance only on foreign countries for
our arms supply threatens our inde-
pendence. We have to go on strenth-
ening ourselves. We have to
strengthen ourselves and our defence
potential. We must strengthen our
defence factories, There is the Isha=
pore Rifle Factory in my consti-
tuency. I know, the Ordnance facto-
ries are working overtime. They are
working even on holidays and are
producing arms for the defence of our
country. We should be grateful to
them. We know that the enthusiasm
of the workers wil] not flag. We must
strengthen further our heavy indus-
tries, that is, heavy engineering, power,
oil, transport etc., and the public sec-
tor must not be corroded in these
important bases of our defenee,

Our cause is just and our policies
areg strong. We shall never enter into
military pacts. We have proved the
strength of non-alignment. It may be
difficult for us even at the negotiating
table, but we shall accept the Colombo
proposals and their clarifications in
toto, as stated by the hon, Prime
Minister, as a basis for consolidating
the ceasefire, As our country was
united in facing China in war, let us
be united to win the battle of diplo=-
macy by wresting the initiative from
China who has not accepted these pro-
posals, Let us, this wise policy of
strength and restraint, go forward to
victory.

Shri Mahtab (Angul): Mr. Speaker,

‘Sir, you will remember that when you

asked us to stand and solemnly accept
the Resolution, you also decided that
this House should meet now and then
to be in touch with the efforts which
are being made to meet the situation
that has arisen as a result of the
Chinese invasion. In consequence of
your decision we have met this time,
So, it is for the Government to place
before us as a matter of course what
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has happened in the meanwhile with
regard to that particular matter,
namely, the Chinese invasion.

From the criticism which has been
made of the proposals which have
been put forth by the Colombo Powers
it appears as If we are discussing a
peace treaty with China. 1 think,
more importance has been given to
this subject than is due to it because
these proposals have come as a matler
of course and we are discussing the
step which the Government have
taken by accepting these proposals in
principle.

I would remind the House the
sequence of events. While China had
been nibbling for some time past at
our frontiers and while India was
protesting against the Chinese incur-
sion, India was also preparing to
strengthen the military outposts at the
frontier. That process was going on.
In the meanwhile the Chinese started
a massive invasion and there were
some reverses. Just at that time
China offered to have talks with India
and India, naturally, refused to have
any talks unless the bona fides of
China were proved. Unless there is
evidence of bona fides on the part of
China, no useful purpose can be served
by having talks with the Chinese. In
that connectlion it was announced that
if the Chinese went back to the Tth
Seplember line then alone there would
be the test or evidence of the Chinese
bona fides. They did not agree. In
the meanwhile preparations were go=
ing on here i{o strengthen our army
and our economic recsources. All the
steps were being taken. In the mean-
while some powers came forward and
made some proposals to start talks on
some basis and it is for us to consider
as to how to deal with these proposals.
We arc not here to consider the situa-
tion as to what relationsliip has to be
established with China later on. We
are here only for the definiie purpose
of dealing with these proposals which
have been made to India by some
powers. We need not cast aspersions
on those powers. We do not know
their motives. Even assuming that
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they have been motived by some in-
terest of their own to make these pro-
posals, we are not concerned with
that. Here are some powers which
have nothing to do with the invasion
by China or with the defence of India
directly. They have come forward and
made some proposals which have to
be considered by us.

From what point of view are these
proposals to be considered Are they
to be considered from the point of
view of the ultimate treaty which will
be arrived at with China or from what
point of view have these to be consi-
dered?  According to me, the only
point for consideration wil] be whether
these proposals contain something
which would test the bona fides of the
Chinese. That is the main point.
There is no doubt that these proposals
contain the test of China's bona fides,
Whether China accepts them or not
will show whether their intention is
clear or not. As it appears, they do
not accept the clarifications which
have been given by the Colombo
powers. That clearlv shows  that
China's intention is not clear. So far
so good for us, If we reject straight-
way the proposals which cortain that
test, I think that we would be consi-
dered unreasonable even by our own
people, in view of the propaganda and
the strategy which the Chinese have
adopted so far. First of all, they
withdraw. That was a strategic with-
drawal. Many people may interpret
that withdrawal from various points
of view. So far as I am concerned, I
interpret it in the light of what Mao
has said some time ago. His theory of
war is ‘three steps forward' two steps
backward’ He has all along gone on
those lines. whatever that be, we are
not in a position to know actually
what Chinese intended by withdra-
wal, But, anyway, that step, along
with the propaganda which China
made of peace created an impression
not only outside India but even inside
India. Even a person like Acharya
Vinoba Bhave suggested that India
should not refuse to talk in the pre-
sent circumstances, that is, in the cir-
cumstances the Chinese withdrawal
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has created. That being the opinion
created by the steps taken by China,
we have to see whether these propo-
sals contain something which would
prove China’s bona jides, If it be that
these proposals do not contain that kind
of test, then we would have been
reasonable in saying that we do
not trust China, and, therefore,
we are not going to accept them.
Since we know clearly that these pro-
posals contain somcthing which is not
acceptable to China, as is proved now,
but which will clearly prove the bona
fides of China I think that resonably
we cannot straightway reject these
proposals.

We are dealing with only these pro-
posals now. Assuming thai these
proposals are accepted by China, then
there will be some indication that
China really wants peace. Then, the
discussions will start. It may be
that the discussion may not succeed,
or it may be that ultimately the dis-
cussion may succeed.

13.13 hrs,
[Mn DePUTY-SPEAKER in the Chair.]

The policy of not only this country,
but, for the matter of that, of all coun-
tries is to protect the rights and the
territories of the country by peaceful
means if possible and by force if neces-
sary. ‘Therefore, that point is not
given up, that aggression should be
vacated completely. There is no indi-
cation that Government are changing
their minds on that. Why should we
attribute motives to Government when
there is no definite indication of that?
The preparations are going on. I
would have been very glad if the
critics had raised the question of pre-
paration and elicited some informa-
tion from Government as to how the
preparations are going on.

I think that in the present context,
the consideration of these proposals
is a very small matter, as it appears
to me. We should be prepared for the
siluation that the Chinese wwould not
accept these proposals or even if the
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discussion starts, the Chinese will not
accept India’s position and they will
insist upon staying on somewhere. We
should ke prepared for that kind of
situation. That is the main and im-
portant question with which Mem-
bers of Parliament should concern
themselves,

Apart from that, it was the good-
ness of the Prime Minister, and it was
the goodness of Government that they
placed this matter before us. Other-
wise, these discussions could have
been carried on without the knowledge
of the House, as a matter of course.
The Prime Minister gave importance
to this House, and he considered it
necessary to place this matter before
us. Otherwise, there was no neces-
sity, These discussions or these talks
usually go on in a routine manner.

The suggestion that these proposals
should have been straightway reject-
ed does not stand to reason. We have
to prove to our own people also and
to the public opinion outside that
whatever we say stands to
reason, We have to argue out our
case,

When I was listening to the speeches
of the critics, I notliced that that they
were going out of these proposals in
order to prove their own contention.
They did not confine themselves to
the terms of these proposals. I am
not here to compare these proposals
with the stand or rather the sugges-
tion which was made that the Chinese
shculd withdraw to the 7ih September
line. 1 have not cared to study the
maps to find out whether it exactly
coinciles with this line or that line;
I do not know. But I am convinced
that the proposals contain somecthing
which if accepted by China will prove
their bona fides. That is the main
point. Here, it is not a gquestion of
miles. The area is such that I do not
think anybody exactly knows the ex-
tent of it in terms of miles or kilo-
metres,
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Leaving aside that point, since we
ar: convinced that these propasa:s if
accepted by China would prove their
bona fides that they really want peace,
we cannot straightway reject them.
And there the matter ends. This is a
very small thing in the context of the
Chinese invasion. We have to be pre-
parcd for the ultimate victory for our-
selves. India must have the necessary
strenpth to protecl its own terrilory
and it; own interests. Time and
again, refcrence has been made to the
assistance to be asked for from other
enuniries, This insistence has gone so
far as to suggest that India should
appreach some countries to  under-
write her defence. This is a sirange
proposal. 1 do nol know how i: will
build up our morale or the morale of
the Army or the morale of the gene-
ral civil population. No independent
country can ask any other country to
under-write her defence. Here we
are and we have to defend our own
country. I do not admit that the

hinese are more powerful than we.
T have = belif in mwself, based on
reason, that we can defeat China and
we will defeat China: There iz no
doubt ak~v' *hat. We have the neces-
sarv strength. The only difference
which was there in October last was
our state of unpreparedness. We did
not c¢xpecl invasion at that particular
time and from that particular guarter.
That was our trouble. That happens
in the case of all democracies. Now
that we have known these things, now
that we have known the intentions of
China, 1 am sure that the situation
which arose in October last will never
be repeated.

That being the position, it is no use
always insisting upon foreign assis-
ionce. Of course, when one Zocs to
fight necessarily one sceks assistance
from all quarters. That is incvitable.
That goes without sayving. That is a
secondary matter. Qur primary in-
terest should be to build up our own
morale, to build up our own strength,
and to build up our own resources.
Concentration should be made on that,
not on the foreign assistance which
we shall receive or which we are re-
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ceiving, If we go on insisting on
foreign assistance then I think thal we
are not preparing this country for the
cventuality and we are not preparing
the minds of our youth also properly.
We shouid keep in view the :osterity.
What will they think of us if we al-
ways go on saying that we have to
take foreign assistance in order to
defend ourselves. I do not think that
wo shall be creating a good genera-
tion after us by that kind of propa-
ganda. That is my humble submis-
sion to those who always insist upon
foreign assistance,

With regard to the question of non-
abgnment, that has become a subject-
malier which has unfortunately been
ratsea in this connection. Somchow
or other, the momentum of the past
ccntroversy goes on. This controversy
was acute when actually that problem
was a problem for the whole world
some years back. Today, that situa-
tion also is changing, in the whole
warld. So far as we are concerned,
non-alignment at one time used io
refev to non-alignment with the two
main blocs, the Russian bloc and the
Americgn bloc, Today, we are up
against China. ‘Therefore, we are {o
seck friends now. Whoever is against
China is our friend. This new kind
of alignment has to grow and is grow-
ing. That being so, we have to try to
make as many friends as possible on
this besis and not on the old basis. If
Russiz helps us or even if Russia re-
mains neutral, so far so good, and
Russia is a friend of ours thereby. We
are concerncd only with China now.
Therefore, we need not mix up other
things.

Reference was made to the intention
of China. We need not mix up the
ideology here. As far as my study
of t*e Chinese history goes, 1 think
that China’s intention is political do-
mination of as many countrie; as pos-
sible. I do not think that they are
interested in the ideological domina-
tinn here or there. As I said »n some
other occasion, China is makinz use
ot communism for her own interests;
that is a dishonest way of dealing with
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the ideology which she professes. That
being so, we have to take into account
the very fact that we are up against
China as a country. Thereiore, we
have to make as many friends as pos-
sible, and we have to prove ourselves
to be reasonable to those who care to
be our friends or who are expected
to be our friends. We have in prove
oursclves to be reasonable to our own
people also, to the thinking people
here and abroad. From all these
points of view, I think that thc accep-
tance of the Colombo proposals with
their clarifications in principle has
been a wise step. Otherwise, I think
that we would have thrown oursclves
open to all kinds of criticism irom all
quarters. This is not the time to com-
pare, and I also think that it is not
necessary to do s0, and
I feel that the acceptance of these
proposalls will and strength to our
cause. It is not necessary to compare
and say whether these proposals arc
inferior or superior to the proposals
which we once made. We arc satis-
fied, and I am satisfied, and I think
that all hon. Members, if they think
over this matter a little, will be con-
vinced that the Colombo propcsals
contain something which if accepted
by China will prove their bona fides,
Therefore, acceptance of the proposals
in principle has been a wise step;
otherwise, it would have been bad.

In conclusion—and coming back to
the preparations stage—I do not think
that India can afford to remain in the
old mind, that iz to say, taking things
easy. That has been our herilage so
long. We have now to pray in the
words of Rabindranath, He said:

Oh God, 1 prayed to Thee for
peace and I have got shame. Now
I pray ‘Help us to wear our
armour” ",

This should be our slogan all through.

Shri A, C. Guha (Barasat): Sir,
the House has been asked to cunsider
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th_e‘Calombu proposals. It is the

brivilege and  prerogative of the

Govcrmnent io enter into any nego-
tu{lion and to come to any agreement
with any foreign power. It is net
necessary for Government to have
previous consultation with Parliament.
Rather Government comes sometimes
to Parliament for ratification after the
agrecment has been  effected. But
here in pursuance of the democratic
principle followed by our Govern-
ment, these  proposals have been
placed before this House for consi-
deration, so that Government may
take some guidance from the general
trend of discussion in the House.
There has not been ony amcndment
giving a sort of directive to Govern-

ment to act this way or that. That
rha'3 bo left to the Government's
own discretion,

During  these few months, high

passion has been roused and rightly,
there has been indignation a’l through
the country about the intention of the
Chinese. Seo any proposal lu luve a
sort of conciliation or negotiation
with China will arouse some bitier
opposition. The  Governmeni and
this House should take cognisance of
this fact that whatever may be the
1ssue or settlement after the Colombo
Conference, the opinion of the publie
has to be taken into account and the
public has to be satisfied and edu-
cated in the right way. For that
purpose, the Government should be
very careful. It should not allow
public opinion to go to either extreme.

The proposals put forward by the
Colombo Conference may not wholly
accord with our minimum demand,
that is the Chinese retreating up to
the 7th September 1962 line. To a
great extent, the proposals would
tally with our minimum demand and
as such they can be taken as a satis-
factory ground for starting any nego-
tiations. Some Members have pointed
out that China has rejected them. I
think that has placed our Government
and our country in a better position.
If China has rejected them, that
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would put us in a less embarrassing
position and we can go forward consi-
dering the proposals in a dispassionate
way—apart from whether China will
accept them or not.

Shri Nath Pai has made a very
eloquent and impassioned speech. He
is a very effective speaker. He
quoted certain slokas from the Gita in
which Shri Krishna exhorted Arjun
about the inevitability of war 1n
certain circumstances. But only he
forgot to mention that before Shri
Krishna gave that advice to Arjun,
he himself tried to negotiate with the
Kauravas not for the whole kingdom,
not for half of it, but only for five
smal] villages for the five brothers.
(Shri Yashpa!l Singh: Seven villages).
Only when thai modest propesal of
Shri Krishna was rejected, did he
advise Arjun about the inevilability
of the war. So that advice in the
Gita should be taken in the context
in which it was given to Arjun. In
the present proposals, I do not think
we have been faced with such an
extreme situation. Rather, as was
stated by the Prime Minister yester-
day, in some points, the Colombo
proposals are more favourable than
our minimum demand, that is, Chinese
retreat up to the Tth Scptember 1962
line. In some points, of course, we
have not got what we stipulated in
our minimum demand Two main
points in our favour in the proposals
are that we have not to withdraw
anywhere. We shall remain where
we are in our territory. The with-
drawal will be only of the Chinese
forces. In the vacated territory, there
would be joint control.

But there is also the risk of the
frontier along that line being frozen,
which was very eloquently mentioned
by Shri Nath Pai. But if we have got
joint civil control of that territory,
that risk is, to some extent, ubviated.
Anyhow, we should be careful about
the danger of freezing the borders
along the line now temporarily set-
tled, if of course, China accepts the
proposals. I think while negotiating,
Government should try to fix a time-
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limit of six months, one year or
something like that, .after which
Government would be free to act

“according to its own light. We stand

by the pledge we took here on the
14th November to drive out the ag-
gressor from the sacred soil of India.
By accepting the Colombo proposals,
we are not accepting any settlement
with China, We are only accepting
certain conditions for starting nego-
tiations. That is a very important
factor to be borne in mind when con-
sidering these proposals.

It may be mentioned that yet we
have not reoccupied the entire ter-
ritory which we claim as our own
and, in a way, it is a sort of withdra-
wal from our main contention, a sort
of retreat. In the present world con-
text. I think such a retreat, if at all
it is g retreat, is not very unusual or
very undignified. The other day a
very big power, the USSR, had a cort
of withdrawl or retreat from Cuba.
Before that, the UK. had a sore of
retreat or withdrawal from
Suez and the USA had a sort
of retreat or withdrawal {rom
Korea. So even if it ig considered
that the acceptance of the Colombo
proposals for starting negotiations
with China would mean a sort of
withdrawal or retreat from our
original claim, I do not think that
would much hurt the dignity and
prestige of the nation. We can with-
draw alsn from our strength we can
make a gesture also out of our own
understanding of the situation,

What is the alternative to accept-
ing the Colombo proposals? Shri
Nath Pai has ridiculed the idea of
political isolation. He is a student
of politics, and he ought to know
that it is the most dangerous thing
in politics for a nation to be isolated.
During the last two world wars, the
greatest factor operating against
Germany was her isolation in world
politics. If today China does not
accept the Colombo proposals, surely
she will be isolated in world politics.
If we do not accept the Coiombe
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proposals, we lose the sympathy and
support of the non-aligned Powers.
Some may say we have not yet got
any support from them. Anyhow, if
we reject their proposals we shall
Tose the sympathy and goodwili of
the non-al.gned Powers, who form
about 50 per cent of the toial mem-
bership of the UNO. Wec also lose
the sympathy and goodwill of the
communist bloc. I think we should
take note of the discussion that took
p'ace very recenily in East Berlin on
the occasion of the East German
Communist Party Conference. There,
China was almost isolated, not solcly
on the issue of India, but surely also
on the issue of India as of Cuba. In
the whole communist bloc, China was
isol~ted except for Albania. and
anybody ecan understand that Albania
counts little in wor d opinion. So,
if we reject the Colombo propnsals,
we shall lose the support of the non-
aligned countries as also  the
communist blec and will have to
depend only on the support of the
Anglo-American bloc.

I know and the House a'so knows
tho greit help that we have received
all these years from the USA and
also from some ‘other democratic
countr'es for our development work,
for the implementation of our Plans,
I also feel that we have not been
quite outspoken in acknowledging
that aid. In the present emergenoy,
onlv the TUSA and the UK came
forward immediatelv with some
m-ss‘ve aid far our militarv defence.
In spite of all these things. T wou'd
sav that it would be a dangerous
thing for Ind‘a to depend only on the
support of the Anglo-American bloc.
It would amount to practically
alignine® Tndia  with the American
bine. This Hnuse is committed tn the
policry  of non-alienment. and this
emargenev has not  revealed any
rrasans tn reviea that  policv, We
sti’l stand  bv the nnlicy aof non-
alirnment  and in wiew af that it
wald he a daneerous thing to
al'enate  the supnort of all other
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nations, and simply depend on the
support and sympathy of American
and UK. That is also a reason why
we should not reject the proposals.

I

We know that it has been very
difficult for wus to depend on the
bona fides or the proclaimed words
of China. China's designs are known
not only to India, but also the other
countrics. China has been building
up her military strength for the
imp ementation of her political
ambitions. She wants to be the
supreme nation in Asia and Africa,
and to that India is the only
ch-llenge. So, she wants to humi-
liute India, and she will find some
consolation that she has becn able
io inflict some humiliation on us
through this military defeat in NEFA
and Ladakh, but we should not take
it a¢ such. As a peaccful nation, we
were not prepared for the invasion,
So, in the first onslaught we might
have suffered some defeat yet for that
we should not suffer from a sense of
false prestige. We shou'd take a
realistic view 'of the whole situation.

Knowing the Chinese designs,
knowing the military strength ot
China, it is our imperative duty to
build up our military strength. The
acceptance of the Colombo proposals
does not mean the end of hostilities
with China or the end of the ecmer-
geney conditions createq in India, We
should continue to build up our
military strength from our Owm
resources and the aid that we can
get from  friendly nations. In that
there should not be any inhibition,
and 1 hope that the democratic
countries of the world wi'l alsoe
realise that by arcepting the Colomho
proposals. for making the ground
ready for some discussion with
China, we aré not making any
surrender of our democratic rights,
th~t we are nat making anv surrender
of our national integrity and digmity
to the agrressive designg of China, On
that issue we should be clear and I
hope that realising this, the demo-
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cratic countries will continue to render
ug the necessary aid for strengthening
ourselveos  militarily  and  {or the
mmplementation of our Third P.an.
There should not be any inhabitions
on our part in acccpting .uch help

Shri P. K. Dev (Kalahandi): It is
a tribute to Indian democracy that
Parliament is being consulted at
every stage of the development of
this wital issue which affects the
honour and integrity of this country.
It would be worth while if these
deliberations are going tip guide the
Government policy, Lat our impres-
sion is that we are asked to put cur
seal of approval on a fait accompli,
that we are simply asked to endorse
what has already been accepted by
Government.  If that is so, with all
humility T beg to say that this debate
is going to be reduced to a mockery.

The last time we discussed this
subject was on 10th December, 1962,
and the three words used by the
Prime Minister then, namely dignity,
decency ang self-respect, are still
ringing in my ears. He said: peace
and peaceful settlement can cver be
pursued only on the basis of dignity,
deceney and self-respect, and it would
be fatal to compromise with aggres-
sion, We have already rejected the
three-point proposal of the Chinese,
inviting us to the conference table,
and their proposal of mutual with-
drawal of 20 KM from the actual line
of control. Though the Government
have offered to talk on the restora-
tion of the status quoe of Tth
September, there are many in this
House. both in the Opposition and in
the Treasury Benches, who would
never reconci'e themselves to that
decision. excent probably a few
communist friends on this side of the
House and some crypto-communists
in the Treasury Benches.

Shrimati Yashoda Reddy
(Kurnool): We object to that state-
ment.
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Shri P. IT. Deo: It the meantime,
45 eventful days have passed. Now
we meet again io scratch  our heads
to find a solution.

Even though the Government have
utilised this period of 45 days for
clapping down many a patriot for his
bong fide criticism of Government
complacency, as a political vendetta
and in further eroding the democralic
process by suspending by-elections
and abrogaling the appellate rights
of the victims of the Defence of
India Aect, nothing has been done so
far to carry into execution the
nation's determination to recover the
territory jost by Chinese aggression.
We have reoccupied a few areas
and that too only when and where
the enemy had withdrawn and with
the enemy's permission. Thig clcarly
indicates our passive acceptance of
the Chincse unilateral ceasefire and
our unwiliingness to take the
offensive to repel the aggression
and to fulfil the very prom'se that
has been given to the nation by the
solemn resolution of November 14th,
1962, Sir, what we have done sp [ar
has been inconsistent with that
solemn promise, It is a pity that
the Government have not fu'ly
utilised the spontaneous upsurge that
has been seen in this country when
the entire nation stood like a rock
behind the Prime Min'ster, None of
this nation has been a‘ked at last to
eat the humble pie. We would not
be a party to that,

Let us discuss the merits of the
six non-aligned nations, If the
proposal had already been accepted,
it would be like flogging a dead horse.
Still, T would like to give my com-
ments on these proposals. At the
outset, T express sincere thanks for
these friends who have made an
endeavour to find a peaceful settle-
ment, but thev failed to call » spade
a spade. But I must sav with all
humility that these propnsils  have
fa'len far short of the exnectations
of all patriotic Indians Thev are
conspicuous by the absence of any
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condemnation or even a reference to
Chinese aggression, even though we
all know that naked and unprovoked
aggression has been committed on
India and 14,000 sguare miles had
been occupied by show of sheer
might. Probably it is the fear of
China that has cast a heavy shadow
on the proceedings of the Conference
and that had inhibited a truly non-
aligned and objective approach to this
vital question. It seems to me that
they were guidedq by two motives:
not to offend China and to save the
face of India. They place the
aggressor and the aggressed on parity
they call this a border dispute; they
say it is adjustment of a few square
miles of territory either this side or
that side.

I beg to submit that either it is a
fear complex or they were not fully
bricfed. My friend Shri Dwivedy
yesterday gquoted a passage from the
UAR magazine to show how backward
we arpy in our diplomatic approach,
how we failed miserably in convine-
ing our friends about the rightness of
our stand.

According to our Prime Minister the
Colombo proposals are more or less
akin to the Government proposal—
restoration of the status quo ante of
the 8th Septemnber, 1962. But to us,
it seems to be more identical to the
three point proposal of China, except
that we are not asked to withdraw
further 20 kilo metres in our side.
They did not advance uniformaly 20
kilometres in all sectors. From map
No. V you will find that in the Galwan
valley they had advanced much more
and even if they withdraw 20 kilo-
metres backward, still they will be in
possession of large chunks of Indian
territory and enjoy the fruits of their
aggression, Three or four Indian check
posts which recently fell would be in
their possession. Further more, we
would not be restored the 42 check
posts in the Ladakh sector and two in
the Eastern Sector which we had to
leave due to Chimese aggression. The
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acceptance of the buffer zone to me is
an abdication of our sovereign right
of movement of troops in our own
area. We cannot be a party to it.

Now, let us see what we gain. We
will be dragged to a conference table.
This is not, Sir, the first time we are
going to the conference table. Every-
time we had gone to the conference
table, China presented us with Chinese
maps claiming larger chunks of Indian
territory. That is our expericence.
What effect will it have even if there
is an agreement? We have burnt eur
fingers very badly, by signing the
agreement in 1954, Time has proved
that the 1954 agreement is not worth
the paper on which it was subscribed.
Taking all these factors into consi-
deration, I fecl it is futile to go to the
conference table for a talk again,
especially when the Chinese mind is
so clear.

Have we not learnt that there has
been increasingly massive concentra-
tion of Chinese troops across the
Indian border? Have we forgotten
that for the sake of her aggressive
designs China could afford to pick
quarrels cven with her brotherly
countries in the communist camp?
The intentions of China are quite
clear. These Colombo proposals
militr~'ly amount to a complete sur-
render on our part; it would be deny-
ing our galant soldiers a chance to ret-
rieve India’s lost honour. Are we to
remain a defeated nation for all time
to come? We are told that we may
gain time ag if China will not gain
time in the meanwhile. Qur past per-
formance has been wvery poor. In
this regard I do not want to repeat
the unpalatable story of our unpre-
paredness. Since 1054, vi¢ have been
a victim of aggression. What have we
done? It will rather be a diplomatic
blunder because it will adversely
affect our relationship with our friends
who have ungrudgingly supplied us
with the latest equipment at our hour
of need.
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Mr, Deputy-Speaker: The hon. Mem-
ber's time is up. He has taken 15 min-
utes.

" Shri P. K. Deo: Others have taken
25 minutes,

Mr. Deputy-Speaker: Your leader
bhas taken 25 minutes. Please wind
up,

Shri P, K, Deo: I am concluding,
Sir. It will create doubts in the minds
of our sincere friends in this crigls
regarding our bona fides. We still
stang by the statement of Rajaji and
his suggestion to the Government and
the country in this regard, Tt is high
time that we shall have to revise our
non-aligned policy and come to an
understanding and have an alignment
with the friends in our crisis so that
we can keep the security and the
integrity of this country in tact. Now,
Sir, politically the Colombo proposals
will amount to secrssion of Indian
territory. Only day before yesterday
we referred to the Joint Seleet Com-
mittee a Bill making it a crime to
talk even the secession of territory.
Todav we are asking the House to
secede part of this country! Are
we nol blowing hot and cold in
the same breath? Now, psycholo-
gically, it will dampen the spontaneous
enthusiasm of the people, the unpre-
cedented determination and unity
that have been manifested so far,
which once gone no smount of brave
words from any platform or even the
MPs' parade on the Republic Day
is going to revive.

We are told that the refusal of talks
at this stage may be misunderstood.
I beg to ask why it should be mis-
understood if our friends would be
properly told about it. We failed in
our most fundamental 4y ‘o con-
vince our friendg that we stand on
the right: and it is due to our inabi-
lity in educating our friends that we
fear that the world will misunder-
sand us. I do not fing any ground

mn tnat argument,
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Lastly, 1 submit with all humility,
that we on this side of the House
cannot be a party to lower the flag
of this country by accepting the
Colombo proposals which are incon-
sistent with our earlier stand. Even
though we have moved an amend-
ment, it does not mean that we en-
dorse the proposals. We fully oppose
t'.e motion if this House accepts the
Government's stand regarding the
Colombg proposals.

st FHA A9 gww (auf)
JYTEHET HEITH, G & ATSAT T HTHAT
g1 %, @@ ¥ gw dma § fr 9w geer
aoff ¥ wmr Sad ArRAw T #1R
99 gEET AWl & AT A I IEH
wfig o fFar o

O AR AIHA  FIFET TEE
faaraned & 1 T S F7 qar fasr
araw g1 @ e s swar w1
& & =15 Fn #3 @r § o a9
afrorrr ZHTE ST F@T G FART A
FT gAF!  FIeEat gErd 97 fa=re
FTAT ATMET |

W qF BIAEE FES gHTE qTHA
€ USRI Og A T &5 HTOT &1 Ag1
fF STEAT FT FE 1 FATL T F FAT
ATFAY ZAT | THET GWE FF TG
2t & Fae g | 3T & T ot A
HETE ¥ A AT §, AT FAAT Ay
FEEAAT F1 A a7 g W S A
Foamor quT  faza wifa # fazam w@w
g ¥ =4 fa=r ¥ ug IEq & f fomlt o1
TR T IR e IR AR TfTFEREN L
o7 3@ 99 ¥ AuAr Afesgr ¥, 69%-
qTEAT T, A FG TAH FrwEt F oy
et & faar  ag aveAm g S
zwEl ¥ fod g wre aar avE g
g o1 g fFm g seR fam aw
T € | $8feE 3§ W ¥ e
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[4Y Fwe 77w T ]
a7 ENCAAE KT FTAH T T R
A% gE79 9T 39 3foz ¥ fa=me F0
w1fz7 fF 37 faam & #gf aF o a%q
g1

gH @ ary & A g v gy w1
A T A4 FEIL A A1 s fAvE A
AT 1 NTAF fzar qr T2 +57 F F9
o g 5 Frast efrere w<7 & @2
oq % f367 7 2w g o e
TATAATA AT @Y 7847 21 7% 7(7 TEATH
* |IT ZH A4 F fEd 7T AT
ATTAT FT AF | FATC FAHA F A
FITTAT WET F A=TAH qZ7 T FF
91T AT AT E1 ARAT F | A1 34,
AT A7 ZAT ATHA T Z, W17 F § #A0
FY AT HITTT KT ATTEIAT FTFTETE0-
FLOT F7 PATT AT | FIT73T TT0Z FTAT
FFF ETCEFIW L GAT w4 A 346
WEATT KT AL F74 AT ATAAT HIA FT
TfTFTC aE3T § G017 K1 (A7 28
HT TT KA W A F FAT 3ART
qiie [THE F JIAT a4 1 ATIRATAT
8t 1| 7z af 977 71 27 AAETLFEEAT
=fz 9T IY 2 &Y 179 72t g7 At
Fr =31 72 FT AT £ AR IAF AL
AT AT 3t TF aeaTe A
FE FT THRAL T |

FITEFN F FETTT HT AL FT TH
FIHTT TAW ) W AR fase
At F A1 IR A wEfram &) T aEer
a7 7z 2 fF gm STR A FK
I ITFI AR FL, A FF T FL g
g & FAT AT | WA EW IAR!
AT FT AT AT A FOIA T FEAT
Fifzd AT WAL ATAAT &% A7 ¢ oY
wwIfr & FoAn Aifeq | 97 A% g
fei g amT w137 AFev g frgw
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fret o qg 7 ¥ I3 FT AT 2w
FI HTWEE AT ST ® FET
TEl T, 79 TF WO gH IH TEAE
F AW FT aifa warfaa 1 A geay
faame fafqwa %3 a1 g0 33 @7 T
T2t 2 | afs g T ¥ Tg7 A qraET
FLT 1 T3FT 00 afcorm grm o afz
WHFANL ZA 37 fode s & @t
ot q7r afvors gry arem @ 1 7w AT Y
FL fgerr 7 #C at ofom gu R
FAT TE & |

F AT g3 T EUT 2T A
AT A FA L AT EW AT AT
FTLH AT ) uf 957 AT § 1 98
ATL T gl @Ed & g AT
meHl AE T FIAY AET 1w oA AT
Femg (zava & 7T f weogw
qFT BT A IO FT AR T OIThH
F17 i gaent fa=me e arfed

A AT GfE=EEY T F ooEdl
Fr A gAY W AT ST F T
e TTET TE SO AT 1 WIS
A T A AT T TR T F LT
AEE W A 9T HTRAT T3 g, TR
gfar @ oy 9w wmwmw
gfaar & ot @A A A a| AN
¢ I 97 WG WRAW g | WA SH
AT 9T wrHaw faaqr &, &1 e 3
fF For qfFea o F°%, @91 9T %Y,
TS T FE, MIIT 9L FL | qg T,
Fratfear fagaam  =fs o2 ot 7=
ATHAT FL THAT § | w T &
aan § fie s oag wrm &1 AT
AR F faars Aeg 3 1§ § 97 gw
FATA T & | 7T AT TRLA N
# qU 7IZ IFT TV AT FT
feat f5 9@ 7 aww f g9 4@ )
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HORAT 7 FX | q1F aFa 2 v F=
g TIA 97 ar =7 Pt e g
TTHAT F¢ | A FT FY YA AT Y
g w3 5 4% oW 9% mR U 43
e &, gafag g 97 2o %1 wag Al
F¢ ?

#a difaq F = & q& 7 ar
g A7 g gaTs ST i, qgA A
qar 741 v & av 7Y | W gAdt I
g WAl A AW AT AFAT
T F faq o873 & wre wadE
BAF! I gATE FEIH T I E ATIA
qra 957 g F5 o7 7781 fggemm &
T AT 2 AT AT F qv A g
foaq ara7 &7 @ & | 39 waear 7
T T4 THT TL AT TR 9% av
o7 fFet T 9T wrwaor ey @1 @
qfeadt 37 &7 TF }J AT IT
A A e A § 9H
FT gETAAT FT A5 | gERT 37 e
¥ drgar grm e owEr o o o
9T ATHAT O TAHT HIZ FoAT FT
Y7 a4 Ard S AT v 7y fE
QAT AT FIOAATHE AT FTAT R
frarmdr gardt &1 g, afew w3 a0
FEAUT AFT A T F AIATIAT o
F7 W 94 T F "kF w07 Ay
&N 9 ATHRAT F1 1 gAR 4g
fqar vaar g o gw 7 ¥ fam &1
ff AOET 9% 90T FHAT FLW gW
g% fgars o I8 F7 7T BT |

ft o gATt I AT T HTRAT
gan A1 WAIE ¥ A1 AT TRAT
¥ 03 9 Tae gardr rraw ¥ fam
FAT T | 34 aeg § A Aty O
FAHFT WAL & FATE LT AT G
wered fwa o § IR 79 &t wm
o o fedl W T T A
HFEI FIT § WL ANOE WY
g & o qa 9= gfam<i srfz £ agt
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WY, AT gF WS AT AgH I8 419 AT
erEErETor g F% Hiv fev syafeam
®T ¥ 37 957 o7 fa=me w3 1 afaar
F ¥ Il A EAAAAT FT TEAT AL
foeary sm & faars  gweT WO
fre av aReHT gR 1 gEET T faw
dare zar =rfeg fv o weEr
97 gfz {51 ff @78 & Areqw gi—
S 1 WA 41 FAd AW &1 gl
TR ] WEAT §——A1 g9 SHE
qITaar 7 7% | F ar e g e
WG G 3§ T 9 I F 99
g7 & v 3781 97 & fF s s
TC HTFHW 31 AFAT g | A 96 9 3g
2t # T A & @ o oo T3
I LTART 9T AT AM T ATHAT FT
I ¢ | A T A § A AL H
T 9% ITHI [T GgaqW Agl ot §
A1 SAFT AT €T B 9 FH TEAT |
gafag afs &= w9 & faw a¢ 39
FT qred & Eaww fer orw ar Ew
FTGI $F &7 a9 & |

14 hrs.

AT, T F qOAeH & fawy
# A7 F4AT 9799 § HrA fadrar
WA A g8 wdG F FF A AT
gwe 57 § | AfF 370 o 897
Fravgt  gENAt ¥ oar & o3Afam &
I ¥ FF 43 8§ I, I T g
HIA § ATIRI TARET T o9y A -

“gfrmr & F3 J=eq WM A A
fomr 2 fr 27 Y 2 & 7 TwIE
g1 | zafem g owdfle &0 fr o
gara aa fean man €1 4 W AEE
o &faF7 7 Y a9 | gAT I T IF
qT AT ArfEd | IEH GV FF FEAT
@t @t Frarr =fe 1 afew avnew
R 9T IT T AEE A &N
=ifex |



6277 Motion re:

[sf Fw7= 7@ FwT=]

W wEma 9T afearde faEm
w1, IMF a7 wE Ao faEw
wfgx =3m | gw A= 1§ E—=ifE
TR AW ¥ §g 90 T § A G
AT UAY A9 97 W€ gA F— §
ft 7 T | gW wwey g fw aar
<% & famr & fam 1 5 oa R
W | fam & fga Fr3fer & 2
g | fagamife # gfee & et 2
=T AT HET AW A7 g9 gEad &
HIFE FX 97 I0fgq | g9 " 3-
aifggi & #dw &1 f5 7oA @
Hieg AT A7 w04 1 fog T 7@
a1 9z TEar & A TN gET & 1
W1 qerE grar € 98 faw AgF Far
T8 oA & o gw it § 1 gw
ey fo oW wAG TEN & L 5
TEH-31 WEW  H gH FTEr AET
g4 & | gWTE ATFa a3 &gl g W

T oA w0 L 3

g o= o fafar w3 71 pe-5-23
FT ATAT  GrATT AT F ARt
sermEl & a # w42 fra § ) 3@ 9w
F famre, o7y o1 avg & v oav
A A 9L F | AT AT AT FfY
73 =wfeqg 1 e AAE FEAT Ay
gfez & @99 a@ § Ive W9 gA
7 FT 97 & &1 g7 99 FAET Jeard
< A A= %7 54 =T0fzq | AvaEar
T &1 g F7 gfez § 53 AW 7w
aEE H ARdfmiT @am F gare
sarEi § frdt avg &1 7460 T 1w g
o 3 W FT A HT KA F
A \EET F § fod qave &
da< F7 | g7 "o dmial # fa
@ Y O 7 7 3 ) FHT A I
97 zw 9 fF AT A A A T
o7 FF 9%G  gW "Il sRfal 6
g3l & fAmaT JaeA ag@ @/
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AT & #Y wfew  gfg ag @ &
Tg FTH G T WX 59Y gifg ¥
o FG FRANT FET & 98 IWF A 97
A WA A <TAT ¥ FC F WG
W AZT T g | gaEIg |

Shri Basumatari (Goalpara): Sir, I
have been listening with rapt atten-
tion to the speeches of Mr. Ranga and
Mr, Nath Pai. I could not follow the
eloquent speech of Mr. Nath Paj and
his ery of war. [ could not also fol-
low the speech of Mr. Ranga. He was
a Congressman and now he has join-
ed the other party. Because he is in
the other party, that s why he
criticising the Prime Minister. There-
fore, 1 could not fellow him also.

The motion moved by the Prime
Minister is a motion for acceptance in
toto and for discussion. The Prime
Minister has said already that it is
difficult to trust the Chinese and at
the same time, he has also said that
we are not submitting to any military
aggression. When he has already said
that we are not submitting to military
aggression, I do not know why the
other parties—the Swatantra Party
and the PSP_are criticising him like
that.

There are certain Members who
want war, War nowadays is not con-
fined to two or three countries in an
isolated manner. I# war breaks out,
are we strong enough to fight war-
mongers like China, who have been
fighting for ages with their nighbour-
ing countries like Japan, Mongolia and
so on and so forth? Their character-
istic is to fight their neighbours. We
have won our independence through
negotiations and discussions. There=
fore, should we not follow the same
method here also? The example of
Gita has been quoted. Lord Krishna
did not say in the Gita that we should
all the time follow peace. While Dr.
P. C. Ghosh was Chief Minister of
Bengal, in a prayer meeting, Mahatma
Gandhi was asked, “Why is there
fighting and shooting the students in
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a country of non-violence?” Gandhiji
said, “If you have to take the life of
somebody in order to protect the
country, it is not violence; it is non-
violence”. Therefore, the Prime Min-
ister has also said that we have to
strengthen ourselves. All the time,
he has been saying that China has
opened our eyes. Now the only thing
we should remember is that we should
always keep our eyes open and streng-
then our country militarily.

Coming to the wvillages, we are
‘mobilising the public opinion and one
and all are standing behind the Prime
Minister. If we analyse the speeches
of Shri Nath Pai and Prof Ranga,
suppose war breaks out, are we
strong enough to fight China, which
is militarily strong? I am not saying
it myself; the Prime Minister also
agrecs that they are very strong. If
we go into the history of the People's
Republic of China since 1949, we find
that they have been discussing and
negotiating with us, but during and
after the discussions, they have been
increasing their might just tp fight
and disturb our peace. So, we should
also strengthen  ourselves, so that
we may not again see what we have
seen in NEFA and Assam.

Whenever some friends meet me,
they ask me often about the morale
of the people of Assam. Their morale
has been kept very high. When the
Prime Minister said in this House,
“My heart goes out to the people of
Assam”, people misunderstood him
that they have been left to their own
fate. But once it was explained to
them that they have not been left
alone in the fight, their doubts have
Been cleared. If you go to NEFA
side, you will find the people are
very strong-minded and they are all
out to face any eventualities in the
fight against China,

So far as our policy of non-align-
ment is concerned, we have won the
sympathy of the whole world only
through that policy. I do not find
anything wrong in Shri Dhebar say-
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ing that we are following a policy of’
peace and non-alignment. The six
non-aligned countriegs have taken
paing to go into the question ang their
proposal is for acceptance in toto
and for discussion. The six non-aligned
countries, who want peace, have taken
the pains to go to China and also to
come to India to explain the Colombo
proposalg and we must pay tribute to-
them. There is nothing wrong in dis-
cussing the matter. 1 do not under-
stand why so much heat was brought
in by Shri Ranga and Shri Anthony in
their speeches. Supposing war breaks.
out and we get some help from some
country, can we eschew such a help?
No rountry has benefited by war. A
courtry like Germany was divided in-
t~ two. Many countries had Dbitter-
experience of war, I do not under-
stand the meaning of this cry of the-
Swatantra Party. It is a newly born
party. It does not have any policy or
principle. Its policy is to raise such
a ¢y and criticise whether a thing is
right or wrong. [ hope our Prime
firizter and this Parlizment will not
pav any heed to such criticisms. They
are cnly speaking in the air.

As regards Shri Frank Anthony,
the o*her day also his group support-
vd ine proposal of the Prime Minister
tu+ ‘hey were surreptitiously saying
something else al] the time. Every-
baay knows what Shri Anthony is,
how they are thinking of their own
wavs and how they love India Every-
bedv knows it and thereforee I do not
want to o into the details.

Sir, T sunport this motion. This is
the mast epportune time for us to
prepare ourselves for the  future.
Wilh these words Sir, 1 whole-
heart-dly support the motion.

it gorow fag (71 ) AT
Jureae wRrRE, aaqm faww 9T
Ty ¥ o § ag (g www &
T @wa | wE oA ¢ (% 39w
FE Fl IR gE 6 A T oAEA
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[ gz fa)

FHAI T AT | A9 WSTATAH
T 7% 7T 907 7 3 Af@a s F
7z feegema mig 1 zave aran fafaees
T 3F g grEad fan fE s
fafawsr & & = F 17777 F1 AT
Z, @ 3% Ferer F Vg oar 1Y
F27 & arr afardz & AfawEre
¥E . g7 9T ga «mi A §rar fE
3x 2, wmag ariEmmdz &1 AfgER
gz fafaezz & sfgse 7 Far
g AT qrfAAriz #7 ara F1 AEA
fafreex #1 s 9w o 9
fag feq @zt 39 wAe 9¢ §&7 qF
g1 aret 41, 39 & 3% fra qF &y g
fadtr  wrAw g omar @ s@a W@
gaT g7 7% fF ggn faffe< & 39
a|l #1, 3T IgAL &1, 714 fAar g o
T arferardz ¥ 71 o 7 qifAan
U gAfgeA gEM | FAEILAA
T o9 FqT &, TZ AWA F AGT H04T
7 gwmar g f& fGaa of @A
wIEq W aF S, IAXT gLUF
F g oA gh waw @ o
FAMATLEA FT ATAT FAT §, FI1 3997
FE  Adr faFad arar g ¥ 99
g8 &g wer fRem, @ ogw fa
frerd ax agqT o

st HWS AGA AN HAAT
qEEq” F1E GATE

st gwow fag: gE@ & AT
@ & ey, A IT AN AT
F AT, IT FT FHF AT 9 GHF | gAER
@t F 2 Am Afew I A1 wWHEA
F faq fg T @vwa A

7 uz fadza w1 dEaT g 6 Ew
Fafaee % grq #7 A AETE,
g T TEfE |
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q 9T FT AW T M fraTan
| g 05 wIma gewy ¥ @y
-9 YRT 3T F FIT T A
F7 fzar ar | 37 e H A v
X gHAT N FFW, AETC B AT A
13 fweT WY w7 71 wanT fear g o
g a9 F @IgA< §  9gAl T 48
qiqur #t w1 fF wrgAar 7 gwar
F¢ fzar § 1 =mgA i X gErQ
IAT FATIT AT TAT AT HIAT T2
27 9T FATAT AT WAT | IF &I
|THTT A0 AAST TE AZ G G
H ar daa  wAgIT o qImr war
f& gwar grmar g |

Iq FHA & A7 gw Al A fagd
Javgv, ® A T BS99 W UF o
forar, oF F99 @1f | S FAW A
g9 7 ez fF W fFETr ot ey
w3ré ww, Mg FRAAr oAt 3T A, TR
faa ot goY A AT 9, 9]
WqA W F ATRAGMFIET F1 GAH
F for gw oW a% @gT A I
oeq FT HaA OF HA ZIM—-—gAry
fasg | fom  wET@ & o9 FTF
AT FaW AL €, 5T H OF W
ot 77 @ex A4 v fF AT qEAT
t foggeac &1 ARA TF T AT,
g1 g9 A8 @M AT ITRI AT AT X
WA F KT T F

= TWYAF qEF  (FJICEE ) o
qg @1 @ieT g, 7%E ¥l g 7

5t g fag : IE qETE W
Qg FH WL 9% U @[ # 4%
o ¥ aw wfafsm gl & awaw §
fos 99 1 EUF WG AT T XGTRIMN
UF AA{T FIA IS 9T W FI AT
afafemr gf, 3AY A1 WG A T
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FFAT E | W@ UF % g AW
AT, q@T EATY I HIT FATY AT
uF 77 gq 24 ¥ fag dare gio ot
oF eafyT WO AT, q@i @gEi "t
¥ ot e ¢ G AT T AR
Sq wAr o F g www F fad
Farz F AT | g A AEAT A A
21 o7 @ WraAT IOW 1 AT E,
o WE  WIEAT A & S g,
T W fig Wwq & fag da
AT 2|

99 WETE F IAET FL ATH
g ®7 2 foar mn @ o @7 w
w1 @ ¢ fF FwEANees ar
« fogeae &1 fegfa & o w=ay &
fagrar g% S &1 " AT TifEd o
T &1 w4 | ENT .7 TEET WA
ag g fF fom A & 7 T AT
I UF AEHT T G, TF AWT A
avE, @IT I AT 491, I9 A1 &0
;L T W o) 3 afoore
v g@, feha ww gfear &ed &
T # A F2H U T EIE |

= FRA TGA AN ;T WAAT
STEF 97 AT AE BRM | HIEATT
gz=r HTA faETd #7196 Fwd u
T #FE 7

U% A @38 42 9% 99
TTET ARI2 |

ot gom g 0 AT S
g fd 99w far wawT goaform
ER ST WTE 1 ¥ 3 AT a3 Wi,
e g Wy, fa@e sgAr o0 Wt
Fffer, 1 oHdT, gHEA WEr 99
WIeged &1 98 FA F AR FEAA
FY A, IW AEAT W IEHL A
& 2 X = Q|
2549 (Ai) LSD.—8.
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st SATEA Mg (e )
FqT AT THAT TAAT FoAT F 7

st gow Ty @R Y 9w
FT TodT AT GHT &, I BT ToA

IR ¥ AT FTT@TE |

o @ 9T # & TET A [T
ST ®FaT & | wa I g€ gl
at. ga  gTar WA, & Tgm,
¥ g guaT ¥ wX qWT aré
Iq TR TG ATAAIL FIL AT, PR
1 NAT 41 | 9T FA qF A
e, o fradh, 3 aeET & fow
fear o Tr fr g7 qeae ¥ @E,
AT gEE, ST oy e,
T2 fafae AT s=W
For f5 == a7 § 77 q@a § w9rd
oot | FAr fE A ¥ fdaw
fem 8 oF & AT w1 @A F QA
alts &1 98 99 99 99y faraer
4t T 1 ;T 7w e farde
AR A § TAGIT FT AT ®7 T0AT &,
ar 9g firaer 21 AT § 9T 70
a9 9 ¥ AT, “FT 48 a9
w1 qg & ! gme fAEdr St &9
# gfrar¥wg@E P

Ta WG gIAT FIq EATR
&y may, At o Y Wfear & cAe
faram st £ 7wE w9 Pt ¥
WA TG g §i6 | fz@, argw
Fgd 4, "9, A’ AT a3 gEW
g a1 w3 w9t &1 avw 8,
TAAHE Y 906 ¥, 98 UTISHEE g
&, a1 ag FradT &1 92 9 79 &7 I
T AEr & | gfz qg N a% &
g1 a1 3% fiaa swaAt gt T & A%
g1 aiar g fF 7 fagwa & e &
FET AQAT, FAT I THT F FT AT
SO, FAT Wi qT FT T T |
g wrEA & g g | faadEy ol
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[ g fag)
& @ g, 47 TE WA 1 & F
FT I frar g

WA FqATA, FITAT FEHRT A
A FHA ST gETA 7F §, IR
AAA AT A AFA FTE 1 IF &,
& g% ST F@ar o3\ AfEw
a9 AT ITH GATT A A F AR
ITRI TG ASEL & WIL WAL FT ford
G ", FNEH a4 avA a5 8 5 &
@ TR AEm A T I
ST & a/ § AR GfF IR g
R &1 a0a g1 ¢ 5 werd 7 21, i
§ M 9@, F0 W TE 41T B AA
wg f§ ¥9 #4197 § gu Ax
A g ? 37 wirsrgr @ ad ?
Fr§ mir gac e awz g & 7
fow sa o 9w wWr 41, de
g Wl Wz & fad g & gwra
Fafen T g gHU AT 1 AR
mw o 3w fF Fe=E doEes
AR WA &, AT A9fen FEear
g frarg 2wra faw s gmy
wrgw  fafrer @igg ¥ 9 aw &
s fzar ar ff g7 SiAes S
HAT FTATAT AAT A FOAT Ao
F &M@ g AT TfamEe @ Fr
gfaza foia & =41 &, 2l #
T A A T9 A3 ¥g TG,
a1 e FqAF A1 07 T4 F¥ gfafwar
& wmaT &F AL € g7 an,
1 ¥ S ot gawn gfafw gd g,
FrawEl wema & ot afzfadey 4,
I HTT A Faa afafe g€ S
/T qrEaer 2@ & HTT o gd gy
$T 39 99 & 99 A9 2T F FN
Wt gawr wlabem g2 0 39 e
wfafemat &1 favrr fFg aiT gaa
aF WEIT ¥ e a3 faar fE AR
st ®1f fogT sy AT gATR WTEw
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faffeex @gg 3 wwAY a@ & fr
far 7 &t ag qAT Wrw @ R
FIAFEl FTRT & ANAed @ 6
ad "X 7 & g o feafy
W YT F wHA @l fF ag IR
ARz-TzE  foe X §Far g |
qIo A, A Tw A | g
i g g fe foawe ag gew adt
FT EFAT g FTF AAET ITH qA
#2 fgy swwr &1 It feafoal
§ Fa7 g1

Wt TWW oA @w (g7 AdE
FATE 1

st goow | fag ¢ SEET @A
T g 1 wowr afgr ar fs oSa
A F1 AT W TEE Sl
gz W AR 7 fgr T 9@ w9
TT @ fF o_reT #T oFEA €0
TEE F AT g AGH! WAT
=ifeq ar | Afew a2 feafs adi =7
& w1 wmar afagm ¥ fag &
! fa% Tar mar g wi = T
g 5 w1 qifer wrw 7 @ ag
agifs gqfea A =
fge fadm grm =1 fge & «&
ZamT 73T | g St &l feafy 4t
TEH! =T fEmr T

Jrersd  WEEY, UF o wifad
T FE FLA AT FA | AT
F wat qgr Fr AE L FAWL, H
W AW gad @rs of, I FF T
a7 fF 3w & @ifia g @ &
3 T AT WYX AT Sy g ar aa
TF W Ael FLA |

g% A AR g A
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@t wwow feg : gw ATWE
%vfw%m%ﬁ:mmﬁﬁf‘r%
S ftar # @7 AT 17 T L, T8
ITH AME A TEI AT € 1 SRRl
Fgr & fF T &t wpfmw awe ®
T qFAT &, #Ew g dEr gr Oy
ar§ o wFAT & W gT g s
W FEAT § ! H S AT ARAT
g & s @aw safaq 480 amé
gt & FifE soRaT a9 9% $29
Fiw fFdl AmAG 9T F W
gamer 2 fagr & a1 9ua are ¥ 7 faar
2?7 o w wfgwmr g W
W W7 §FAT § | AT F F€q
g YarT AT S R 1 IFET AigAT
Sy @i dfar & & fawEl < s
@ EX W WAL a7 TEHAT &, v
T & Nt ufgar ;a1 gwdr @,
T A F fad qoim A7 @ &,
& @y #Afgar £1 &7a FY gw g2l A
R 7 O WT A §
& @ e forw § Fer may € 7 v
Wea W at w0 AT AT AT &
" I A FE WA &, ITHT WA
F7 fZar s g ar Fgr q &
ar 87 9 fee w8 it 2

77 A Er fAaza @ fF Favae
H T gwd FH A@TE A, IT wAW Y
oF 39 AT 74 &w faafaa R &
ar fadY & e 9 e g R ogw
o faafam €1 % & @ 3 gwE
®T EH FAT 7 q=AT TR
o
Shri Harish Chandra Mathuar
(Jalore): Mr. Deputy-Speaker, we
have listened with rapt attention to
the speeches made from this side of
the House, particularly of those who
have opposed this proposal of the
Colombo Powers. It was really a
treat to listen to Shri Nath Pai, whom
we welcome to this House after his
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unfortunate illness. His flow of
speech, hig fluency, his sweet reason-
ableness, had their fmmpact on this
House. He appealed to the pride and
passion of this House and the natiom.
It only we permit the effervescence
of the beverage which he poured on
this House to settle down and try to
examine the rcal contents, I think we
will be able to understand what
course of action we should adopt.

1 think he was more than unfair
when he said that we are paralysed
under the pressure and it wag only
under the fear complex that this deci-
sion to accept Colombg proposals was
taken. I do not understand whether
it is now that we are working under
the fear and pressure or it was in
the '‘month of October when the
Chinese launcheg their massive ag-
gression on this country and were
coming forward and threatening the
integrity of this country. What was
the reaction which was aroused in
this House, in the minds of the rul-
ing party, in the mind of every hon.
Member in this House at that time?
If we were to react to fear, if we
were to be afraid of China, then we
would have accepted the cease-fire
proposal then and there. Therefore,
let us not be carried away by these
sentiments and say that anybody sit-
ting on this side or that side now
succumbed to any fear or we have
felt paralysed. It is a very wrong
impression which ig being created in-
side this House and outside the coun=-
try. There is no question of any fear.
We tonk the challenge, this country
took the challenge, and the entire
country stood united to meet the chal-
lenge, which was posed by China.
Therefore, it would be more than
unfair to say that it was the ahimsae
of Mahatma Gandhi which was being
misinterpreted or that we are not
quite alive to the preachings of the
Gita. We had taken a decision and we
stick to that decision. When the hon.
Prime Minister moved the Resolution,
which was passed unanimously by this
House in the month of November, he
'made it perfectly clear that we stand
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by every word of that Resolution.
There is no question of any fear com-
ing in the way. We are absolutely
dauntless.. We know where we stand
and we have never cared for the
mighty invasion of China or for its
might, so far our stand on this ques-
tion is concerned. If there was any
weakness, that weakness would have
been exhibited at that time, Today
is it the retreating China which is
threatening us? Is it the retreating
forces of China that are vacating their
occupation which paralyse us and
threaten us? Is it which is creating
fear psychosis in our minds? I think
this is the worst distortion of facts
that one can ever make,

We have to take notice of the en-
tire situation. I can understand quite
clearly that every Member of this
House has got a certain feeling which
wag aroused entirely by the behaviour
of the present Chinese Government,
the manner in which it has behaved
for the last so many years, culminat-
ing in the mighty invasion; that has
naturally left its impact on every
Indian and it is only natural that there
is a crisis of faith. It is only natural
that people spcak rather harshly, in-
fluenced by that behaviour and by
that attack of the Chinese, When
we talk about negotiations, when
we talk about sitting round a table
with these people who have been
marauders in our country, naturally
we are swayed by this feeling and by
this sentiment. Let us now take into
account what has happened since then.

Is it the brave speeches made by the
Onposition Members which has forced
the Chinese to retreat? I do not know
1if there is any instance in the history
of the entire world where a victor, who
has been marching forward, who
had claimed a particular territory
to be his as the Chinese claim,
who occupied that territory,—
that mighty wvitcor, that mighty
power—wil] retreat back. Hag it ever
happened in history? Let any Mem-
bers of the Opposition first analyse
and tell it to the House first. This
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mighty country of China had, realised
that force woud not pay, and that they
cannot stay here and that they cannot
digest what they had got. That
dawned upon them clearly. They had
miscalculated. Never did they realise
that this country will rise so united.
They never realised that the com-
munist allies of theirs will never be
able to stand by them. They never
realised that the intrigue which they
had hatched with Pakistan will permit
the western powers to rush to our
assistance, All that happened. These
miscalculations of the Chinese forced
China to retreat and go back. Let us
take note of that fact. Not that China
had developed any generosity tio us;
not that China had developed any
friendliness to us; not that it was
prepared to give up what it had
acquired through this invasion, They
realised the madness in which they
had indulged. When I say this, I do
not wish to give the impression to the
House that this madness will not be
repeated  Because, China has a defi-
nite interest in  humiliating this
countiry. China has a definite interest
in bringing about an influence and
creating anm atmosphere where avery
South Asian country more particularly
will succumb to this influence. There-
fore, it is not only the defence of this
country which we have to take into
consideration. We have a much larger
issue at stake. Therefore, we must
examine the whole thing in this con-
text.

Our friends asked, who supported
you among the non-aligned countries.
It is rmeally surprising. I think the
Chinese attack was against not-align-
ment, China wanted to destroy non-
alignment by this big invasion. China
has miserably failed in destroying the
policy of non-alignment which this
Government has followed persistently
with suceess. I do not think this non-
alignment which China could not des-
troy will be destroyed by the leader
of the Swatantra party by the speeches
made here. This non-alignment is
going to be adopted by the entire
world. This should be obvious. It is
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written on the wall. Did the U.S.A
support France and England in their
trouble with Egypt? They could not
do it. We have got to examine every
case on merits, We speak of alignment
when the U.SS.R. is not able to sup=
port China. These are the two mighty
blocs. One is the Communist bloc. Has
the U.S.S.R. supported China in this
big invasion of India? One of the
main objectives of China could have
been only to embarrass the position of
the U.SS.R. 1 must say. I say this not
only now when things have settled
down. I said in my first speech, even
when we were faced with the big
invasion that it would be indiscreet to
say anything against the TU.5.8.R.
because the U.S.SR has conducted
itself in a most commendable man-
ner and has given us support. It could
not have done better than by the im-
plied support which was given by it.
We are deeply grateful to the western
countries which were placed in a very
difficult position by Pakistan. In spite
of what Pakistan said and what
Pakistan did and all the intrigues of
China, the western countries realised
the justness of our cause and the im-
portiance of the issues at stake and
they came to our assistance as quickly
as they possibly can. What has hap-
pened to those pacts? This ig the
greatest triumph of non-alignment.
We must understand that. I hope my
friends will realise it sooner than
later. My friend Shri Ranga was
talking of Marshal Tito in the context
of non-alignment. I think Marshal
Tito has proved from the other end
that he is one of the staunchest sup-
porters of non-alignment. When we
talk of non-alienmert, we do not mean
that we should have a slant in our non-
alirnment. When we say this, we do
not mean that we should not be as
friendly with one side as with the
other. We are deeply grateful and we
want to give expression to this feeling
of gra‘itude for the assistance which
was offered to us by them.

It is in thig context that we have to
take a decision on the limited issue
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which is now before us. Personally
speaking, I do not attach very great
importance to any of these proposals.
I would have attached wery great
importance to these Colombo proposals
if I knew that there was a country on
the other side which understood reason,
which will be able to appreciate what
we are going to talk. Though it is quite
true that we were humiliated, defi-
nitely China has beep defeated in its
exercise of the mighty force. The
second front on which China wanted
to fight is the peace offensive. [ wish
to remind my friends who are sitting
here, when China made these peace
offers, everybody here in this House
stated that this peace offensive of
China is more dangerous than its
invasion. I wish them to be reminded
of this because, now, it is to this peace
offensive of China that we are suc-
cumbing, that we want to give in. We
want to give the better of it to China.
China will have to be defeated on the
peace offensive alsn., We have taken
a wise decision because we have
accepted in principle the Colombo
proposals and this acceptance of the
Colombo proposals in principle will
mean the defeat of China also in their
attempt in the pcace offensive. They
will realise it soon. China will never
accept this in essence. They may say,
yes, everything is acceptable to them.
When it comes to brasstacks, nothing
will be acceptable to them. Because,
they have a set objective and that set
objective will be defeated if they
accept. Therefore, let us not break the
umity of this couniry by these attemprs
on the other side. These are insidious
attempts from the Chinese side only
to break the unity of this country, only
to cool down the great enthusiasm
which has been aroused in this eountry,
Let us understand the treacherous
enemy that is at the other end.

I, therefore, think that this is not so
important. Let us say, we accept
these proposals in principle. Nothing
is going o come out of these. What is
much more important is the prepared-
ness of this country, We must all be



6293 Motion re:

[Shri Harish Chandra Mathur]

united. Nothing will pay us better
dividend than following the absolutely
sound policy which we have followed
so far regarding non-alignment. I
said it at that time. Let us not be
disturbed and let us not be shaken off
from that sound policy. It is the
implementation of that policy which is
very important, Much more important
than that is the preparedness of this
country. We must understand that we
will have to do a mighty job. Here,
we have to take a lesson from China,
China the enemy, China about whom
we have all the hard words to talk
about. China could build roads in the
N.EF.A. area— within 2 fortnight 25
miles road. On this side, we have not
been able to give any good account of
ourselves. Questions are asked on the
floor of the House about the Tusker,
this and that. That is our weakness:
nothing else. Therefore, wha: is much
more important is this. [ would cer-
tainly appeal to the hon. Prime Minis-
ter to take note that he has got to
gear up his administration, that he has
got to wipe out corruption in the ad-
ministration, the rotteness which has
crept into the administration all over.
That is the most important thing in
this country. You will be able to
enthuse the country if you gear up the
administration and if you just let the
country know that relentless efforts
are going to be made to strengthen the
country. Let there be no slackening;
let there be nothing of that kind. Let
us not confuse the issues. We must
gtand with strength and we must
never give up our moral attitude.

We had, as a matter of fact, sti-
pulated the 8th September line, Now
let us examine to what extent these
Colombo proposals approximate to
the 8th September line. It was not
acceptable to China at that time. If
we were to read the letters which
have come from Premier Chou
En-lai, we will find that he has very
clearly asked in those letters as to
how the Chinese could accept the
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8th September line and that it was
so disadvantageous to them, this and
that, So, it is not acceptable to him
and we are absolutely free to go
ahead.

So far as the NEFA area is con-
cerned, it should be obvious to every-
one that there is absolutely no differ-
ence between our stand and the
Colombo  proposals. The Chinese
must g0  on the other side of the
ridges and the watersheds. It is en-
tirely different from the earlier pro-
posal which China had made. Now
our troops are entitled to go right
up to the MacMahon Line and occupy
those places. In the middle sector
also there is no trouble for our troops.

So far as the most vital sector is
concerned, it should be obvious, if
we just cast aside our prejudices
which are natural—I can understand-
our indignation against China—that
these proposals are definitely worth
a consideration, I have not the least
doubt about that. The country looks
up to this House which had given a
proper lead to the country and to
the people. I do not want to im-
pute any motives and I do not know
if there is any partv or any hon
Member of any party who has tried
to make a political gain out of these
discussions, I do not have the least
intention of saying that. But I think,
we owe a very great responsibility.
We, sitting in this House to whatever
party we may belong should create
a proper atmosphere in the country.
The country has taken the lead and,
as a matter of fact has given an
exceedingly good account of itself. I
do hope that the politicians will not
fail the country.

Shrimati Lakshmikanthamma
(Khammam): Sir, Shri Nath Pai,
when he quoted the Bhagvad Gita,
forgot that the Gita came at a later
stage when all negotiations failed
He was just passing remarks about
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Shri Dhebar's speech. Hon, Mem-
bers of the Opposition also talk of
lack of courage. While talking of
this giant of the freedom struggle, of
this giant builder of a new India, of
this giant who is wedded to the
emancipation of the millions of peo-
ple of this country, of this tiant who
is determined to wipe out poverty
from the face of this country, of
whom even the rulers of China are
afraid, while talking of him and say-
ing that he is lacking in courage,
hon. Memberg of the Opposition are
not even afraid of what the people
will think of them when they pass
such remarks. It looks as though the
military power of China has put
so much of fear in the minds of the
hon, Members in the Opposition that
it i+ not in keeping with our tradi-
tion and culture of fearlessness.

It is not we who are suffering from
a f:ar complex. It is China that is
suffering from a fear complex of this
great country of ours. China is afraid
of our: economic development, of our
Frime Minister's personality, of our
neutrality, of our friendship with the
world and of our leadership. It is not
jast T who is saying these things as
a Member of the Congress Benches.
The foreign press has said it. Here is
a report from the leading Arabic
daily of Morocco and the mouthpiece
of the ruling party, namely, Al-Alam
which, in an editorial, has drawn at-
tention to China’s duplicity in profess-
ing all along that she wanted to
settle the border difficulties with
ndia in a peaceful manner and sud-
lenly launching massive aggression.
lon, Memberg said that nobody has
aid that it is ageression. Here is a
trcign paper which is the mouth-
rece of the ruling party which has
sid that it is aggression. The paper
aio  said that by attacking India
wich is a non-aligned country . . .

“China wants to prove that it
hs become a military power to
thich respect is due. Moreover,
Gina wants to compel India to
bve recourse to American aid to
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defend itself, thus proving that
India is not really a non-aligned
country, in which case it will
become impossible to the Indigh
Government to obtain any aid
from Russia".

It we follow Shri Ranga's adviod
we will be doing exactly what Chins
wants us to do, The paper furthee
said:

“They are upset to ses the
economic success achieved by
India which surpasses the pro-

gress of their economic policy.
China’s intention, consequently,
is to compel India to dedicate a
major part of its production to
equip ity Army and, thus, to slow
down its economic plan”.

The same paper, Al-Alam, has saMd
about Shri Nehru's personality, Al-
Alem added:

“There is also the question of
personality such as that of Mr.
Nehru himself, which is not ag-
reeable to the Chinese. His pres-
tige in the United States, the
Soviet Union, the non-aligned
countries and in India itself, is a
cause of worry to the Chinese.
They consider Mr. Nehru as one
of the factors which contribute
to the extermination of the Com-~
munist doctrine in India, The
Chinese believe that, were Mr.
Nehru not present, they would
be able to proclaim their autho-
rity over the Asian continent and
all non-aligned States”.

This ig what the foreign press has
said.

The thinking of the OppositiGe
seems to be outmoded and not
keeping with the times. I’ congratu-
late Mrs. Bandaranaike and hes
non-aligned colleagues for the credid=
able job that they have done. It o
not proper to doubt the intentions
of these six non-aligned nations. Our
friends in the Opposition seem to
be doubting everything and I am not
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surprised because more than the toll
of human life that the Chinese ag-
gression has taken it has taken g toll
of human faith, Our hon. friends go
on doubting everything including our
Prime Minister. They go on doubt-
ing everything beside them and be-
hind them ang all that,

Sir, a man's character ag to whe-
ther he does not lose his heart or
whether he is firm in determination
and all these things are tested only
at such times of Test. So, just be-
cause one country has behaveq in a
treacherous manner, it is not good to
doubt each and everyone of our
friends.

The fact that the Chinese rejected
the proposals indicates that China
does not want the dispute to be set-
tled. By accepting the proposals
which are very close to our terms
India would prove to the world her
faith in the peacefu] settlement of
the dispute. Thig would isolate China
from the rest of the world. Any fur-
ther change in China’s attitude is
only a sequel to India’s stand. The
acceptance of the proposals would
not commit India to any compromise
on her claimg on the territory illegal-
ly occupied by China.

The Chinese rejecteq the Colombo
proposals to discredit the Afro-Asian
effort. The Chinese expected that
Shri Nehru would reject the propo-
sals and that would once again prove
the Chinese thesis of Shri Nehru
having gone over to the West, This
is the main reason why the Chinese
broadly accepted the proposals but
withheld their final okay.

1 would not go into details about
the different sectors hecause of the
time factor., The Chinese still deny
the setting-up of checkposts by India.
All this. apart from India’s accept-
ance of the broad principles of the
proposals is alsn cenditioned by the
need to buy time. We need breath-
ing time to strenethen our defence.
On the diplomatic front we are also

JANUARY 24, 1963 Colombo Conference 6293

Proposals

watching the relations between

Moscow and Peking,

Shri Ranga had been saying about
China's victory and all that. Actu-
ally, it ds not China that has won but
it is India that has won, Why are
our hon. friends of the Opposition,
including Shri Ranga, who have
talked so much of courage, afraid
even to join in the march past I do
not know that. Perhaps they feel it
below their dignity. But we are
going to march past with or without
them and march ahead unti] the ag-
gressor vacates the land that is oc-
cupied by him in this country, This
is a people's war, and the people of
thiz country have amply proved that,
I do not know the efforts made by
the leader of the Swatantra Party
and his friends and their contribu-
tions towardg the war effort, It is
the poor people that have been pay-
ing huge amounts, and willingly and
voluntarily, they have given their
everything to the war effort. As our
Prime Minister has said, it is a peo-
ple's war, It is not the war o a
few rirh people or a few people vho
might be presenting something lere
and there, but it is the people’s war.
So, whether these friends co-operate
or not—we do not know what they
intend to do; when they criticise s,
they must be knowing it in their ovn
hearts what they intend to do—tie
country will march fast.

Our Prime Minister has made it
clear in so many terms that he
Chinese have to go back to the th
Scptember, 1962 position, that sme
preliminary matters will be disas-
sed, and that we shall maintain he
freedom and integrity of this can-
try, that we shall stand by there-
solution passed by this Parliantnt,

and that we shall continug to
strenzthen our defence. ;
Mr. Deputy-Speaker: The fmn,

Member should now try to contde.

Shrimati Lakshmikanthamma: fhen,
I shall read out a few points tgave
time, )
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It we broadly go into the causes
of Chinese invasion, they were that
China wanted Russia to support her,
that India should give up her non-
alignment; further, China wanted to
humiliate India, but she never suc-
ceeded in that; instead, she got humi-
liateq and stood condemned by the
world; therefore, we need not feel
that we have been humiliated, If
somebody abuses a person it does not
mean that that person ig humiliated;
it is the standarg of that person who
abuses which stands condemned. So,
we need not feel that we are hur
liated so that we shoulg bend our
head down in shame or any such
thing. China has failed in all the
things that she wanteg to gain, and
we have won.

I would also like to say a wonrd
about Shri Ranga’'s observation on
bankruptey of non-alignment and our
state of unpreparedness. India was
unprepared not because of non-align-
ment but in spite of it. We accepted
a near-gamble in the matter of de-
funce on the following  premises.
Since we had no ambition to de-
vour any other country’s territory, no
one, we thought, would pos:ibly in-
vade our territory. Such danger as
appeared at all possible was from
Pakistan’s side, for which we kept
ourselves ready,

In the context of a total nuclear
war, conventional armaments have no
particular utility. They could only
put an aveidable drain on the na-
tional finances. Since India could
not think of nuclear weapons, it was
more or les; of no avail whether
more than routine attention was paid
to the ordinary armaments or not.
When both the rival hlocs were ready
and poised to strike, any attempt on
the part of any power or its satellite
to attack us would at once start a
ohain  reaction leading tn a maior
conflagration. This possibility in it-
self would serve as: an cffective de-
terrent against either of the blocs
casting an evil eve on India. Being
a propounder of Panchsheel and
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peaceful coexistence, Indiag would to a
large extent be satisfying both the
bloes by remaining non-aligned, Both
the bloes would ultimately wzlcome
non-aligned India not only as the
next best alternative but also as a
positive safety-valve which would at
any time be turned on for purposes of
peace in the world.

We had a sub-conscious belief that
socialist countries were not capable of
committing aggression.  This, of
course, it a slippery belief, for, the
modus operandi of aggression staris
invariably with wild charges of
aggression on the other party.

The long-drawn-out freedom
struggle left us much more anti-
imperlialist than anti-communist. Our
conviction was that as an under-deve-
loped nation, we have only socialism
to emancipate us. We now realise that
a npon-aligned nation has to keep it-
self more prepared than an aligned
nation. Whatever be our love for
peace we are not going to be unpre-
pared once again.

I can appreciate the feelings of some
Members of the Opposition....

Shri Maurya (Aligarh): If the hon.
Member is reading out from a written
statement, then she may submit that
written statement to you, Sir,

An Hon, Memeber: The hon. lady
Member is reading her speech.

Mr. Deputy-Speaker: Order, order,
speeches should not be read.

Shrimati Lakshmikanthamma: I am
concluding my speech. Colombo pro-
posals or no proposalsl India is not
the same India as she was before.
This war that has been thrust on us
has gripped our minds with war
psvehosis. It will take a long time
and a great effort for the TIndian
prople to resist the on-laught of anger.
There has been a barter of faith to
strength, an exchange of ingenuous
belief with prepetual wvigil, an accent
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on physical preparedness instead of
spiritual preoccupation. The change
is good for India, though the world
cannot afford to lose India for peace.

Shri Sivasankaran (Sriperum-
budur): ***Mr. Speaker, we have
come to a stage where proposals by
the Colombo Conference for the possi-
bilities of finding out how best India
and China 'could come nearer and sit
around the table to discuss, after the
heavy bitterness ang fiery exchanges,
are being discussed well, we are glad
about ' it.

At the outset, let me pay my glow-
ing tribute to the Colombp Powers
for their sincere endeavour to find
out a way for peace 'between India
and China and thereby in the world.
It is clear that the Colombo pro-
posals are intended not for the settle-
ment of issue at stake, but for paving
a2 way to reach a peaceful settlement
if possible. The Colombo proposals,
¥ am convinced, do not enter into the
domain 'of the merits and demerits of
the case, It is none of their business.
It is the business of the two countries
to decide,

Any propasal for peace is welcome.
Any proposal for peaceful settlement
of things cannot and should not be
dismissed. The Colombo proposals
may or may not be agreecable to us
that might be so, But we cannot
question the bona fides: behind them.
Coo] and calm consideration of any
proposal iz necessary. Emotion should
be eschewed and reason should be
allowed to dominate.

Before entering into the Colombo
proposals proper, I want to recall
something that has happenegq in this
House. Our Prime Minister had
moved a resolution on Chinese ag-
gression, More than 169 Members

took part in that discussion. Thereby,!

the nerve of Parliament has been
shown to the world The interest,
anxiety, emotion, strong determina-
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tion and resolute will of the entire
country have been; reflected through
Parliament. 1 am happy to note that
the resolution of our Prime Minister
has been fully endorsed by Parlia-
ment. Parliament thereby naturally
assured the Prime Minister that the
country was behing him. Time and
again, our Prime Minister has talked
out that there would not be any com-
promise” with China at the cost of
India's honour and self-respect.

He has described China as g cro-
codile in the pond of Asia to devour
small nations. Thereby he has proved
to the world the nature of our enemy.
Our Prime Minister has been ang still
is very emphatic that the Government
of China should not be relieq upon.
Double dealing and double-talk is the

political  profession of the Peking
Government.
The Colombo proposals seek - to

establish the possibility of meeting
between the two nations, one repre-
sented by double-talk profession, that
is, China, and another represented by
noble democratic’ traditions, that is,
India, Let us boldly meet the situation,
because we are for justice. Initial set-
backs in which justice and fairplay
suffer should not be construed as an
eternal triumph of political hypocrisy.

But allow me, Sir, to register one
protest against the way in  which
things are’ conducted. While the re-
solution on Chinese appression,
moved by the Prime Minister, was
discussed. Parliament was taken into
confidence. Our Prime Minister re-

~acted ag though he was righiiy guided

by Parliament. An Impressi'n  alss
was there that the last word for any-
thing was that of the all-powerful
Parliament itself QOur Prime Minis-
ter himself stated that he has left
the Colombo proposals for Parliament
to decide. Democracy smiled. Parlia-
mentary institutions got new strength
and stamina.

***English translation of 'Lh; -sp-eech originally delivered in Tamil
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‘With your permission, Sir, I want
to quote a paragraph from the joint
communique issued at the end of the
two-day talks between Shri Jawahar-
lal Nehru on the one side and the re-
presentatives of Ceylon, UAR and
Ghana on the other. In the cummu-
nique it is stated that:

“The Prime Minister of India
informed the leaders of the three
visiting delegations that the Gov-
ernment of India welcomed the
initiative of the Colombo Con-
ference countiies and will be
placing the Colombo Conference
proposals and the clarifications
given before the Indian Parlia-
ment at its next session for con-
sideration and will indicate their
final response to the Colombo
Conference proposals after these
have been considered by the
Indian Parliament.”.

This is exactly what our Prime Minis-
ter has suggested. What do we see
today? Parliament is presented with
a propesal already accepted in prin-
ciple by the Prime Minister. Without
having any discussion in Parliament,
our Prime Minister, contrary to his
earlier stang, accepted the Colombo
proposals in principle and now he
wants Parliament to consider them, an
unhappy and illogical position.

On behalf of the DMK I want to
say, let us consider the Colombo pro-
posals in the hope that the Govern-
ment of India will not let down the
honour, prestigpe and mnoble traditions
of this country.

15 hrs.

Shrimati  Yashnda Reddy (Kur-
nool): I want to know whether the
DMK are accepting the proposals or
not.

Mr. Deputy-Speaker: They are
accepting,

Shri Tyagi (Dehra Dun): We have
had a detailed discussion and all
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arguments have already been put
before the House. My hon, friends in
the Opposition have spoken out with
zeal and enthusiasm. I welcome their
speeches because they are helpful in
raising the morale of the people as
also of the army.

1 for one would not mind any cri-
ticism of thesg Colombo proposals, for
after all, we are a patriotic mnation,
and all criticism which comes against
these proposals is biassed by patrio-
tic considerations and even if there
is an over-burst of patriotism, there
is no harm. Therefore, as far as rx-
pression 'of their sentiments is ~on-
cerned, I welcome all those speeches
and I do not think they would in any
way weaken the hands of the Prime
Minister. It always strengthens his
handg if the world knows under what
circumstances he is negotiating. Let
the peop'e know that after all, though
negotiations are there, people's senti-
ments are also there. There is a uni-
lateral cease fire. We have nbt accep-
ted it. Our country has been vinla-
ted. We have not forgiven the enemy.
China is gtill practically our enemy
because it has committeq aggre:sion
and we are not friendly with it
These negotiations do not mean any
commitment.

My hon, friend opposite complained
and asked why a definite proposal
was not moved, why an amendment
in positive terms was not moved.
This was in keeping with the senti-
ments of the Opposition as well. In
fact, we could come forward with a
proposal right now approving the
proposal. Any such thing could be
done, But we did not do it for the
simple reason, which my hon. friends
of the Opposition will appreciate,
that this Parliament stands pledged to
one thing. Let me quote from the
pledge we took on the l4th Novem-
ber:

“with hope and faith, this House
affirms the firm resolve of the
Indian people to drive out the
aggressor from the sacred soil of
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India, however long and hard the
struggle may be”.

This was the unanimous view not
only of this House but of the people
as a who.e from end to end. India
has spoken thus. I do not want that
that unanimity shoulg be disturbed
by the acceptance or non-acceptance
of these proposals. Our goal is there.
Every government functionary, every
individual, every citizen is bound by
this pledge we have taken.

This being so, let these proposals
not be considered as a sort of treaty
or settlement. After all, there is
some misunderstanding created which
has to be cleared. These Colombo
proposals are a means of talking to
achieve our objective to which we are
pledged. Even when two armies are
fighting, the Genera's need not con-
sult Parliament or even the Govern-
ment, They have their topography
and strategy. They can start nego-
tiatinons saying ‘All right. You give
up this position. We give up that
position. Then we can come to a
halt’. This is a temporaryv settlement
for a temporary period. In war, it is
done.

Therefore, these Colombo proposals
may be taken only ag a basis for
negotiations. We are still in the midst
of a war, though wundeclared. We
have not accepted their unilateral
cease fire, We are just biding time.
We cannot go on fighting like a bu’l,
After all, our army is cxperienced.
It knows the strategy of war.

Shri Surendronath Dwivedy: If you
accept, cease fire will be wviolated.

Shri Tyagi: We do not want to get
this through like that. After all, we
could grt it passed by Parliament as
well, but we do not want to do it
because even for a single minule we
do not want to recognise the presence
of the enemy in our land; we do not
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want his presence in the neutra] zone
to be legalised by this Parliament. If
we get this through, it would mean
that Parliament agrees to their exis-
tence in bur soil even for a few
days when the negotiations are in
progress. Even that little commit-
ment we want to avoid on the part of
Parliament. That is why we have
avoided any positive proposal. Other-
wise, it would mean our recognising
their presence, even a little stay of a
month or two months or whatever
time the negotiations take. This is
what will happen if we approve of it.
Therefore, we do not want in so many
words to give the approval of this
Parliament, 1 must congratulate the
Primge Minister on the accommodation
he has given. After all, as far as
negotiations are concerned, on what
terms negotiations are taken up, that
is a prerogative of the Government.
Government have been good enough to
put these proposals before us for
consultation and comments.

Ag far as opposition to these pro-
posals is concerned, I do not take it
on party lines.

Shri Surendranath Dwivedy: We
also do no take it on a party basis.

Shri Tyagi: The Opposition are
simply expressing their sentiments.
Thig is not a matter for consideration
from party point of view. There is
no whip issued. We are all consi-
dering this matter independently,
talking ag representatives of the
people, just to give the Prime Minis=
ter the benefit of the views and reac-
tions of the country. That js ail very
well done.

I personally welcome opposition
because at least it gives me a fcclir'[g
that after all, even the Opposition i8
positively so patriotic. What docs it
matter? Let the world know, These
proposals are only temporary pro-
posals for the purpose of talking with
the cnemy as to how we can dis'odge
him. If he does not withdraw, surely
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we shall fight it out. It does not
mean that we will not fight. If
there is no agreement, there must be
a war. Of course, I for one, party or
no party, cannot agree to any seitle-
ment whereby the enemy sits in our
territory or we give away our terri-
tory. We cannot barter away our
land. Our party will not do it. After
all, our party has also a stake in this.
Let the Opposition give us also &
little credit of being biassed by some
patriotic considerations. How can we

barter away our territory? It is not

possible.

So it is only for the purpose of
negotiations for a little period 1ihat
this is being done. Parliament
must express its thanks to the six
non-aligned powers, friends of ours,
who have, not only come to our res-
cue, but have also become conscious
of the danger. They have also come
1o realise the situation. I am quite
convinced about it. It is not only a
mere matter of territorial occupation.
I do not know what the Prime Minis-
ter might think about it, but I think
it is a definite gain in this sense that
other countries now know that the
Chinese want expansion. This is a
simple question of libensraum, the
theory of living space, which Hitler
was pursuing, and which the Chinese
are now following. They are Iim-
perialist; they are expansionist, Even
with Russia, this is  their policy.
Every day, we listen to it on the radio.
They are not even communists. They
are a separate thing in themselves,
whatever type of revolutionaries they
call themselves, peasant or proleta-
rian or whatever it may be. They are
definitelv expansionist and, therefore,
thevy cannot be relied wupon. The
world knows todav that the Chinese,
even the highest in authority among
them, cannot be relied upon in their
words or in their writing; we cannot
rely upon their signatures or oral
commitments. This is the treacherous
attitude of the Chinese of which
evervone in this country is now
conscious.
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[SHrRI SURENDRANATH DwWIVEDY in the
Chair]

So much for the justification for
these Colombo proposals. But my
support to these proposals is also con-
ditional. I am not a whole-hogger in
support of these, The first condition
which I would like to emphasise is
that the acceptance of these proposals
or negotiations should not in the least
damp the enthusiasm of the people
for war, nor should it in any way
cause any demoralisation in our army.
These have to be maintained. Our
war preparedness, our defensive
efforts, must be redoubled, increased
tenfold. My grouse is that during
this period also the Government -as
not acted to my satisfaction at least.
There are many people who are not
satisfied with the manner in which
the preparation is going on. What-
ever time the negotiations take, this
time is the most valuable for us. We
know it for a fact that the Chinese
would never agree (¢ vacate.
In the meantime, our preparedness
must go 'on at a much bigger speed
than it has been up to now. It has
been slack and slow. I do not know
whether Parliament will tolerate this
speed of defence preparedness with
which the Government is going about.

An Hon. Mcmber: Never, never.

Shri Tsagi: Therefore, I suggest
that some better efforts must be made
in this direction,

As far as the External Affairs Minis-
try is concerned, I must say that I
have got quite a lot of grouse against
their propaganda machinery and their
publicity, but I must congratulate b
Prime Minister and his Ministry on
the manner in which they have con-
ducted themselves in their diplomatic
relations with other countries during
this pgriod of crisis. It is in a crisis
that the trial comes actually, and they
have successfully come through it
For instance, a lot of pressure w~as
brought on us to give up our policy of
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non-alignment, but we have maintain-
ed it with courage and grace and
without causing any annoyance to any
party. I do not know what magic
was practised, for even countries with
alliances were prepared to help us.
The communist countries like Russia
were also not annoyed at our getting
arms and ammunition from the USA,
which we are doing openly. I must
congratulate the Prime Minister on his
playing his cards so well. Russia is
not annoved at our getting arms from
USA, and USA is not annoyed at our
getting MIGS from Russia. Such a
favourable situation has been created
for us in the world.

The only thing is that our informa-
tion and publicity service has not
been adequate. Though government
cirlces in foreign countries are well
aware of our stand, the people there
are not very well acquaited with our
case. 1 would therefore request the
Prime Minister to give more attention
to his propaganda and the publicity
of our case in foreign countries.

15.12 hrs,

[Mg. DePUTY-SPEAKER in the Chair]

The Chinese withdrawal is unila-
teral anq it is well known that it ‘s
not an act of grace bn their part.
They did it obviously for logistic
reasons, because they had to bring
quite a lot of petrol over a long route
of about 2,000 mi'es or so, and there
were some difficulties in their home-
land also. There is no guarantee that
they will continue to respect this uni=
lateral cease-fire because there are
quite a number of documents in which
it is clearly shown that China went
back on her written word. her maps
etc. So. we know what thig unilateral
withdrawal means and we must not
allow ourselves to be misled.

1 agree with Shri Bajaj when he
saig that it has been our policy 1o
frankly stand up and condemn ag-
gression wherever it may take place,
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ilnd we went to their help also. If it
1s a case of Asian countries which are
small, surely as their big brother, it is
our duty to go to their help. I know
of the old days when some countries
were in distress and Pandit Nehru
was approached as the leader of Asia.
He was always sympathetic. In
future also, if there is aggression
against a neighbour like Burma br
Ceylon and if they want our help,
shall we say “No”? We cannot,
because when we are in trouble, we
are asking our friends to help us.
Surely, all these countries of Asia are
friendly to us, and we shall help them
whenever they are in distress,

I want to get one thing clarified.
Dhebarbhai and the Prime Minister
might be a little annoyed with me,..

Shri Hari Vishnu Kamath: You are
so close !

Shri Tyagi: ....but somehow or
other, I have changed my views, I do
not believe in this peace-loving policy
now. My feeling is that a peace-
loving policy is all right as a basis,
but we must now be war-minded; if
not war-minded, at least fully pre-
pared for war. Even if the whole of
our people are armed and everything
is done, it is not possible to watch
the border which is thousands of
miles, from end to end.

When I was associated with the
Ministry of Defence—it is not much
of a secret now—a neighbour attack-
ed us. My General enquired from
we at about 10 QO'clock in the mnight
what to do. He ta'ked to me direct. I
asked what was the trouble, and he
said that the instructions were that
they could not go into the territory
of the enemy and shoot them. I rep-
lied: I take the responsibility to
allow you to go deep into their teyri-
tory, tens of miles, T would not mind.
He thanked me and sald he was Vvery
proud of me. He promised to show
results, and he did show results.



6311 Motion re:

Therefore, let this be clarified ab-
solutely. We are a peaceful country
and we be.ieve in peace, but when
there is aggression, we cannol be de-
fensive alone. On account of our
slogan of being defensive, we have
not gone in for submarines, because
they arc offensive weapons, We must
have all possible offensive weapons
with us, otherwise we cannot defend
ourselves. With such a long border,
our defence strategy depends on our
attitude of offensive defence. It should
not be defensive defence, it is no use.
It should not be that we shall use our
rifles only when we are attacked,
because you will find from books on
the subject that defence is more suc-
cessful if you have the option to attack
the enemy. If they are attack-
ing us in NEFA, 1 must have the
privilege of attacking them some-
where else. I do it there because they
are doing it here. Howsoever big
their army, after all, they cannnt
maintain a wall of their army from
endg to end. If they have the choice
of deciding where they will attack
today and where tomorrow, I must
have an equally good choice to attack
them where and when I want. Un-
less that is so, I cannot defend this
border. Everybody may know that
so long our military authorities have
been able to keep the Pakistan border
safe because the Pakistanis know
that if they attack, we will also attack.
That shou!d be the policy here also.
The best thing is the sanction of
strength. Unless we build up our
strength, we cannot defend ourselves,
It is not necessary that we should
shoot the enemy. What is needed is
that the enemy must know that we
have the military strength, and that
if there is any danger, we shall crush
the enemy. That threat will save us,
and so T want the Government to be
prepared. They are slackening their
efforts. My appeal to them is that
they may negotiate making it clear to
the countries from which we are
getting armg that these negotiations
do not mean any slackness in war.
Generally, the question from these
countries 1s: we are prepared to go a
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long way, but will you fight?- So,
we must assure them. Let these
countries know that so long as we do
not regain our land, we shall fight,
and that we are not peaceful to the
extent made out by many people. We
shall fight and take the offensive also.
Let our friends not slacken their
efforts in helping us. And our non-
alignment must be maintained at all
costs. T %)
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fe s AT FTE AW H FTC AT
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ar g9 7 9% g, W A W
axt & == o 41, f§ e AR
I FY ARAFaT oo wr E fw
fegeam 1 wwR £t awEr afFam
¥ @rg gaar ar arfgd, AR qEg
F it ad 9X gH wEr AR glrar
AT gy & 1 F T afFal A F
g fg™ oo 7ea & amge ot @ A=
F1 9mm A, SR oW ggr ft 7g
FAr 9T §, R owm wwda /]
fi2tr o zra 3 g4 ghrme § AR
ITT AT § FAHT FI F 67 FA79 TR
1 A3 H ey =g, A1 femEm
gt WA HRAT 99 F 4T, S
ITH faarT =T et FE w0

afe et & 9@ R § ARl 419
gy arg gEdar it FgaT ) w4
fr® |TATT 9T AgATT FT HTEAHA EH
2 Ty &, 94% fag &/ 9qfY w1 fao
g #1 wife wies @ oag
I T PN W A=y F HF
qrfa 8 &, AfF 3 = AT F
wiafafa # %7 F@ gq fanmar
fro srzda A wgrfe A & g7 vy
fegema @@ gTar &b aAd A}
o ¥ IAT e wegfm
w gfv ajar § 1 & qam e
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[= swade gred]
fr sz fmo wit%a a7 zg wlewim §
fe grar ay azar =ifsg o &faq
¥H HAY Al ®AT A1fgd 91 ¢ & 7o
wiAg & g8 whavw ¢ & @ ey
Al A AT 7 wAdy wg-
frsw &t @@em ogEmr g 7 oW
va eim  awfien fogem ¥
U= 949 (@ 9T 4T §F 21 91, fHe
=T & A0 fF 9 & 7w swmwmw
& o TAIET agiacw &1 GwA
§ AFEE gE & 7 o WA S St
€9 a@ ¥ TEEA g HIT TEET
g2 G ¥Waa ¥3a ¢ (7 wra 1 {3
@frw 1z 7 =g fmaar srfen, ewt
TIq &7 &9 gu og Hr (sraiw avd @
f& fegmam & 9vdt ax, @6 315 @
da & M wsa gL @ (W fegam
&1 #1€ a3 § @37 Aar @1, wNY ag
weTeei argleee gred @1 9%
GHE FTH AT [ Al WA & wAAT
8§ afy Waw =F g7 Fadi 1 aika
®T Ig WG iR Tf@ @ER |l

g

¥ sk G TF alF agnT =54l
EfF ®wm@ geE B e a1EiT
@ dar g € @ o Ffagrenily gy
R R g @i g0 za g4
oEi wifs T T g & g
EEERE gie & o rgEeu g
3¢ wim 1§ (s EE F® oS i3 IE
3i0 w18 ¢ (8 wisa F71cq 08 §9
w3 Y A a7 g g, wfac gan
mruafen g = 9 1t i =59
& w gn Fd wEE OO
LI EREE TN O ALEEINE R
Tty s F oMY wmF fEE,(®
wd vl mfiy oo oy Faar
gragnd g ot g
T, @1 g e & ol &
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WA gr 7 afE qEd ot @@ ata
W14 T e g9 9 fr oy
Wt 4g fauw wa aw gm 8, W
99 a3 faem Y @ & s & 9
fom & 7 &Y Hqg faww g,
gare 2w ¥ g3 fauw gum, soie ¥
sfae AT fagdaam § gz fam
gFT 1 FE Qv Y T oad g @y
gh weg ¢ & aemE g@E F o
97 St T@r &9 A S, 99 98 W
g ofan 7 ax I o\ A @ 5 A
=@ 7T {®7 @200 T@T KT AT AT A
[ 5% | FEifE gl oY ame
¢ sz @t B A1 famEm S W ey
ag A1 arEdar ¢ (% aifa & & aweamsy
g1 FEEar 1@ | a4 gW g (@A
g7 (5 (9g §= F wmad faq &9
7% ®mgea 41 WM EATU ¥ T@T @,
ST AW W &P W 9ET I &Y
difagl #1 gzd § @7 R oad g,
a® &F T4 WiaTdl § gATd &l #7
AT FT &07 7 3T aW ®E AT
FRIT LTS I &4 ST | TEY
W ed am g d fw o x F Q@
W & way ® ot fala swese @,
wfan my % § g99 7 &y agmr g ?
gAY @A [ &1 OaT AE) a9 &Y 14T §
f& nag o & o= @@ 3 am w
QAT |EAT ¢ A SEE (W3 qEET
aam gEa A i A e fea &
wr Zzar e &1 arf@dt o 39
aza 1€ ¢ | TR ¥ d@9y ¥ g
A ggm qF 82 (2o ¢ % agh aY oy
AR AT G e N A
SHT W1 WET L | ST @ EW el
ardl &7 agli ¢ aw ca ¥ G
g FYEFT AT wOF WA @
T® §NT ZR SERT A4 TN & R ?
aRa wmar § @ ¢ F ag
9gd ¥ WO WA FTATAT IA &
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e & Aramd & F W wrgo) F
W AT AR AT AN A | qF AW
Tl aF @ Afa A wfgdr dafe
$% @wg  qga garR aa gfrw /47
ST FaaeaqE e A Fgr 91 | o
o AT Fegrer Ffawar J4Y AT Ay
34T fam 7 & wva 23 faaw o
gfawer 47 & ©F  argAfaw ga7 ¥
1 F 93 fawwm & 997 ¥ q@y ™ fF
T TOE AIT v FgAT g ar
IFM agT & geefwarge wmr i
gu< fegr. fFdm gz faum 3 €3
IEHT R ATE, 47 G EE g, Th
97 § & 3§ 740 38 s AfaA
5 a1 &1 |/ foRard & ma g a9
E & gura wia oy & (% gw wuAT gt
9T A9 FT AEN gA AT | WEar g
% ad gATe gC AN & HmA &7 &0
wT I ATET |

§ wg W sem i 5 w3
yIF AT & 7 g F Fag orFf
& mzedl &1 oF AifEr B
fear | 7 wATAmTAT  § I¥ gz
MH A HT A Fag 9@t F gaegr
oy a9 g v @
fom a1 & &9 S' adiww &
dgar wifgr @@ gw wlesT oy
qgar Arfgg o # wamE S ¥
FgO ARAI [F AW amE @y
T@Ar 18w & g, afasr &y oY
¥g=T arfge, FFF SEF T g
offm # t wex @A EAnEm,
g g yema # aat  #7 s
T F few & w e oamm W
|y W F ITHl ¥ 9gw amsra
e f? 9w @ wf ¥ aw
5 ¥T €y faarg 9T wAE A
wy w9 adl g€ ! gEr gEC A
e wiewd ff A Y S
e F ¥ fag A wr ?
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o ar@ ¥ saEr Wl & fadw
9Y WY T F} AR, afew g
Mt owmm F{ aftrm fawer? oA
AT AT &7 g Fg qform
frgar | oz w9 oy % faww
@i 5 Fe=r  gemal &y
@R FF F A Srarat ger
gaFT #0% wwar qforw faEean ?
eH A7 fAdem (& s et
FIAY T AT HTEY |

e TAFAT K AW F g 9T
THAr #% gH wod gfad o ¥
S &Ar wIET, 4% fauw  F1 €
§3% (®7 S04 gRF1 %94 AHa w1
¥ ®TET 9N, REIET TEEED &
AT W9 9g gRAT WUA W W™ A
®EWT wiga1g | wfad gR ewar §
f& za wflsa <™, g a9 agr
[ W Wl gIT WM d 9
o SIE WY g OSE & R
g g6 amdd A &g ad &
Wi ©F TRT AT BIgdI g | IEh
T M-I WeHET my ot e
g gr@Ar g iF gArd amEE &
Tt T g (' (qram & aar
FariTd ooy dEw Wy SO EYX
;AT BWY  SERET mT ST |
TER & v w ar# Ag &g gFar
afgq w="ar ¥ @ a|sE &1 w9t
g e T g i d %W
FEOTENETCHL UG S LU B B 3 |
+qRAF EIMAT F 4T )

T weET 9 & §FR &1 e
oF fqardr gt F AR 4 fRmmr
el § 1 weae ®1 oF feugt wew
ECIIIE S B LG A S B i
x@ @ qr) 3w f@nd &
w1 §AX agaX ;I FTENEY )
% ogww o 5o 5 Qo g
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g S BO Ave gEE I
a3 WA a1 37 Ag) fF g
qra wm, IART e frrar @
T o) o g gz qArar 6
A F AT F AT afriz Zr smam
@t wi 37 AF ZEn, wFA "4
A A3 I 94 fggEma w1 aE
TL T ARA JT FT OFIZ FHAQI
FEA ) ag 39 AMAIT 37 AN
I 1 F 5w 5 oo @
I R Feaarza w0 gErr Al
FNAAR A AGZ ZT T oA IFA,
ARAT ATFIA A ATTAY AL 29
W3 AR W QLTI 9T AN
g1 arel ¥ a1 7 Tz A w@fd
w4 @ F A qrrmal F w4
¥ "o atwd frm ITe 1007
HAY A FT BUARIT AeAl WY EARIT
W g9 ATAETT @O I\
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we W fae W gfgw
g 2w ¥ g awr wfgast @i )
oF @y &9 9O fF gad g dw
¥ 99T WK AT & AT F AT
for FER 1 oF fagrd wm W
ot gal  ¥frew om0 @A
gffe W qU FE FfAg uy
FAT TAT RT faar 7 ¥ wqT
we 3 wr w9 fafew = fem,
afeqi wr oAt fear, fawst s A
faoet & 1 wfew o
qg WAHT  F AW X WE
AT FEARK 9T WA W
wfasR mar §1 q@ @wr g fF
FE gATar T Afa FFCT Ag
WET @1 el geqEl WO §
TET QT A a9 W AT ¥
i § ag far fer 7 W %)
% g gafwy &gar § & T &7
ST @rg ®T AT BF ®F FC S

21

us wfdq G@ Fg X F A
AFAT &I HAATH  FLAT ARAT § )
¥ SgArd fF ET ITAAF AF
vam @ fv fagq faxgegl X
farfa & @y gasr @ faai ITHY
T wrAeAl gEnEl F afr F0 9fA-
1 ¢ @t o s fagm A
gaR @mar W & @ ARFA W
qET g W qg A & oA
g 9T ¥ ;AT HIA & |

ggi WA FA FE5 AT ==
g & wgt 9 wedl  wrar Ag
gL IR faast g F AT
FU A AT F ARG AT TS
Iy méra  Isamar ar 1 A
FAT 0F @ A AR AGH STT
fearr wgag ) fwa. wwd w{q

T
LE1
foz
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X W ¥ awe a8 safE aw &)
IS q@ WX T ArAY wwr g,
F qq & wer A FEm, WA
ey ifgai arEwIT qF wT TR,
qg Fg T W97 A e @ faam
I qUG WA T A WA &
g gger & a9 gg ¥4 f§

Faea T faad aqufeaay

R My o faw §7 R 97 e
T 3T W aFrfE @ T
o T dt wfewd ® 4y FHAK
T JavEr ¢ sfg q@ 4 T
qT A qE RS qa1dT | T TE ET
a9t 39 T Af 35 g qF T
aEa @A gt at & ag gy FgAr T
g o o g gl dar MY
M AHE, AT AW w rivar g
warl FEF ¥ G s A AR
T AHAT IAF G O ARG AW
wr @ E, 99 wwg FE AT gAe
# ar@ Fx afcfeafaat & sfags
ZNT WX IEHT S TAE AT ZIN

Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Speaker, Sir, I was
listening to Shri Prakash Vir Shastri's
speech which just ended with great
attention. There is no doubt that by
narrating the story of a soldier, as he
did, certainly one can arouse the
sentiments of every patriotic Indian.
He also pleaded that today our mik-
tary strategy, our foreign policy and
our diplomacy should be based accord-
ing to the minutest detail written in
the Gita. The Gita is a great religious
book, It tells us the glory of the past
and in certain respects it can certainly
guide the future of our country. But
to say that unless and until we follow
the way in which the Mahabharata
war was fought, word by word, we
are not true Indians, does not and
cannot appeal at least to my mind.

I am not surprised at all at the
criticism which has come from the
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Swatantra party and the Jansangh
party. I am only surprised that they
have criticised these proposals as if
these proposals came from the Chinese,
To my mind, the criticisms about the
details of the proposals are also not
as harmful as the criticisms about
the nations which prepared these pro-
posals to end the Sino-Indian border
dispute. Shri Prakash Vir Shastri
has asked, suppose China does not
agree to the Colombo proposals, what
authority, what capacity and what
capability have these six nations got
to make China accept these proposals.
And in the world today, we have seen
it practically that the mere military
power is not a great power in this
world. There is some moral power
also; there is some political force also
and there is some basic ideology to
maintain human dignity. That is also
there. These six nations may not
have great military power, but I can
certainly say that their motive,
their sincere intentions with
which they called the conference
and prepared these proposals are a
great force; it is a grate force even
for China so that she may see the
effect of this force.

In this morning's newspapers I
read a news item which directly con-
cerng the area from which I come.
This is the real, basic ideology of the
Jansangh regarding these Colombo
proposals. Their politica]l puphet, the
chief of the Praja Parishad in Jammu,
has outrightly rejected these pro-
posals. He said a very interesting
thing. He appeals to the country. It
is reported in the papers. He said:

* “Mr. Nehru's reported view has
shocked self-respecting patriotic
people of Jammu and Kashmir,
whose forefathers had laid down
their lives for Ladakh".

I also come from the sgame region to
which Mr. Dogra belonga I am also
proud of the fact that our forefathers
brought Ladakh to India. But I am
one of those who would like at this
moment to think, when my forefathers
were alive, what were the conditions
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[Shri Inder J. Malhotra]

of the world, what were the means
of communications and what were the
political forces existing at that time.
After so many years, we have to fight
again the same battle which our fore-
fathers fought in Ladakh, but with
difference in all other practical
things—difference in means of com-
munications, difference in arms,
weapons and political forces. I have
to sit down and rationally analyse all
these factors in the fight in Ladakh
today with the Chinese. Merely sav-
ing that because our forefathers did
like this, we should also do like this
is an argument which does not ap-
peal to my mind today. i

It has also been said that if we ac-
cept these proposals, a general im-
pression will be created that India
has lost her battle to the Chinese. As
far as the common man of this coun-
try is concerned, he knows that India
will never submit even an inch of her
territory to any foreign aggressor. At
the same time he knows that he has to
work for his living; he wants to im-
prove his economic condition in this
country. He wants to establish a
socialist pattern of society in the
country. He krows it very well tnat
unless the engagement of the armies
is ended, unless the fear of war is
wiped out from the future, all these
things cannot happen. That is why
there is a clear difference in the
understanding and approach to this
problem between the Swatantra Party
and common patriotic Indian.

Regarding the Ladakh sector, look-
ing to our practical position, as we
stand today, my appeal to the critics
who put the maps before them and
study the lines which have been
drawn there—they try to draw their
own lines also—is this. ‘Whatever
commonsense 1 have tells me that
everybody in this country cannot be-
come experts in military strategy.
Prof. Ranga says, if we accept these
proposals, what would happen tg this
post or that post which is in the cor-
ner? I would appeal to him that such
minor details of the establishment of
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these posts from the point of view of
military strategy, may be left entirely
to our army command. We cannot
Just by studying the maps and with
superficial knowledge based only on
our enthusiasm guide or suggest what
changes should be made in the estab-
lishment of the check-posts or in the
basic policy of our military strategy.

In the end, Sir, T would like to say
that this country In a way is very
thankful to our six friendly countries
who have taken a bold step with great
courage and put forward these pro=
posals before a friendly country like
India and & country like China who
absnlutely believes in military oppor-
tunism,

Sir, a word was said about the role
of UAR. 1 happened to listen to the
speech of the Prime Minister of UAR,
Mr. A'i Sabry when he wag in India
during his last visit. I remember his
two or three words which he said in
the end of his speech. He said that
UAR is very much desirous of a settle-
ment between India and China but
based on “justice, dignity and honour-
able settlement”.

Shri Bakar All Mirza (Warrangal):
Mr, Speaker, Sir, I have listened with
a great deal of patience to the speeches
from the Opposition. Professor Ranga
and Shri Frank Anthony consider
these Colombo proposals as not hon-
ourable. Shri Anthony had many
adjectives to apply. He considered the
whole thing as “odious” and so on. He
also stated that we are dealing in
horse-trading. He quoted thz Prime
Minister as saying that no part of the
Indian territory will be subjected to
horse-trading, and then he said that
the Ceylon proposals are nothing but
horse-trading. What have we given
away? What piece of land of India
has gone to the Chinese by these pro-
posals? Where is the horse and where
is the trading? These agre certain
simple proposals made by some friend-
ly countries. It is for youn to accept
them or not to accept them. It is not
right to cast doubts on the motives of
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those countries, to examine their
foreign policies, and examine what
they say and what they should say.
Why should every country in the
world come out and say that China
is an aggressor? Many things in the
diplomatic world are not said, be-
cause when a thing is said they ex-
amine whether it is worthwhile doing
so. So this idea that the Colombo
powers are just pawns in the hands
of China is simply ridiculous. In
fact, Shri Nath Pai said that it is be-
cause of the dictation from China that
these Colombo powers have brought
these proposals. If that is a dictation
from China, why does China reject it?
I must say there is this contradiction
and it is quite obvious.

Professor Ranga wanted us to fight
with the help of our allies. I do not
know whe the allies are. But Shri
P. K. Deo of the Swatantra Party made
it clear when he said that we should
align ourselves with the United States.
So the real crux of the problem is
that the Swatantra Party and alsp our
friends of the PSP will be very very
happy if we join the American bloe.

Shri Surendranath Dwivedy: No, no.
We have never suggested that e
should join the American bloe. He
must withdraw it.

Shri Hari Vishnu Kamath: Tt is a
gross misrepresentation of facts.

Shri Surendranath Dwivedy. Aficr
hearing all the foreign affairs dcbates
has he come to that conclusion?

Mr. Speaker: There is nothing im
his romark to which such  strong
exception should be taken.

Shri Suremdranath Dwivedy: He
should correcd pimself.

Shri Bakar Ali Mirza: The
Swatantra Party asks us to join the
American bloc. The United States it-
self has admitted that non-alignment
is the best policy. The Swatantra
Party wants us to go to war not onlr
with China but with the entire Com-
munist world. The United States, on
whom they rely for the defonee of this
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country, says that India dig well in

accepting MIGs from the USSR.

Shri Ranga: Do you not want their
help?

Shri Bakar Ali Mirza; I want the
help of all countries, including Soviet
Russia

Shri Ranga: We have no objection
to Soviet Russia helping us.

Mr. Speaker: Order, order. There
should not be a running commentary
like this.

Shri Bakar Ali Mirza: I want all the
help. But if I do not get help I will
fight alone. Do you not want to de-
fend your country?

Mr. Speaker: If the hon. Member
addresses the Chair, perhaps there
will be lesg difficulty.

Shri Surendranath Dwivedy: He is
sccusing you.

Shri Hari Vishnu Eamath: He is
bringing you into the picture.

Mr. Speaker: I cannot get out of
that picture.

Shri Bakar AN Mirza: We have
Llistened with great patience to the
attacks and to the fulminations of the
opposition parties. Why should they
feel so perturbed or disturbed when
I put forward some arguments to
rebut their arguments? We appreciate
the speed with which the United
Kingdom and the United States came
% our aid and offered it uncondition-
ally for defending our country against
China. At the same time, the USSR
also promised to deliver the MIGs
according to schedule. That itself
shows the success of our non-align-
went. Instead of that suppose we had
been aligned to the United States.
Then, thig border dispute would have
regulted in a global war. There is no
doubt about that. ‘This policy of non-
alignment has brought us friends,
brought us help and also puarantieed
our frontiers.
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An Hon. Member: Endangered our
frontier.

Shri Bakar Al Mirea: I said “guar-
anteed”, and I will give you the re-
as30n.

Mr. Speaker: He should give the
reasons to me; not to anybody else.

8hri Baghwat Jha Azad: But waen
somebody asks for it, how can it be
denied?

Shri Bakar Ali Mirza: Both United
States and Russia know that fire arm
alone is not sufficient to be the master
of this world. Man-power is also
equally important. This was the
lesson of the last war. Germany got
defeated, not because she lacked fire
power but because she lacked man-
power. China today has got a popul--
ation larger than that of both Russia
and America put together. The fire
power you can develop in u few years
but, as every person who is interested
in animal husbandry knows, that man-
power cannot be increased at that
speed. Therefore, China today is a
potential danger not only to the
United States but also to the Soviet
Union. That is the reason why they
do not tolerate any expansion of
China's frontiers s» that it may not be.
come a greater danger. That is the
reason why both the Uniteq States and
the Soviet Union were so keen and so
quick in coming to our aid. There was
some reason for that

What does Rajaji advise us? He
advises us to gain one friend, who is
already a friend and to make an
enemy of one who is a friend. What
lagic is it? What statesmanship or
diplomacy is it?

The feeling expressed on the other
side is that we should fight. Which
Indian js there in the country who
does not want to fight? That is an
emotional reaction. They say that we
should go and kill the Chinese or drive
them out from our land. Naturally,
my heart responds angd says, “Yes, let
us go”. But before doing that we
have to pause and comsider whether
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the step that we are taking is in the
larger interests of the country and
whether there are other ways which
are better and wiser ways.

Shri Nath Pai has quoted the Gita.
But the very first words, at least of
the translation that he gave us, are
“Avoid war”. But for your honnur
and so on you must fight to the last
The first advice is to avoid war be-
cause war is an evil thing. It raises
our passions and feeds on hate. It
can make usg unlearn within a fort-
night what we have learnt during the
last 50 years at the feet of Mahatma
Gandhi. If we try to avoid war, it
does not mean that we are afraid of
war, If that is the case, we have to
see whether war will actually help
our country in the long run.

After the fall of the Moghul Empire
there were small States which  were
fighting with each other. Ultimately
it resulted in slavery. Do you want
to repeat the same thing on a bigger
scale in the case of the Asiatic peoples?
1f China and India keep on fighting,
if there is war between India and
Ch'ma‘ both the countries will suffer,
the clock will be put back 50 years
and we will not be able to rise and
build to be strong enough so as to be
a match to the other countries in the
world.

What is there disgraceful or to be
ashamed of in talking to a person?
That is not a final thing. You
talk and if the terms are not
agreeable, you leave the table and
carry on. Why should this particular
step be considered unwise? I do not
see that.

Then, arguments were given that
tte 8th September line deviates here
and there. Somebody has said that
the whole idea behind it is to be sure
of the bona fide of China. Naturally,
when you offer a term for negotia-
tion, you cannot make it an ultimatum
or a challenge. So, if a little altera-
tion here and there will satisfy the
pride of China and if it is not mate-
rial, what is the harm because you
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are not bartering away your country
or you are not giving away anything?
In fact, by this proposal, the Mac-
Mahon Line has been accepted as
final because they have only objected
to Longju and Thagla. That means
that they have no objection to the
who'e of the MacMahon Line. That
itself is a great gain.

So, 1 submit, in all humility that
the path that we have chosen is a
difficult path. It is easy to make war
speeches and to get excited. The war
psychosis is already developed in the
country. Let it not be turned into
war hysteria because war is not going
to be profitable either to China or to
India.

With these few words, I plead for
the acceptance of the proposal

B o fam o 3 (ver): i
o WERy, & ge ameEE A%
T ¥ IR WIO4 §FH TF I9AT
@A AR | ArEr ar @ aga fawx
quar &, ¥fFEA ¥ man FoF aw
# ar e WEATE |

WA T ST § a3 § 9
wEA WA @A 9w # §Ry
gi¥7 ¥ A, 94T, R & ¥
¥ g AT wwmadt  gaTEr #F
&= ¥ weAr A9 W@ g1 WY
OITFAAFN A9 ¥ 7@ TF
Gl o, JTIRFT [FEAT  FAAT
ofgr #T Tga e & fs IR
TF gR W WO & a4 e
wam Tr A fE gl | fF
qOUT & YA & O IJEHT AR
faqr, dtag #er f& o9 o Ao
fem &, 9o oo Srgest Towde
dr =nfen, @ AT ) A e
Tifgr #gw faww § sgm wwr
TEHT & AgI T g, FAT T
B frdga w1 T § v ww oiga
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o gad W W o, AW
e g2 qar & v fE oW A
qox ATy IR OF WG AR
% @ v ¥ fAaE w3 IEarg
fie fog axe # efifswr Fdw afaw
# ave & gf & A A A FEN
qun &, v e S g & e A
A WmEAT A AT WO #Y A A
WL {1 wa @ faar § 99 ) 9’t
OF FT T AT & AT FrFE
®1 &1 # fAdes aar Tgar g &
forg sWg geT AT gATE W W MR
g 4 gqia fEan fF areww avs
Faq% ag ger THE WEL FG AT
T | AT S Fawa & aK F
WA AT g wET e, 9 q@EN
aEd g &) GEr i 37 omi
Mgt a i mga w2 @ of%
dfalgT W& faegwr Taw 4@
S S ) B B A
2 aFar g1 afsA wgr@ w1 A
ag YT T | AT FEE FAR A
fiw gardrqfw ot IEE w0
R A

A w_i 9 W oAEy A9 @ R
IE FT TGT §H Ig WY HI@H 94T ¥
fFigaR @S W aEi F I
TH 9 7 F@r &Y}, q@ AW R
Frfae FE} Ao 9T T &= Y Jra st
st amaqrs St F wiwwr F 97 FT F
Tt & 6 37 F e ot € ag TR
fear & g mi= & Ffeces @
i & ¥ amgar § fFaE ot ¥1a @
SO T gfvan # wEf g o fe e
g % arsTd &Y ar wsre A 9y ) WA
AR FEH @R & fag dr e
AT AT T ¥, gL AT F @Y & §
& w2 fr g Wt @ w4 aw
T Y AT &7 af § 99 wae 9w
FEAT TRAT § 6 39 B A< § w7
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[+ fams sz &3]
ST | W gHTE ATHe a9y fRemT
e I @ fr e
# g9 awg 1 fEY ot ofefeafa Y
g fFar, @ 3@ F s, S gAr
QF qF I91 A FgT g, IeATG A FHT H
WO | ET 3 & wRT ST |ge §ar
g @ AT W A oF g7 § 99 74w 91,
fem fam & wmdm, g oEan @feq 21
AT | oF W H AwEAT TG g
Y TEAT FT TSTE ALY ST AT THAT
93 d) 9z 991 99 § | § Fag a1
¥ fAaea s< 9 g f g8 #1 qga
F1 &9 ¥ T AT 3 F JeAE H FAHT
T 9 &, 20§ OFaT Y a1 EE |

# ow AW fraga o g 1S
FEATE F Frard F § FwATE qIfEEaE
T 2 fagr mar & 1 O wdta g 4r
f aga & 7, fadigm: A gadTa
wE %, & 3@ &1 qu fada w517
fadra gum Y g8 F7 fara darer afoer-
I H ) fopam 7T | TRy W W@ AT
FEardl 2 faaT Tar | IEARIZIAF IR
Y F4T g1, 98 § A9 F1 g q TRl
g | WY o €1 o go o w3 A4 98 1%
ffan 99 &1 9T AL T Y | g T
INDIAN POLICE PERSONNEL KID-
NAPPED BY PAKISTAN & &# ™
¥ 27 g &1 A S fmmm
I FTOFAE F 93 FT AT ATGATE |
Ten police personnel and seven civi-
lians were arrested by Pakistan when

the Ind'an party went in pursuit of
Pak Raiders

TF AN 8TE © TH FEAT T
e F wEarE ¥ H7 g g7

st famm @ ¥ 0 & ArF wEY
9T W7 @1 §, TICIGT TG o1 @TE |

gg 9 @amdr g f& ofeem &
a9 faae ¥t genfaaa g9 #T a9 §,
&Y Afw 9 F1 Fd qararg 5 fow 7@
¥ ¥ WAy gart argafitadaa awra

Proposals

FCT QA § 1 GT I A & A1
WY e aifeeae fRe o T awE
TATL |79 FT QT 8, gL T g Fe-
X 9, AT WIETRAT 9% gweT FT @
gagaaFami g ; FE T FE I
U gET & 1 fFEY A1 fa7 & A Ay
w17 3@ 1794, $ 7 3G faw 1 gy Jmam
o9 $4 gF19 w741 14 {5 fog 9
7 ¥q TTg H g AR AT fFar,
qg AT QAT AR AZT F G0 | AT
qfeq Fa1z7 919 St A3® 4 dgeAr
FT I 05 a0 g9 & arg 55 A3 317
qar 2 |

FIAFAT TNACT AT § F3T FC
s T g1 39 F are 7 a1 enfaq gd
gz g fFeas wAq
¥ fad azFredare 513 1 §3 aaql
T wz1 ¢ 5 fas feasas sear ¢
a3 ar% fRar w3 wac & ag 7¢ 05
o1q A qiiagid ¥ 7 FI AG §
WL gn A I FL AT EgF oar g
faa =13 &1 WY wAT ATET @&
FT 21 I9 A1 2@T 3O F7 TRA FC
faar wrq fr & 1937 AT IT F
F4A A3 1T 1 IF FAT T FIT
&1 73T § qriaqrAz F qAT @12 |

# cqrey AT A OF 1T FZAT AT
g 1 3731 7 a9 fgema & avg M EATASTY
& amg s1zw fafaee @1ga F0F 9@
F ...

UF QAAIT AIET : A & 919

=]

Wifemar s . srgr 1 &3
wRiE TyE AAY ff F gy OF
T FEY Y | qGT I gAIL FACed A
$Bgud Ty ¥ aw A IR A
w78 fear 1 & moey wiE ¥ @AW
grar § f v gz @Y gard gfee @
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ag Hafoc § g A 1 I FaTw I
¢ fir ot 3= 3 awgE wenk | i o
q % ama wEr i o9 oF TS 7 IT
®) e fear WX qer e e
wT fea A 4 qrfeEt §, @ i sy
37 771 91 fafawet 7 gfagg & o
gfefasper  #Y ¢faaa & o1, a8 <@
qqd FTHEIE . .-

st mw ww aiw (S aar
FMT) : fafaeex w1 s@w 4r |

st fim o ¥ :fafreraTa Y,
e gfefaspea fafady & Y a1

T 91X a9 & gE9 & qaT @A
qTEATE | W FT FgA gU AA ISV AN
WTT § | AR AR 4g T 14T g i gAra
W&F dare Ad a1 | F q@ e §
fe ggma s it foederd w719
Y & at ag faea=rr 7 3 fF wEw
gorT ar ot F4Y, sar gz faeaErdy
fazm=rz &3 3 ? w5 % 9T A9 FIA
F foredar( srg § & a1 g5 e
@At AT 719 1 3Y 4 41 fF q75 Ja
¢ ar a3t | w7 93 w1 T F qar 751
o, at ag WY e g 0 § ¥ awed

| gitfaw fegeaT & g7 9 w2 &Y &

HiT 9T # & 3 77 & fF qig @ F
3321, 97 HYFT 39 a%g FT A6 & R 97
¥ d5r 91F | AR 2T F WA @Iq
& Y SATAAE; ARG | W F(ow7@)
ERLER i el (A G R i
a7 A AT 9 ATT H™ & AAA H
G ATE | Ao ATEe Eio AT TAT FIA
wfad e aIade . ...

WEqH WERA - A3 AT I H=G
FE & FaAd § fr 37 F1 &= 9 qAA
¥ wr wf &, W aqdAdT w1 aAd A
@ A | 9g qA qarfdd 7 F 9|

=

T |
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st fawm o &% AT & fe
g e f& Jar =@ «r, garfea
TG & | WAL G 9 1 7F F G
farEr rER T g a8 wea &
|TY WY F JIOT FEAT 97T g fF
fra, 3w H o & 7o g w39 &,
WA Fiad g1 T g, g A%
N o Tt W wEHAwE §
& w T At T a@E
AT TEAHT WA WY, @I g/ AC @8
& | 9 g & featy gw o faeg
faadrs & | gwT 2w wfam qoF @I
aq; afdfeafa som g o9 & am
wr fg; & fawmr # agY wman f foegl
ES G ACEAR CCik T i -ca 2 g
Fa ARfAgl &1 90 AT 9T A7Ed |

& ©F qT [GW AEATE | DAL
&1 9 §9 & 9 fFw F gav ar | 39
FT AT (@07 F 77 FET AT 4T | 7T AT
qE &g 9T TEAHE & @ 0 § AR
gAFacH gfmar e W fE grew
U AU FET 9737 W% AHOH |
¥ qgT @A g .. ..

ff WITAE AT WWR (AT
o §F &< ¥49 & A7 §, wiaw
@

Y fawr w7 & : ¥fi@ AT ET AL
OTAT Z, 912 FT /AT | ATHAE g1 &%
W1 AT WA E |

AR AR O Al H Ay
WA G gl SAY 2 1| I IH 919 FT #0
gfazr & f5 2o &1 wEar 5 fada
ST 7 ag 3T TIE F7 AT F1 AFGTT
ZiFEr e fF I agTaver g
| T9 9 Sg7E #7 v qA6T g F gw
ATFTHET 1 G | & 0F grer | J9Te
@ oARAOE ...
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ot fever ¥ : F Al s §
fr fraT &7 w218 Hasgfe sy
AT | W FT ATy K ¥ A femr

ST WY AI7E &7 ATT &1 24 a1
AT O forelY & ooy AT &, Tw frelT &
#u T & w0 fafed w1 godar
FY I TF AT TEEq DT TAT R T |
& aBgrer ¥ ) AT 9rEar | F gaar
AT AT F R AT g fggEw
#F a3 4, "9 FE 7w
Iifat & g gz fay | wro 3 £ qEe
o< famame v %, afs= w0 29 &
qris o fagam F@T 7@ Ty §
o & fa Huw warni g f g #9-
AT &, AT I W@ F FTOT AT ;R
W F FEAR FET ATRS € |

weIW WEET ;&1 W19 {H AGY
qarfag F7 @ g | 7T = AL few T v
T g

ot farar ¥ : W FTRAAA R
TaAdE | " ¥ AfE ¥ F A aaAd
F garfaa #T ®/E

werw WERW ¢ MY TEAAEE F
s -
am ifag, F7 9w @Y |
Shri Tyagi: 1 hope you are not
seriously objecting to the word,
because sometimes we are accustomed

to say “you” but we mean the Gov-
ernment and not yow

Mr. Speaker: But when the records
are read by those who come after us,
by posterity, what would they under-
stand?

=t famaaeg 85 S T
& gvard § g a7 § A aET A
SEATE F1 FGT, § &3 72T § FgAT A18a1
g fr q& Tar 9@ grar g i s
NTAATAL &1 TE TS A &I Hr Ao2T
N WFTIITU T 7 @™
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WAA s e g mard awdfrdr 3
& X Py ardie 1 g Y FT a8 a7 fwan
¥ & T3 wnd F@T g oo
T@ 1 A 7 AT § | 7 R
T ¥ AALT FY AT & AT | AT,
A0 T I T A9 § d@ar @,
afer ag ot g arer & A A, W
T AR F AT A 9w ¥ @ gy 7
Faq &Y 47 f& g o 3 AT OF @@
g ufw & =mgar #Y gzdd ) F=vow
TS &1 ATA & TR AT TR
Wi Fr g fFogwowor SRw ®
AT 31 ThiT | T30 RITHT ST BT
TAN L, FUSRFTATAI I8 |
97 gHTT FATA o, 3o IT Yo FATL
T A1 97 KA 7 8, ¥ 37 B aHa
¥ AET AT AT |

st @At 99T g a "I
FHE &1 amm A & fad anfadm
F7 F AT TE TGVHH £ |

Y fasAwir @3 . g TTHETE
& g g § gar fa, afsem &
Za agd ¥ wwA Fea, afaa 1 39
gaw auw fyen @@ zwrd @@l ¥
ama § 1 frge 3 Ao, o
T §7 TAA FITRT ATAT § WL T9A7
2, o6 ww g € f& owmeR 33
FCAT 9T G g | A TF AT
ag g7 § {5 7g TAF TAF T AT
AT |

TG WA JIE 0 AT T
gy W A TE |
st famar @ : W ¥ FT
qae TeAEE ¥ §, WA aEEl A7
agt mmaAeT arfgd
WeR WEEd | We WY qA g
s AaemgfrmmAwy
f& WIOHT THY FETT &l AT |
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st famrex ¥ 0§ "o A4
¥ oF ara A FEAW AZA | AW
T Tar w forar smg fF dfea e
ot & 7g wee qifemrie § Oy gl
fear @ &Y ®=0 grav | 99 arE |
T g fs s F gy woniE
o faT® F awec @, g ag ¥ ag T8
HTE FX TFAT g, A(FA o faeFar qrge
&Y ATTRY JEAT qFAY | WA FHRL A
FOIATIT FT WEAT FT ATGAT AG &Y
AT G471 ¥ 9 GHAT 6 SAAT gE
ag fl7 & 3, Wk faQe e
FGarg, ar gTF A ¥|W
g 9gm ? 9z faa & ' @ 2
AT TgT I TH A F A A FT TH
faqry s @ 9% ag ug % 3@ ww
AT &1 TG FC A 3T F ATHA, T
et § arfd I Iafead & a1 9%
f& gaq @ wifFdz Y wEa &
TATT 39 (A1 &1 aw fEar )
17 31 FHA ¥ AT F AFITA AN
FoAT ATIAT & AT ITRT 71 ORI o
affr 13 7 @ TFa § 5 fedew
Fzfadl & @1q g9 17 WA & F42
7 F fqud fF gurt it a3 o1
o #EwE gfad @1 s

# gzl T AF F masy 7 oF aw
T FL AT FX A | HT FEAT F
T Az fifm e & amq gy
g1 wAF1 A0AF ATy | & gei gAAy
aeTT F Azl AT = g, fww =
ag &1 gram g B gy YT ot af Ay
wTA F fad o SrIar & @ odr
¥ 9v | a1 F g e ufgEr @
fagr w7 Gt o€ 4t f5 a5 off
FUgATR {97 1 A qE W Oy
[T F "W T gATR T AT
9% T | & ST ATear § AR ¥
fs wfax gawr gaeq #77 ¢ ? ¥
7z & % gardr avwre s wae &
737 ¥ fad o agi & 1 v faw

/
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®T ¥ T ®E FEWNET wAT IAWT
w5q € A1 39 "Eg F FTOT AT

T oY Ak T 1 ¥ qg T W
g /™ 3 Jrgw A g e frar @
Far freqs ¥ #Y frama gasy fawr
wE ? @ B F a1g gATr B Al #1
ot TR wAT arfgy 9r g ?
T s &1 A faw o A7 oEw
gz fags s OF w7 ¥ | A T4y
argl @y 1§ frgga s awa §
g & fF g7 q@ #r ofifeafa
F a1 AT F FIr§ A T3 97 FHAT N
W "I G4 F a9 g6 W |
1 7 AAE G472 @7 gw A
AT gH T ATIT F /14 AL AHATT
T wF 4T F1E gRANIT I AT
CEA

Shri C, K. Bhattacharyya (Raiganj):
I shall make only certain references..

Mr. Speaker: It would be better if
the hon. Members from the Govern-
ment side refer on'y to points so that
8 larger number might be accom-
modated.

Shri C. K. Bhattacharyya: The
reactions to the Colombo proposals
that we find today are in a certain
way the result of a crisis of confidence
to which the hon. Prime Minister him-
self  referred in o his letter to the
Chinese Prime Minister. Otherwise,
the proposals would have been looked
at from a very different angle and
vision and with a different attitude
even by the Opposition themselves.
It is our experience repeatedly that
the diplomacy pursued by the Chinese
authorities does not follow the paths
of honesty and truthfulness. That
creates in the minds of the people a
doubt whether in dealing with the
Colombo proposa’'s we are moving on
very sure ground. That i3 what has
come out from the speeches, whether
on this side or on that side. It iz on
this point that we have got to be very
careful.
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When dealing with China the Prime
Minister has referred a number of
times to the att'tude; the attitude to
the people should be different from
the attitude to the ruling authorities
of China. He said so here; he also
repcated it at Visvabharati. But on
this point I would request the Gov-
ernment to remember how the Chinese
Government has regimented the
mirds of the people in their own way
and whether at the present moment
there is any diff:rence between the
minds of the Chinese Government
and the minds of the people them-
selves. I mav here refer to a speech
of Shri Maitra, cur ambassador in
Phillippines to the Congress Party
Member here—wheare he quoted how
the educational system of the Chinese
in South-east Asia was traning the
yvoung students. Anvone who refers
to his speech will find that
there is a song which the young
students in the scho Is are made
to repeat everv dav; it SAVS:
we are Chinese and we are the masters
of the south seas? That iz one of the
lines in that song which I saw when
I went through his speechi. This is
how the younger minds are being
trained by the Chinese authvrities and
regimented.

~There was alse another tning that
came to my notice. It was cuculated
by the All India Radio—a summary of
a book known as the Hundred
Flo'ners, The book was summarised.
It shows how the Chinese mind was
being trained up so that a young
Chinese student even in u foreign
land, in Russia, conducted himself in
this way. I believe the hcn. Mem-
bers may have received and might
habe gone through that article. That
is my fear. The entire mind of the
people is regimented in a way that
the Chinese are the masteis of the
entire south and south-east Asia. If
that is the way the Chinese mind is
being trained and remmented T am
not sure how we will fare with them
when we dea] with them, whether n
the Colombo proposals or any other
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proposals. That is where I want that
we should take care about.

There is another thing. Becfore this,
we had certain negotiations with China
from time to time and it is a very
tragic coincidence that everyone of
those negotiations has becn followed
by aitempts to extend the Chinese
occupation of our land. Even waen
the Chou En-lai-Nehru negotiations
were continuing in 1954, and also later,
the letters from our side showed us
that the Chinese had already begua
the occupation of Indian territory
while the pact of Panch sheel was be-
ing signed. That is the way thay
moved and that is my app -ehension
about these Colombo negotiations and
proceedings.

Then, for the time being, China is
isolated competely. We should con-
sider whether our agreeing to have
negotiationg with China wi''! rascue
her from this izolation. I b.eve from
the the comments that hava heen pub-
lished on the Conlombo propnsalg ani
the Chinese Government's com-
munique which came out after the
mecting of Mrys. Bandaranzile with
the Chinese Premier there, the Chinase
are more eager than ourselv.s to come
to the table of negotiation. It is they
who are in greater eargerness to get
India to the table of negotiation to
talk with them. That, I believe, is
due to the fact that unless India
agrees to ta'k with China, the isola-
tion in which China finds herself n w
will not cease. That isoiatnn  will
break only if we rejoin tiue table
with them and come to an agreement.

We find that we have secured cer-
tain interpretations of the Colombo
proposals from our side. From the
Chinese side it has come out in the
papers that they will have their own
interpretation and these interpreta-
tions do not tally., The whole thing
may break over the difference in in-
terpretations before we proceed to the
actual] Colombo proposals themselves.
The thing may break over interpreta-
tions. That is the position now, and



6343 Motion re:

1 believe the speech the Prime Minis-
ter made in the House yesterday hint-
ed at some such possibility.

One of the interpretations that we
secured from the Colombo power re-
presentatives who came to meet the
Prime Minister in India is that in
NEFA we are allowed to proceed up to
the MacMahon I'nme. But it is to be
noted that the proposals themselves
do not mention the MacMahon line.
The proposals themselves, in referring
to the eastern sector, do not say that
we are allowed to proceed to the
MacMahon )ine. They say we are al-
lowed to proceed to the line of actual
control. If we follow the communi-
cations that our Prime Minister had
with the Prime Minister of China, we
shall find that our Prime Minister has
repeatedly accused the Prime Minister
of China that this line of actual con-
trol which they speak of begins to be
projected to suit their interests, As
they advance, the line of actual con-
trol advances. In more than one letter
from our Prime Minister, this has been
mentioned: what is the actual inter-
pretation of the line of actual control
according to China? On that depends
whether they are going to allow us to
proceed to the MacMahon line or net.

So far as our side is ~oncerned, we
have learnt from Mrs. Bardaranaike
that we are allowed to proceed to the
MacMahon line, but is China commit=
ted to it—that we are allowed to pro-
ceed there—and do they recognise the
MacMahon line as the line of actual
control between India and China?
That is the question that will have to
be answered ‘There have been ques-
tions about moving :n this matter dip-
lomatically  Diplomacy is accepted
only when it is backed by power. Dip-
lomacy, without power, is absolutely
ineffective and may be a matter of
of even ridicule by States which have
the real might to impose their will on
others. So, unless our d.plomacy is
backed by power, our diplomacy may
not succeed. So, | believe the empha-
gis in the present discussion ought to
be more on our preparation than on
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the Colombo proposals, I would have
been happy if the motion had been
brought in to take into consideration
our preparation to meet the present
contingency and the Colombo propo-
sals coming along with that, rather
than the Colombo proposals coming in
for discussion and other things com-
ing as incidental to the Colombo pro-
posals. The emphasis sught to be on
our preparation yather than on the
Colombo proposals, because it is our
preparati ns that will make the ac-
ceptane of the Colombo proposals
effective. If we are not prepared, the
Colombo pr posals, even after our
acceptance, may be ineffective,

There have been many references
fo C'ta and Mahabhirata, These are
ne! only religious books, but also poli-
tical books. .Political lessons have:
been riven and I shall quote only
one. That advise was given when the
possibility of war was be'ng consi-
dered. The advice was from Vidura,
the wisest of men of the age:

TR A €17 ¢ fairar Aeead

For the person who goes on tolerating,
there is only one defect and no second
The defect is:

a3 7 GHYT JFIY TIF AeYT AT ¢

‘The person who goos on tolerating i
regarded as weak by the others.

Shri P. C. Borooah (Sibsagar): Sir,
at the outset, I offer my tribule to Lhe
six Colombo powers, who have mot
and made an earnest attempt to bring
India and China together and sellls
the:r dispute, round a conference table.
Having said that, I would like to give
a little bit of background to make out
the point I want to impress in this
debate.

The Prime Minister issued ordera to
the Army on the eve of his departure
for Col mbo. The people were embol-
dened and thought that the aggres-
sors will be pushed back beyond the
borders, Then came the massive at-
tack of the Chinese on 20th of Oclo-
ber, People toock up the challerge
and rose ag one man to save the
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honour and prestize of the mother-
land, Then there was a little bit of
-pet-back when it was learnt over the
BBC that we had to go begging to
the world for even small arms on the
sixth day of the attack. This set-back
was, however, overcome when Par-
liament passed the solemn resolution
to the effect that we would not rest
cantent until the aggression was vacat-
ed. Since then, the situation began
to deteriorate and it came to a climax
by the middle of November when one
after another of our posts began to
fall to the Chinese, thousands of lives
were lost, thousands were injurcd,
maimed and crippled for life and
thousands were taken captive by the
‘Chinese against none by our side.

‘We, coming from Assam, spent
sleepless nights, thinking violently as
to what should be done and what ad-
vice we should give to our people.
©On the 19th November the Prime Min-
ister broadcast a speech. The situation
was so tense that the Prime Minister's
speech was misunderstood and was
taken to be a farewell speech to the
people of Assam. It was in such cir-
cumstances that the Prime Minister
called a meeting of the Congress
Members on the 20th November, In
that meeting I put forward two sug-
gestions, The first suggeslion I made
was that we should make some of our
friendly countrics influence the Chi-
nese to ac~ept a cease-fire proposal
and negotiate for a settlement, I did
s0 because that would give us scnie
respite during which we could get
ourselves prepared to fight the Chinese,
if necessary. This was in perfect ac-
cord with the basic principles of
Panckgheel which we are wedded to.
Failing that, my second proposal, was
that we should take full scale help in
all forms, including men, material aud
money from the country or countries
which want to come to our rescue and
fight the Chinese. Of course, that will
mean ultimately a global war and that
global war wil]l mean letting the last
battle of the world fought on this land
«f Budhs and Gandhi.
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Although I was shouted down fin
that meeting, I was gladdened to find
next morning cease-fire oroposals
coming from the Chinese themselves.
This, in a way, was the realisation of
my first proposal.

I might be misunderstood as one
going back on our pledge that we took
on l4th November, But I would like
to recal] those days when the Chinese
troops were advancing towards Assam,
practically without encountering any
resistance, in two prongs, that is, Bom.
dila from the north and Walong from
the east, and it was considered to be
a matter of days only for the Chinese
to over-run the whole State of Assam.
The suggestion was made in full rea-
lisation of the situation and to my
judgment, had the cease-fire not come
about we the Members from Asszm,
NEFA and Nagaland, including Mani-
pur and Tripura, would not have been
hare today,

I hold the same view even today,
and being a sponsor of the idea of a
cease-fire, 1 heartily welcome the
Colombo proposals, which have pro-
vided us the opportunity to discuss
and decide, failing which we have to
exploit the last avenue available,
namely to come out with full force to
fight out the aggressor, the Chinese.
It is heartening to note that both India
and China have accepted the Colombo
proposals, in principle, though in de-
tails they are still far off. But the
good atmosphere created by these
proposals should not be allowed to
deteriorate,

Having said so, I want to stress that
there should be no complacency al-
lowed to creep in and slacken our de-
fence preparations, for strength is the
only thing that will save our indepen=-
dence and help us uphold the prestiga
and honour of the motherland.

It is paining to note when we find
Government agencies going slow in
their defence efforts. It is gathered
that some 3000 and odd Northern Rail-
way experienced employees belonging
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to the territorial army were withdrawn
from their work to be posted in the
Railways in Assam. It is about three
months that these personnel have not
been sent to their assigned jobs so far
and are sitting idle for reasons not
known,

So far as recruitment to the army
is concerned, I feel it is not going on
at the pace the situation demands.
There should be more recruitment
centres opened throughout the coun-
try so that the aspirants can get them-
selves recruited easily. It would be
in the fitness of things if more centres
are opened and spread evenly over
country.

So far as production of defence
material is concerned, all the engi-
neering industries in the country
which can be gainfully engaged in
production of defence articles should
be commissioned for that purpose.

It is shocking to find that defeclive
roads are built in the border regions.
A loi has been said about Tusker
orgarization. I need not elaborate it.
1 feel that such lapses should be
strictly dealt with and the persons
responsible held for treason.

Then, there is no co-ordination
between the administration of NEFA
and the administration of Assam. They
are going in different ways. The
NEFA administration was separated
from Assam wi‘h the object that the
area should - ‘ly developed and
gradually integrated with the State
of Assam. Now a Chinese wall has
been built and the two administra-
tions are kept separately. I wonder
when that wall will be demolished,
because NEFA has to be strengthened
as it is vulnerable to Chinese attacks.

Last but not the least, T will refer
to the floods in Assam. Flood is an
annual feature, so far as Assam is
concerned. No defence preparation
on a permanent basis will be possible
to be set up if the flood is not con-
trolled in this border State. So, I

2549(Ai) LS—8.
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would request the hon. Prime Minis-
ter to give this matter top priority eo
that we can go on with our deience
preparations alright. 1 feel that the
flood coatrol measures should be
tackled right from the Centre because
it is a gigantic task much beyond the
capacity of the State Government.

With these few words, I commend
the proposals of the Colombo Powers
for the acceptance of the House.

ot ®lq (wArg) o menEr 9F3,
GEC I A T G I R
F qTH AT

Mr. Speaker: We will have to sit
today at least till 6.30p.m. The Prime
Minister will reply to the debate
tomorrow.

Shri Joachim Alva: There should
be some system by which we ecan be
told whether we may get a chance at
some time or the other instead of
sitting here from 11 to 5 which it is
physically impossible to do. The whip
of the party and the Chair must
devise some way of calling Members.
This is not the first time this has hap-
pened. We demand some kind of
human sympathy and human treat-
ment. I may be forgiven for saying
50.

Shri Yashpal Singh: Why not we
sit till midnight?

Shri Joachim Alva: We miss our
lunch, we miss our tea, and we go on
sitting here. We demand some kind
of fairness on your part.

Mr. Speaker: I am sorry, I have no
remedy against that. If it is physi-
cally impossible for the Member to
whait, it is equally physically impossi-
ble for me to tell beforehand whom
1 shall be able to call.

Shri Joachim Alva: We are pre-
pared to sit till midnight, provided
we are told that we are going to be
called at midnight.
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Mr. Speaker: I cannot say that.

Shri Joachim Alva: You must have
some consideration for us.

Mr. Speaker: Order, order. I can-
not say beforehand whom I will be
able to call by midnight.

st Af . T wEEd, FierEl
I A AR F AT A § 3T
FI7 FEAT F

st oo feg (FmT) 0 meme
wERE, § TIw WV ¥ UF gae
& fam 77z v 3O TgW AR
5 ag =7 am 2 F & ggi @ =
AR & SR AT FT A G99 AEY
foear & 1 9 & 9 97 T T %
T gH T 97 {547 A0fE0 | w9 A4
g FIW F 92 qg 7 € at e Azt |
Fag ?

WS WA AT AN T
F A" g 9Tl & o1 a9 3| &
FAFT foaaT qug fus gFar § 99
Ffoufamam § 1 A 97 &
g1 & syrar &1 I A9 faw |ar
F wOE g9 & Arev T & AW fay 7
ag A1 a far 1 §5 97 S &1 o
faar 1 g8 o ot wrAw TE wdNEE
79 arat 1 Fav favwrae & 7

st awwre fag : S9T FT IIEw
FAT o1 A § HWT TAT FT IEA
Areg W & AT F AT IR
TIT AE ATHS @ A E |
Mr, Speaker: Shri Maurya may con-
tinue his speech.

sy /g - e, 3% W, JeUY
&1 ARG qTET BT Io HHAIFT
T 7T T # fgrgerm a1 fara-Aifa
T AT FLA ZU qg wHiqegarft 1 o

“Is India not exposed to aggres-
sion?........ by allowing the
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Chinese to take possession of
Lhasa, the Prime Minister has
practically helped the Chinesce to
bring their border down 1o the
Indian border. Looking at all
these things, it seems to me that
it would be an act of levity not
to believe that India if it is not
exposed to aggression right now,
is exposed to aggression and that
aggression might well be com-
mitted by people who always are
in the habit of committing an
aggression.”

TH IS FT IF I F ATHA
@A F A qg @ fF faw g &
IR H RAE-NIER FF oS98,
Igar Afs §, ITF AT F FLAL
1 HIT WA TF I AT FIF IS,
ITRT GTHA TIAT TIT 1 5L §F IAFT
o9 AR &, at 7 fazam §
st wafaar s axw g€ & faaw fao
UFHTA ATRINE WA wATn,  dfed
waRIEE 4gs, g §, § wfy
# A€ 8 a0

w oad eNY ¥ FEr o7
AT fegem 9T gHEr FOU AR
oA g a1 g gE 1 q9r wA S
3% HHY IFFT A1 J@q fagr qr 7
1 5 qga A1 ava FE¥ oA, IAFT A7 &
AEY FTAT TTEAT 1 gF T F Q¥ AT,
28R Fr oAt afex g fafady &9
¥ oy frar a1, 59 wwg & IaEr
WTEAH 1 XFT §G FgAT AIET |
I TEE F Afaw T T 9§ -

“With hope and faith, this
House affirms the firm resolve of
the Indian people....”

It is the Indian people.

“to drive out the aggressor from
the sacred soil of India, however
long and hard the struggle may
be.”
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T YEAR TOAT S 97 AfgA
a1 AR gfagm & woft s wiEa
o g 97 oW 99 fF g
FAALAEIT F I FL e P,
T ZAN T TEAT F qTATHT BT HGA
AT TET & 7 SW HEG 59 A a1 &l
T, afes X g A AR WTEAr 41
% g7 =rsAa &1 79d 1 & fAawmw
7| W EF OATFL 9@ &7 K Faw
TEY FFm & I vl @ NG e
F AT gH 1 g F TfRt A Ea
wwiwdl &, 396 AT gral § s F%,
T T, U AT gE A H A1 ®E
U¥ qAEAY, Q8% F W WEAT T
aeq ¥ o1, I8 I WA #T wraw H
IHT WEAT FT FF & | qg qTEAT
HRAE ATaAT 4t 9T T2 ATEAT ARE T
WEAT AN FET AT FFar |

AR T w4 3 g6 ggw A
Fg 91 fF 99 qF gy T #1 ATAT
afe & arge @ frr 23, 7@ aw @
90§ F1E ff A G 741 | & fawag,
1853 FT IW@T FT ATOMNT  THTT HAY
F1 ATAATHT F AT ATTEF & | FTF
wraAd 3 g & 1 W a8 IEF g
qGY  §W WA F AHA W %A g,
wfeT ag wra g0 Ag gf & 1w
g « fagme, tes W fafe o
FTEL-NEET B/ AT @ T
IAHT gAAT FI WX FAR OATATES
<, a1 g o & fF s famew, tesR
# AR 0 T gE—faer T ¥
e aT, A FA FFH a1 feafas
T & AR, T wEad 4 @ g
g1 TR A ATEE A AW A FH AW
qf, MmN @ @A @ o | =
w4z 41 fF Tom A O © faary,
R AT ARA G I 97 | IFH
T e F7 18 % qg qr—siar
FmNTEes & ffafaeusss
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v waet gera feur oo g——
f& g ft &) foam &% & drg g,
qgr 97 AT @t & s 7@, AT
31 fafaw dwem @0 1 5w gEA w7
afs = famz, e & fafr =
qaTa & foerar sy, a1 aWT 7 za0A
faear 2

WY T W4T 7 #5080
T A1 qATa UH FAL F aga A 7
afer & Tz g fF 7 0% gL & @A
ST 3T & W AT OF gEe ¥ L
SU IR S LA Sl S L
qFe ¥ agd & A #1 afgar fg7 I
FT AY 3T &, IAFT A9 & ¥ TAT gAT
TF AL ¥ qGd WA AWEE A
AUl

16,45 hrs.
[Mgr. DepuTy-SPEAKER in the Chair.]

# oudt £1€ a9 qgi I FqrET
T FgaT Mg g, afew & @@ o T
¥ TRl AT WIGF ATHA TEAT AR
IEI 31 4T :

“,...our proposal about the
restoration of the status quo
prior to the 8th September was
a simple and straightforward one.
This was the only way of undoing
at least part of the great damage
done by the latest Chinese
aggression.”

HWAE WA FFE1 AR B TR
FQA gU FEA I ATAH FE AT :

“We could not compromise with
this further aggression nor can
we permit the aggressor to retain
the position he had acquired by
force by the further aggression
since 8th September, 1962 as this
would mean not only lefting him
have what he wanted but expos-
ing our country to further inroads
and demands in the future.”
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[t w¥)

A W ogg A WA FrAFE-
T § QU 3T W@ g 7 « faaeay,
8% AT Wi H GAr @) AE wmar
q0 | FHF I IA A H TAAT gAY
St A aF w2 oY TW T ¥ uw e
AT Ad Fgi a1 fF = 3 gamr wE
it e faar 2, 9@t ¥ amgw aw I
W@ oar SO friaw dwzs @R
Sz tgss I &1 9t AT Frerar-
Stitacs 7 faar mr @, 98 < faasax
QEE3 T gATT § AX ALY @@ g1
ST WA T aga @ qEr ==t #4147
& ST 9 A fah ag FgAT wEm g
fe w1 gu 4 T w9 TR NS
ST e

SR Y a€ fam| & g Fq@
q1

‘T g EET TE AT a9
f& fegem #1 A
9T guen g1, fegem
T FHT 9T FHAT g1 HI
Z5AF AT FT IT T F541
FL AT A q7 gFE 39
F g | ag ATHEfET
T g, AR WA FF A
¥ gumar § fF 9 awa
¥ o1g &€ 70 Ty 4@
g 7 fedt o & T
2 1 3z AmEa AR
qifsaTie & oF OF JTET
1 T B g fgeem
& ge og, WvE wit a=x
G 1 T S

T A WA 5419 J4T F1 A0
T WTEATHT FT qa@T & ! T I AT
WA F1 IR A JATE P AT EH
¥ ¥ g UF {AAIG 9<%9 I 49
s g 5 g S w5t
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oA T g S gt ae ¥ &
¥ AT FL, A oAl ¥ mfa
F grat &1 faead s 97 ¥ wfa-
@F 41 FL ! AT Tg TH T4 FY
WA g 7 T 3@ AW F A,
ef-geqi 917 a==1 #1 gg wEar g !
qeGa ¥ U FY Ag ATEAT ARl 0
T gg WEAT g, a &9 9 §
agT T Q&7 WG FeaT | W AN
WA W AT oqrEATHI A 3E qgeT
w® &

# 9 F @i ¥ sgreT o O
A&l FF AEAT | F FAW qg FA
argar  f& g9 & gham S &) Aar
fam wrm W ogw A gwam d= &
farer & fao gaifaar 45 0 #7 S=
# FHfAte AEETC AT ARG A T
& wrger Y A 7 s A § fAg
WA A o TAo Wlo ¥ wErE AE
2 7 Fgr AW FY ATEAH] FT ATA
¥ ger oA AN W@ 7 A\ owrE A
d= Y frgar 1 6 92 fasam &
grgfa & & 7 fw oft aw W A
" F T Fo§ 9w fEwar ?
a1 59 F1 Fr¢ ot I97 7@ < faw
g3 ! & g Al F1 sarar faware
q@% T O A g # fw oag
FgAT 4TgaT g {6 o FeER -y
iR TR IRAEE

T W AN FT 0A-
gy F%, oF oF SNIA F} 2EG,
At gw amx & fr e & faat Y g
Fyear A T T 1 =/ A9 @ s 7
gy | @l @ § & fEame 1esR
& dTew A I F AT FEATAS
a7, 37 A4t F frama ¥ e @ AR
F] 3, MfF WrE TR MR AR
THTT & A §, A I F AL GO
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feat, BT A A, T AT HY AEE
H § 1 w7 Ses-eEsT X 39 a9
&7 £qT9 T@T ¢ 7 IAH 39 a7 & a4
7 wat T 3, afer faw ¥ fag werg
& o, foam & s @ g, fom
3 fau g a=9 AW g1 TG, I9
F1 a1 7 i @A f&am @ g dE
F1 Fgar faT d 97, AfFA qaemar
ZuT @ &1 @gm | gg WA gt 91
$ & oftady g2 F1 @ g 1 A
1 St A 9l A g fawrs @, 9w
&1 o7 3G A1 ;T F1 qar Foen &
s f99 & v or wEETs Us
&= oY agr famrd &0

grr fasa sar & fF oafe #18
sgfrez o Aol IIF IR W
Tl 2, &Y "o AET F A |
e & AT & 1 g A A g
gz gmrafer &t 1 s=ard o £ W #
dre, 981 97 39 =% F! a9 F1 Gig
o9 Afee fF aga & 2 s@r A=
F el s A Y AT @ &
F 99 1 g1 awdl §, 99 # faw @
grmom oAt v & 1 39 A7
F =Y oY T § | W Frer -y
F Frewr A g ot @eTd W oz @
o faze &%27 1 F A IAT W2W
HOoHTaT & | agt 9¥ AIget & 9|
21 2NY § TH *T FST € g 4T,
foar-adt g€ @1, aT I T 9%
fod 0 F | 7R A W AG FE
@ grEZ T T AT F 9gAT T
& aEE & o7 fomr gET 3 )
FEET & X ¥ |UF w7 weA fear
T & | T AR #1 A ot s
wEiTwm R WA N
w1 T A G oA g, T W
T A A A%ar &0

% quer wgw g fe fiw A fw

wraT W fegy | aw ag Waar s
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W1 T AT @ ;@ oIW A GEn e,
i O B G @2 | 89 S/T
forelt T & ey FTOT ¥ AT @ WX
S Az 918 g2 /R 99 & TG ol oF
T & HE@YO FI g 1 T TN
¥ WIC W FHA o A gHTY fAaw s
F1 F1E a1 G § | 99 = w9q
wr oY & ard gé & @Y 9wl A gW 0w
T ¢ fF & oA wma &1 da
a4 § | AfF & Fgam 1@ g fFow
N7 ST FT AT AGY & a1 WA gW
AT AT &1 AT AT @Y E, 2@A
&7 g 4 £, fFET T ama 0 gn
TAH  TAAT AIETEA A AT A
g 1 qe% F1 aF oA fewar, wew A
gy Win Sifs I 419 g &
Aare 78 & AadE FWIT WAl A
g F7 AT & qE A1 37 F fau A
W AT FIF F fun Sz § Al
ot & aw e §, s s
FEAT A AAS E, AT O HE ®
Y = & darv @Y oW owrw
FAMAA FA E, qEE F A 33
T Al AFAT AEar 1 ogET &
fau da 7@ 3, 37 1 anfar
W T F7T A FI, 72 9 F T
gl mamaE TR | TE AW
T WA A AT TEE &
wfaeedr 1 waw & ¥ 39 q@ w1
T wgm, I8 M ¥ afew A g, ue
3w AF W, WA SYRT qEA AW
g s | w oam # oweEmw
¥EM | OF A a7 a7 frdgo § fr
foret ot TE ¥ 37 & muAEr wEAET
®13H A A, M {7 TE A% *
9T I | A 9T OF AT A AT EG
w1 &, 1@ ¥ wgw g

AT ST A EY gAE T A

T @ N0 FHA FY T AvOATH HY |

I T aE ¥ W I & AT
T AW M, ST LHY A W W
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fasaa & =3ram WY 71 F A7 AIAE
faa s waars 97 & % q9W Teg
F AFIU M A 99 A7 AT FE 7T
AET W | RIAAT UAIF R OHIT
AT 2, €4 93T F FAY AAAT TTE
FHT g | IT ¥ AT FARX IT A
Hrad Fgr 4 AR A T & A
T F AT 4 FF GT T0AWN, 37 T
g faarT &3¢ | W AT & ™A W
90 AT R 2 1 A I 9 A9 A
FaFa & Fifaw FET TUfgy 1 gT F
Frafaez 3g ¥ 3T FTEH, IT T BIA
U FH, IT AT FF, T H
sgrer feAt aF fomr +&f @ gw
g1

& ge # 37w AmET §
fF gardl W a<@ ® WEAHT B
AT ZATAT TET, WX I FT F AT
7%, wT W FT AHHET F An,
oY aEs ¥ g Sy § T
Tt 3 TR W AT 9Tg< §w FTEd
4 1 g TR &, T &, e
T % AW §, B FEAT AT §, T
TE AA g | AT A B AT A
Fifer # 7§, gF @ & fog Ao
femT T A% gW @Ed w4 WY
aad § A [T F B A€Q@
Zrit & FAa fawr FE A AT
w3 awed | & g afE & wrde
frofsms el & fags 9C g
A ) A A FAEAEE
7 %9 § 7a@ ¥ 9 F gr7 OF fa@w
e, U% faqe g F i siwd
TETANFE F R A A g, A TE
A T3 T & | 36 T gn g4 At
& oo fadg &7 &

I FEEA, FIAEATETT FEA

JANUARY 24, 1963
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F @ § A1 AT A 38 97 faqQr
faaa g1 aT & 1 97 & 9g& A1 &7 »fady
HUEEAMF "I T AA-TATEE qrad
® 3T & FzArfaaar qar guefoan
o wEzgqafar & fam aqurd zaw
Fedr 0 X mmadr 3 fr ot
WOIEATAF A AT A HAT F /a9
F7 fot Har &< faar 2

Fq AFAG 9IEGi A §q gEEl
r IMfEr AR geEsami A
qgq o @eag wFe fFar & 1 WA
gz Wt w7 & f& SrgAe qae @
= oFE q ogw w7 o fadw
fFar § o & I7 F A qifad
& fm & 1 o, 37 A7 A2 A
AT FT FIE ZATH A g 1 qfz @w v
9 37 A ACAT H T FT T 33 T
gar, a1 IF T TT wEmE F I
F1 9gF & a3 IF T T qAF AT
F[AGT T ISMAT FIAT | AW, TH €A
FT OF TF @eg yArf0a F7ar #
FIEA-TAT & HIF qEe F
TF OF U F FNT, S0 ATHRAT FT
AT FE G |

w# A% g f& sq qema 7§39
AT qFE § GAYT FIH F a2 AT
% A A% A ¥ A8 qwar § | A%
gEaE # ara g i fale 79 ¥ 39
AT 9367 §9 A6 999 § H "5
sffE aq1 qrEE ATH &t grEd
& fou dare A & oo H fagey
Zol & A A<Edl &1 efrfaw wqi
&1 % quwd) g f 97 & & i /e
mMifad & 3RE ¥ Fa9 gw-smar &
gy Ft fast 2 w1 @ & qo T
o qEEEt #1 TEER & FEA &
foear & 1 79 & wfafem o= 7 @&
gt g # far & g
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fagt g1 &y &t € wife F g fear
1,
P

s, ag fedz wmr fe=er
T ¢ | AfFT 9F TRAE & 99 Hga
937 § & 34 AT (34T o7 A9 F 97
AEHT TTAAT TR 2 | EATL UF FTaET
NI 7 3F gEaE Rl AT ffswAe
e faar g | I T g (F s q &9
qg T WiETT 9K W@E T 994 & f*
ST FT IATE FH A g fIar s o
§ a3 & faqa Wl § Fga1 9@l
f& 77 yeam@ &1 I F qEamEr ar
TATE Ff 9814 & q19 FG GFaeq Ja1
& | Ug gearT a1 9 QET  Ararar
A7 TE( feafa dar wean & fF i fvig
HEREPESCECCES CICREIR]
oMy fomarfes g aw 3@ 3w
# TF OF g9 W F1 g7 Nfqai F
A A TE GIT a9, 99 % qH A4l
M, F7 TN &, IR W A,
WIgd qAE, IART QA FL | FH G
feafa dar Fwr goir f7a & a4 w9
= 1 anfergor 40 & Qv A2 A9 0
# auarcl § fF o1 3399z ard w1
g, o wifeny o wf & 3 faegar o
T R Afad A E ) W oy A
Fa1 oY =1 Ad A1 7 ¥ i ogw S
Ig A q@ A T T, TA AW F7 AT
7 agid a1 AT A F fE-gaar w
T FWAT 7 FFTT | FHIL ST FAY AY
Fagmd@raiaraRi d g fRar g
g9 & T gg A JATH FG A
I TAF OF OF 39 fT A F A X
g e A, Iy woer qfw ¥ g
3T I, T aF I G AT | TH Q<
¢ fr 7o fanelt <Y & a==al & 7oAl
Al # g T 9% 5@ AT feafa
T 3T BTAIT ISM HT HITT A E

Y AT GXEd] A ATH-GATEARS
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1 qrfer # ot faeeT A & 1 o,
FAr Y W qF AA-UATZARS KT
gifadt & 34 FEEET 26T TREIET el
foa & faar g a i/ € 1 g@ 382
¥ gAT A-gATEEe FY arfaEt w1
AT {7 Aré & WK ag Arfag g var g
fr gart faa 27 78, wreT & fam 21
&Y afew wrr wry AT Gifedt F faw
AT /T Fare v wifea & fag Y, g4
#1 famqz & @av & a9 F fag AN
[T FTE AT g4 I sqTaT AHA AMAG
21 ghdl 2 41 97 AR-IATIAAE Y Afa
& &1 aHal 2, gad w1 Afy 74

TG AMAE AFE T AE3 I
aary Fufdedag & o & ag &
gATX 917 #AY AT A I wEE w6
FHeA fFar &, AT A A% FT F9WEW
fear & WX w1 & fF g7 wEAEl &
Y3 F15 o A1ga a1 FIE T9T FIH
ISR FY Ao FY TE § | OF AFA
gzeq ¥ Fgr & fF AT WA WA S
< faarer @) & #4ifs ag w91 aq
Froger @A E | F awAdr § 5
wrs ot TWE HAY oY & anfe W
gearé FT AT AIAH F KO0 IFHT
wfassT FTF F FIOT, FH F FATL
SaME HAT A K1 qGT T I FT AR
s gm | & e ¢ i g A
oy g W faard a1 @ AR
w94 d 939 & @ famr w3 wWifE
T X g W FT H AG R HAT
T Feqror g |

qF @z & f& ot anw o =
fraar @@ # g g o e a1
fagreara @Y & | IR F@
fezax ¥ wa fad7 9 &0 F gy
ifa wear @ A I FF
73 Nt IR Fr fF aré feafa aalt
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[sirerefy avfest fem)
AET & WY AMfguEe 3= 9T 23 &
WA gZA IHAT & | WA qTT wEAT 2
& o o Y1 iEE9T & 09 & =
Todtw § Afew awafara & aga 2
2\ S W AT W@ 2 foeet wd |
toow‘iﬁﬁha’w#ﬁﬁﬂﬂ%ﬁ
I CE F R A @
fom ag & Frav A wzfa o g,
fm a® ¥ ST &1 A
Fafaee 8w 5 fqar & s &
FHfAee g1 & aTa9[g 391 48 T A
71 7qaq 72 & & 7 feafa feem &
SHA A qgd aqA GH 2 ¢ K IT A A7
Fgal AEdl 2 fF ag o9 F%a A
fawst | wre feafr ofwafaa &1 99
g | FEI FT WET GE &, WS A F
917 47 2 fF gw @m oAy Aifs @
Tz, W7 37 Aifa A gF T F1 qT F7
o GIH WA A AT 9EATT &
fagral ®1 =F 71 &, W7 34
fargT=it ®Y &FI7 F7 F F9717 F ATHA
7z saifoa ¥ fzar 2 f& o A=
zaTal ¥ arawig, wrs F1 wartas feafy
F qrasE, g9 A=Al fg &1 AifF w1
TET GreT, WY WA mrS A1, ArEeE
= & f§ 3941 3g fraa s ozt 09
&, wifg &1 =wwga Fgar &1 AfgFTY
qq17 F A4 & IEE TR R oaw
AT A ¢ e gw aifoofen daw
q7 &3, AN U7 ag 79 7 THATE AT
ez At sy AT §fF
gH ATeH s9TE A A A4, AAAR
W fr deed qEg 3, fagl g
HEE 1, §T Fg7 {6 g0 AARATEAHE 1
qiferdt #1 7 G1E 1 gH T FF1 AT G &
fr gw &fimr qigw & & wF A7 g
T § 3 o gw ggi¥ A § wifaw
Br g & & awmAr g fRoaw A
WX AHATE AT W17 FTE AGT R
awn{l & [ o0 ®1% &% AT ¥,
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T ¥ T 924 3% &1 AT gt fay
01T w7 & QY AwST T 1 & B 3w
AT T3 § ¥ a9 weaw ¥ fw
i off, §7 A3 7 7 Fwcar qiv
T fepez gmy grea ¥ ahar 3
A IFH AT G ATIAT Fi AAS
FTA F ST £ 0w gw oI
et /T G MEaT #1 a § e
AT & a1 ag a1 g €7 fF 29wy
qoF 7 &0, a9 § ¥y WY Ze R ew
qrC FMT F JA (R g F wraw
qg § @ I 1 WT 48 T qwg o
s w.fga & A5 34 Fay dR
9T WL AT E | i & uE AT
if<a & w7 g0 77 07§ swifE
BH F5 99 & [F W g8 9 Er o9 &
HE W "9 &1 AT AL TMT KT A 15T
9% HiHT gW ARAT A1 I T aATRw
& fAmIFT | 57 38 & fog gw mifa-
qu §40%: FT 7 w9AF ¢

& o=l F a9 # ug qIdr g fE
zA & 341 farae ¥ &g, A fdew &
¥ 8% | faur @, fx o9 7% ga &
T UF 39 AT F1AEA S 7 g T A4
9 T a5 AET A9, 37 T[T a7 fa=ry
FI AL AT a7 A Affa wqart & fF
ag T4 1 fagraq: @wR F@ g,
# Iq %7 gifaw A94T FIAT § A 419
it g § g7 e geEl § fay
FITEAI-qEE &1 A TTA TEF A
qaEg W g |

Mr. Deputy-Speaker: Shri Alva,

sit o feo marfeR  (WaT) ¢
weieT wglRd, off #ear # a@ 1a
st 7 ez & Fo g sefore T &
fF w7 ®rE AT OF IR AT AT
w1 sewE & g AN A g ar e
IaET AW & % faar o i
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AT FY IIT FT qAr av gzar qY
STE T ®F TAC T 0 AT @A
N[ 4T AT 39 &7 A 3¢ weliEd &
fammer faar sy 5g 3 a8 &

Shri Joachim Alva (Kanara): Qut
of my respect for Sardarji I am pre-
pared to be called after him. I am
prepared to give up my right. As
I participate in this discussion in
regard to the Colombo negotiations, I
am reminded of a speech by a village
lad in my vast constituency only last
week. It was in the town of Ankola,
made famous during the Quii India
campaign in the freedom move.nent,
a town named in the pages of Young
India by Mahatma Gandhi. The
speaker was a village boy. But he
uttered three words; he put three
questions and I was amazed that he
uttered them in English also. I would
mention them for the benefil of this
House,

The first question was, “What can
patriotism do for me if I have a
hungry stomach? Where can my pal-
riotism stand if my stomach is hungry
and empty?” Then he passed on (o
the second question, The second ques-
tion was: “What can patriotism do for
me if I have pot got a square yard
of land as my own?" Then he passcd
on to the third question: “What is the
use of my patrotism if my land is
invaded?” In thuse three quesliens,
a poor village boy who knew only
three questions and put them both in
Kanada and in English languages has
summed up the questions posed be-
fore the Nehru Government irom 1947,
from the day of Independence, to this
day when China has invaded us. The
Government of Shri Jawaharlaj Nehru
has heroically fought to solve the first
two questions through the mighly
plans. There have been great plans,
which the Government have framed
right from the day of the great Netaji
Subhas Chandra Bose, assisted by that
great patriot, my friend Shri Kamath
in the Planning Commission.
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Shri Hari Vishnu Kamath: Plan-

ning Committee. (Interruption).

Shri Joachim Alva: Two great ICS
men; they flung away their careers
unlike some other ICS men who ask
for jobs after retirement.—I want to
pay my tribute to them. Now, the first
two questions which were posed by
the village boy have been heroically
answered by the Nehru Government.
The third question has been answer-
ed by you and me, by the masses of
India, by the poor women of India
who have thrown away their jewel-
lery and have given away everything.
Even ordinary school-boys have sac-
rificed their pocket money. Butl yet,
today we have got some paper ligers-
in this Parliament. There are some
paper tigers who wanted adventurist
policies, who do not know the strength
of the army, who do not know the
strength with which we can fight the
enemy. Is Britain ready to serve unio
the last ditch towards the defence of
India against China? Is the United
States of America, which has been
demanding peace with the USSR ready
to serve upto the last in India's fight
against China? These are stark facts,
But yet, I am glad a woman Member
referred to one thing, 1 must alsc pay
my tribute 1o that great woman, Mrs.
Sirimavo Bandaranaike, an ordinary
woman who came out from the home,
when her distinguished husband was
assassinated angd fell a victim, The
late Mr. Bandaranaike came here and
spoke to the Parliament of India. He
tremendously impressed us, [ was in
China in 1959 and I got a shudder
when I learnt that he was assassinat-
ed. 1 went and told the Ceylonese
Ambassador there, who is now the
Governor-General of Ceylon how
deeply distressed we were on the as-
sassination of Mr. Bandaranaike. This
woman, angd her late husband, are the
products of Hindu and Buddhist cul-
ture—the culture of Hindustan, South
India has links with Ceylon, and Mrs.
Bandaranaike has taken the lead. Let
us not blow down this moral, political
bridge at the Colombo conference. If
we blow down that bridge, all the:
connections will be wiped off,
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Mr. Chester Bowles, gave a testi-
mony before the Congress of the
United States last year. He i= an
authority on the subject of China. He
was here—one of the most popular
US Ambassadors. He presided over
the Democratic Convention by which
Jack Kennedy became the President
of the U.S.A. Bowles was put to a
gruelling test when he became Assis-
1ant Secretary of the United States
Government, and he was asked about
China before the Senatorial Commit-
tee of the Congress. There was one
golden observation that he made. I
wrote to him; “What is the meaning
of two Chinas?” He sent me the text
of the evidence he rendered before the
United States Congress,—of over 24
printed pages, I had to rifle out my
papers, but I could not get them
testimony today, But there is one
golden sentence in it which I remem-
ber: “The United States of America
and China will have to come to an
eventual agreement in the long run”
That is the testimony of a man who
has dabbled -with the question of two
Chinas. That is the testimony of a
great adviser of President Kennedy—
that the United States and China will
have to seek agreement with India.
amongst themselves in the future.

Now, we are puzzled. We have got
our mighty plans, Are we going to
throw them away? We are not cow-
ards, We are not paralysed with fear.
We were not paralysed with fear when
China came down to Assam. We will
and we have to stick on to the terrain
even if the mountains fall. Who says
we are cowed down with fear? The
paper tigers are cowed down with
fear,

My hon. friend Shri Frank Anthony
referred to a great fighter for free-
dom—=Shri Indulal Yagnik, But I am
sorry Shri Frank Anthony has not
surveyed and participated in the ~reat
battles of freedom in which my hon.
friend Shri Indula] Yagnik participat-
ed. Shri Indulal Yagnik was associat-
ed with Mahatma Gandhi and Sadrar
Vallabhbhai Patel; he went to jail and
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he had also taken part in the great
agitation of Maha Gujarat. These are
words of men who have really takea
purt in battle. We shall not laugh at
people who have not suffered any
wound, We shall not jest at people
who have not had any injury.

Coming down to brass-tacks, India
shal] enter the negotiating table on
two conditions. The first condition is
this. I will describe China as the foe
of Asian nationalism. China wants to
devour the whole of South-East Asia.
This year I travelled from Australia
right up to Calcutta and all the coun-
tries from Calcutta to Canberra, may
I say in all humility—they are all
seized with fear. They dare not speak.
What is the strength of this popula-
tion? It is abot 82 million: Laos 1
million, Thailand 25 million, North
Viet Nam 13 million, South Viet Nam
12 million, Burma 20 million, Cambo-
dia 4 million, Malaya 6 mullion, Singa-
pore 1 million—the total comes to
about 85 million plus about 100 mil-
lion people of Indonesia.

So, we must speak from a position
of strength, It is true that our army
has to be completely reorganised. We
have to reorganise our defence forces.
We shall talk from a position of
strength today, tomorrow and the day
after. Peage plus strength should be
our policy, We cannot afford our
armed forces to be let loose, to be
taken by surprise any more, so that
the enemy may kick us. Chinese com-
munism is in an expanding mocd. It
wants to destroy our culture. What
the British left untouched, China may
destroy and that is why we have to
be guarded.

I want the Government of India to
enter the conference table on two con-
ditions, Everything that China agrees
to, before entering the Colombo con-
ference, shall be written in black and
white. We can no more trust China
for her plighted word, We have
thrown all our eggs in one basket. We
have cast the pearls befgre the swine—
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to use a Biblical phrase—in the matter
of advocacy of China's entry into the
United Nations and their contemptuous
disregard for al] those services. So,
everything to which China agrees will
have to be written on paper before we
enter the conference table,

The second condition shall be the
location and exact description of those
posts in the western sector. We
should lay down the condition only to
discuss the location and noting of
these posts. Then only we can per-
haps start negotiations. These two
are simple conditions and we can go
on these lines.

My {riend, Shri Gopalan, szys “Why
do you want to become strong?” Why
not? Does he want us to remain
weak and be quite, so that China may
walk over our bodies next time? We
must have a massive reorganisation of
our armed forces.

I would like to pay my tribute of
praige to my friend, the late Shri Uma
Charan  Pantnaik. Whenever he
spoke in this House on the defence
subjects he spoke with authority. I
miss him wvery much, though he
belonged to the Independent Party. I
would like to read a few words which
he wrote on his return from China
as a member of the Indian Parliamen-
tary Delegation. Ag I told you in the
beginning, we have +to0 note the
strength of the enemy and not merely
show our fistt If we show our fist,
we must be ready to fight until the
last ditch. That means total war,
.complete war and complete destrue-
tion. If you are ready for that, all of
us ghall be ready. But we do not
want all the things that we hawve built
up in the last sixteen years to be des-
troyed and sent down the gutter. It
is good for us to know what Mr. U, C.
Patnaik said:

“In India, following the British
maodel, the defence forces are being
kept segregated from the rest of
the nation, except during fleods,
famines and other emergencies
when their services are requisi-
-tioned.

-
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From the Generals down to the
soldiers, every Officer and other
rank has {0 do his share of volun-
tary labour. They remove their
badges and uniforms and work
together shoulder to shoulder,

It is a code of honour among the
P.L.A, men that when they go out
to do voluntary labour for the pea=
santary, they do not even drink a
cup of tea or accept a cigarette
from the persons whom they assist.

The pay of officers is also not
high, “But the amenities provided
are such that with their meagre
salaries, they are able to live hand-
somely and save something from
the salary.

China recognises that the coun-
try should utilise the services of its
retired military personnel with
their training and discipline.”

They he says:

“China has no Territorial Army
but has a very larye Militia which
is a country-wide second line of
defence.”

“China’s Defence Organisation is
very efficient both as a fighting
force as well as a production
m&d‘li{lel'y."

Now, Sir, this is the enemy we are
fighting. We have to build our army.
As I said, we have {0 completely reor-
ganise it. We have to train them in
guerilla warfare. 20,000 guerillag in
Malaya stood against a lakh of people.
The French lost 27,000 and at another
time 1,41,000 people because of guerilla
warfare that was reging in Indo-China.
I shal] not say more. But I shall men-
tion that there is no gratitude in poli-
tics or in personal life. Dharma is
that in ordinary life you go on deing
good expecting no reward, no benefit.
So also in internationa] politics we go
on doing good It was India's strong
protest to the Dutch and the prevention
of the Dutch planes flying over India
going to the assistance of the Dutch
colonialists in Indonesia that hastened
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Indonesia becoming free. It was
Jawaharlal Nehru's voice added to
Khrushchev’s, Eisenhower's and the
Labour Party's which compelled the
Israelites, the French and the British
o go out of Egypt. We did so many
other things. If mobody has acknow-
ledged it, it does not matter. But
China hag shown us the worst exam-
ple. We rendered them service and we

* have been given a blow. So, as I said,
there is no gratitude in international
politics or any politics.

Sir, as I said, there shall be two con-
ditions before we enter the conference
table. This is a very critical situation.
1t is a pity that voices of dissension are
raised in this House. But we have
the strength of the nation behind us.
We shall not be paralysed, we shall
have no fear and we shall fight if
things break dowm.

Shri M. Ismail (Manjeri): Mr.
Deputy-Speaker, Sir, while considering
the Colombo proposals as we are doing
now, we should not forget the fact that
the cease-fire proposals did not ema-
nate from the Colambo conference
powers. It is the Chinese, for their
own reasons, when they were at the
top of their victory who have come out
with these proposals. What the
Colombo powers did was to take hold
of them and they wanted to stabilise
the unilatera) cease-fire that has been
imposed upon the situation by the
Chinese. Now, there are friends who
say that the proposals that have result-
ed out of this stbilisation that was
carried on by the Colombo powers are
as near or almost as near as our 8th
September line.

With regard to this 8th September
line I do not want to go into the ques-
tion as to whether Parliament agreed
to it or not. The Government of India,
under whose leadership the people
decided to fight the Chinese aggression,
have for their-own reasons put forward
the 8th September line proposals. Now,
they say that thesqs Colombo proposals
are almost the same as the Bth Sep-

JANUARY 24, 1963 Colombo Conference 6370

Proposals

tember line proposal of the Govern-
ment of India. The Government of
India, we must know, put forward
this proposal not as a final seitlemens
but as a condition for the negotiations
which were meant for the final settle-
ment of the dispute bctween India
and China. Now, what is it that the
Government of India want? They want
that before they sit at the conference
table with the Chinese, at least the
latest phase of the Chinese aggression
must be wvacated. That was the
minimum requirement which the
Government of India wanted to enable
them to have talks and discussions
with the Chinese on the question of
aggression. | do not know whether
the Colomboe Powers claim that their
proposals contain what India wanted,
but there are friends on our side who
say thay they are the same as what
we wanted. Are they really the
same as we wanted?

The B8th September line was put
forward as a lest of the token of
Chinese bona fides, as a token of the
evacuation or liquidation of the
aggression committed by the Chinese
s0 as to enable Dadin 1o go to them
for discussions. Whst we wanted was
the restoration of our territory at least
up to the 8th September line. That
was our demand as a minimum con-
ditions for discussion, for negotiations.

Now what the Chinese offer us is a
different thing. The proposals which
the Colombo Powers have made are
not in essence much different from
the Chinese proposals. Why did the
Government of India want the Chinese
to withdraw to the Bth September
line? Because, they wanted to know
that the Chinese are really earnest
and are desirous of having
talks with India. That is the crux of
the whole problem.

I am not very much concerned
about the little differences here or
there. The real question is that at
least that much of territory that lies
between the present line of control
and the Bth September line must be
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to us. That territory must be restored
to our position to show the goodwill,
the bona fides, the earnestness and
the sincerity of the Chinese in want-
ing to have negotiations with us on
this question of aggression.

The Colombo proposals say that the
portion between the present line of
control and the 8th September line
will be under dual control. They are
not willing to say that it must be
ceded to the Government of India.
What we really wanted was that at
least the last phase of the Chinese
aggression must be liquidated before
we can have any talks with the
Chinese. That was the whole point.
Now the Chinese refuse to agree to
such a proposal, and the Colombo
Powers have acquiesed jn it. They
speak of dua] control. I do not know
what dual control means, However,
that territory which we wanted to
enable us to have talks with the
Chinese is not forthcoming. That is
the main podnt.

It may be said that in the easterm
sector they are prepared to go beyond
the Macmahon line excepting in two
places, Longju and Thag La and in
the middle sector, except for Bara
Hoti thev arc prepared to go to the
north ' (i middle sector line.

It is only with refrence to the
Western sector thal this trouble is
there. But the Western sector is the
most important sector. Mosi of the
time the Chinese have been speaking
of the MacMahon Line being an ille-
gal line. They were saying so many
things so as to throw us off the real
smell of the track. Now we know
their real motive. They attach very
great importance to the Western
sector. There is their Aksai Chin
Road running through our territory.
Moverover, it is there that there has
been the bulk of aggression by the
Chinese. We are prepared to leave
it in their possession unti] the nego-
tiations are ended, but they are not
prepared to restore to our possession
even a sixth of the territory which we
are prepared to leave in their posses-
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sion for the duration of the negotia-
tions. How does this show any sin-
cerity of the other side for talks?

If we agree to the Colombg pro-
posals of going to the talks with the
Chinese, it will be taken as a defeat-
ed nation going to a victorious nation
for guing for peace. What effect will
it have upon our people agnd upon
the world where some countries are
coming to our help? What effect will
it create upon the Chinese? How will
the Chinese take this attitude of ours?
Will they take it as a bold attitude
on our part or as a pusillanimous
attitude on our part? They wanted
to relax our preparations and to
dampen the enthusiasm of the people
in the country who have risen to face
this menace. It will also cool down
the enthusiasm and efforts of our
foreign allies. If we accept the
Colombo proposals, it will.mean that
the Chinese are winning right through
in their peace offensive as well

When our minimum proposal was
put forward by the Government only
a few weeks ago, what was the atti-
tude of our Govemment? I do not
want to say that in my words. I
would say that in the words of the
Government or the Government
agency. They say:

“National dignity and self-res-
pect demanded that there could
be no talks with the Chinese
unless the positions of the two
sides before 8th September had
been restored. If China is really
sincere about the solution of
this question the leasi she could
do is to agree to the restoration
of the status quo prior to her
latest aggression.”

Now, what has happened since then
to change the attitude of the Gov-
ernment of India?

Then again in another pamphlet
issued by the Government's Publica-
tions Division, the hon. Prime Minis-
ter is stated to have said in his letter
to the Heads of States of the world
this thing, namely:—

“The issue involved is not one
of smal] territorial gains, one way
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o the other, but of standards of
international behaviour between
neighbouring countries and whe-
ther the world will allow the
principle of ‘Might is Right' to
prevai]l in intemational relations.
Bearing this in mind, India will
continue to resist aggression....”.

He said that only a few weeks ago,
that is, on the 27th October, 1962.

He says further:

“India will continue to resist
aggression, both to preserve her
honour and integrity and to pre-
vent international standards from
deteriorating into the jungle law
of ‘Might is Right’. When aggres-
sion is contlinuously taking place
and wast Chinese armies are
moving further into our territory,
how can we discuss or talk about
a peacefu] settlement? The first
essential is that the Chinese forces
along the India-China border
should go back at least to where
they were prior to the B8th Sep-
tember 1962.".

The Prime Minister of India says that
India will continue to resist aggres-
sion. This was wkat he stated
towards the close of October, 1962

And what are the things which have
marked Chinese Government's policy
towards India? The pamphlet says:

“Falsehood and deception mark-
ed the Chinese Government's
policy towards India till it culmi-
nated in the full-scale invasion
of India's northern frontier, from
Ladakh in the west to the North
East Frontier Agency in the east,
on October 20, 1962. o

Falsehood and deception, it is
now clear, are the warp and woof
of the peace offensive which
China jaunched a month later, on
November 21.

On that day the Chinese Govern-
ment came out with a declaration
which was trumpeted ag a truce
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offer but which was in a fact a
cleverly disguised invitation to
India to surrender.”.

Then, at the end of the pamphlet, the
writer goes on to say:

What China has indicated so far
does not offer the basis for that
peace consistent  with  honour
which India seeks....

What this amounts {0 is an
attempt at imposing a dictated
settlement. [t is an offer to India
of the kind of peace that is availa-
ble to the vanquisheq who
surrender.

India is not vanquished, and wili
never surrender.”.

And what are we to do? 1 would
once again guote from the Government
pamphlet.

“The task is heavy; the trial may
be severe. But let us prove that
we ate a people who will not flinch
from or weary of the struggle.
Victory may not be so far away
if we try, each one of us, to do our
duty. ‘A nation which forgets its
duty in a ecrisis loses its indepen-
dence.’ reminded the Prime Min-
ister. No, we will not forget our
duty. We will defend and pre-
serve our independence. For free-
dom is life itself.”,

These are the words of the Gowvern-
ment, and these are the words of the
Prime Minister of India. I say that let
us stand by these words. If we lose
honour and freedom then everything
is lost. Therefore, everyone in India
should try hard to maintain the free-
dom and integrity of the country.

Shri Subbaraman (Madurai): I
thank you for the opportunity you
have given me to speak on the motion
moved by the Prime Minister, We
solemnly passed a unanimous resolu-
tion on the 14th November, 1862 that
we would not go to talk with China
unless they vacated their aggression
and withdraw at least to the Bth Sep-
tember, 1962 position. Many things
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Bave happened since then. The Chi-
mese have unilaterally decided to cease
fire and actually withdrew to some
extent. Six non-aligned nations met at
Colombo, dislussed among themselves
and drew up a proposal to bring both
India and China together round the
table so that they can talk and nego-
tiate together and settle the dispute
between them.

The text of the Colombo propasals
with clarifications are now before us.
We  have to see how far they
satisfy the terms of our resolution.
We have to admit that they do so to
a great extent. Such being the case,
it is oul right that we alcept the
Colombo proposals and proceed fur-
ther.

It is said that the Colombo propo-
sals do not fully satisfy our terms.
But they are almost satisfying and so
it is but right that we agree to the
proposals. It is also argued that as per
the Colombo proposals the Chinese
would not completely vacate the land
occupied by them and that it is dis-
honourable to us to accept them. We
should remind ourselves of the date
we fixed in respect of the line, na-
mely, September 8. The difference in
the eastern sector and the middle
sector cxcept in one or two places is
nothing. When almost the whole of
those areas are vacated, the case of
one or two places, and those too small
places, can be taken up for discussion
and talks. Even in the western sec-
tor, there have been some posts of
the Chinese west of the September 8
line. So there should be no relue-
tance now on our part in agreeing to
joint control of the area to be vacated
by the Chinese. By this it does not
mean that we have agreed to give up
our claim to those areas. We retain
our claim. Only we agree to meet
and talk across the table and settle
the dispute amon« us.

One cannot have any faith or confi-
dence in the Chinese if we look into
the record of their condu-t and be-
haviour in the past. Still we should
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not lose even a single chance or oppor-
tunity to talk and negotiate, though
we have been deceived several times
before by them. IL will be well and
good if the whole matter or conflict is
solved and the Chinese aggression is
vacated as a result of the talks, If, on
the other hand, the Chinese do not see
reason and do not vacate the aggres-
sion they have committed, it js no ad-
ditional loss to us. We will get more
moral support from the world. We
would also feel and get still stronger
for the attempts we made.

Of course, we¢ should always keep
bright before us one thing. That is,
we should never depend upon the
talks with China alone. We should
not slacken our efforts or defence
and cconomic uplift. Our produc-
tion in fields and factories should be
steadily and continuously increased.
Everyone of us, in whatever position
or field or job or status he is, must
work hard, sincerely, efficiently and
with great devotion and patriotic
spirit. In that alone lies our unfailing
strength.

What is the alternative if we refuse
to accept the Colombo proposals? It
is total war. If we imagine its impli-
cations and consequences, we will
surely think many many times before
we go in for it. We will certainly try
to avoid it. We should not depend
upon Russia or even the western bloc -
including USA and UK alone for our
defence. Of course, they will give us
all support they can, for they will
also be affected if we lose. But though
they may support us now, a time may
come when they may stop giving us
any help.

Some friends from the other side
quoted Gita in support of their views.
Gita does not ask people to fight all
at once. One should fight only when
one has cxhausted all avenues of set-
tling the dispute. That is how Krishna
advised. Krishna himself went on an
errand many times to Duryodana and
tried to settle the dispute but he fail-
ed. The last demand was for only
five villages. Our demand for the
withdrawal of the Chinese to the Sep-
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tember 8 line may be compared to
that demand for five villages.

Mahatma Gandhi was also quoted.
Every one of us should think within
ourselves as to what Mahatma Gandhi
would advise us in this position if he
were with us foday. [ am quite sure
that he will support the measure
taken by our Prime Minister and Gov-
ernment. Mahatma Gandhi is noth-
ing other than truth. Every one has
Truth in his own heart. If he sincerely
follows the dictates of Truth, he will
find the path quite clear.

We are wedded to peaceful methods.
It it were not so we may adopt other
methods. The only way to solve pro-
hlemg is the peaceful one. That js
what we have been preaching to the
whole world. and wise men throughout
the world are coming to the same con-
clusion. Such being the case, we have
no other go in the present circums-
tances except to accept the Colombo
proposals.

Rightly or wrongly, we passed a
resolution stating that the Chinese
should withdraw to the 8th Septem-
ter line before any talks take place.
Mow if we do not agree to the Colom-
bo proposals, il may mean that we go
back on our own words and resolu-
tion, for the Colombo proposals more
or less stipulate the terms which we
put forward. It appears that we
should have raised our demand, but
after long deliberations, wisely or un-
wisely, we fixed the 8th September
line. Having fixed it, it is but proper
that we accept the Celombo propo-
sals, which come nearer to our terms.

With these words, 1 gupport the
Government move tn accept the pro-
posals.

.Shri Btuna Prakash Singh (Raj-
garh): Dr. Deputy Speaker, Sir, I am
thankful to you for giving me this
opportunity to express my views.

Much has been said about the
Colombo proposals here in the last
two days, and I have nothing much to
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add but lot of mess and confusion has
been created by these proposals. I
do not know how we are going to
extricate ourselves out from between
Mao and Sirimavo and yet mainlain
our dignity, prestige and honour.

This aggression has got two aspects,
national and international. The na-
tional aspect has been that we
have suffered humiliation, defeat,
militarily and otherwise: the inter-
national aspect is that this fight
is not between China and India, but
between communism and democracy.

5ir, 1 would like to say something
about national aspect. Peop': have
risen like one man. They stood soli-
dly behind the Government even under
this humiliation and dishonour. That
has been the pride of the country. I
do not know whether the people have
done this for negotiations or to fight.
As far as I could understand the fee-
ling of the people of my constituency
and elsewhere also where 1 had been,
I got only one impression. The con-
tribution they give for the National
Defence Fund and the way they have
risen like one man standing behind
the Government is to fight and to re-
tricve the honour of the country. So,
before we reject or accept these pro-
posals, it is vital and important to look
to the will to fight and the determi-
nation of the people. It is a very
important thing in a democracy. Whe-
ther the same determination and the
same will be exhibited a second time
in such a crisis is a doubtful pro-
position. 1 can understand that today
the practical position is that we have
been defeated and dishonoured.....
(Inter~uptions) Hon. friends may not
agree. There are times in the lives
of the people and in the history of
the nation when temporary advan-
tages have to be sacrificed for future
advantages. Let history and posterity
not say that the present generation
could not stand up to the challenge.

Coming to the other point, the in-
ternational impact, the whole thing
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has been weighed by the mighty
powerg of America and Russia on the
balance of power in the world. I
would like to know from the hon.
Prime Minister whether we are fight-
ing China or the Communist China:
whether we are fighting the Chinese or
communism .o along  with  them.
Because, in 17 international affairs
whenr we  think of the third
worid  war, the point to be
comsicder. <! 1o whether it 1s democracy
or communism ang not whether Rus-
s1a will not come to our aid or Ame-
rica will not come to our aid or
Russra will not go to the aid of China.
The way of thinking and the way of
living on the lines of communism and
democracy are involved,. We have to
be careful in that. There has been
gencral disapproval of the communi-
sts :n the country. in the Congress
Partv. in the Opposition and among
the people also. They have shown no
sympathy f-r them and have not
agreed to sit with the communists at
this time. 1 would dilate upon a poirt
about communism. There have been
instances in history when lovalty has
been put to test. But this is the first
time in the history of the world when
treachery has also been put to test.
If the Communist Parly of India
voted with the country, they were
traitors to the international commu-
nism. If thev sided with international
communism they were traitors to the
country. Treachery and loyalty are
two diametrically opposite things,
like east and west. A person who is
a traitor can never be a loyalist. He
cannot be a loyalist. This js a funda-
mental thing that we must always
bear in mind., This iz a simple and
pure thing: because, the communists
want to survive, they want to exist.
There is the idea of self-existence that
has allowed these people to behave in
that way. At times 1 hear vocife-
rous speeches and loud support to the
Government from my hon. friends on
this side. I wonder whether the Trea-
sury Benches are here or there. One
does not know It is so diffi-
cult. At times I feel whether the
Prime Minister is the leader of the
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Congress Party or the leader of the
communist party: I do not know. This
is such a thing,
Shri Raghunath Singh (Varanasi):
He is the leader of the country..

Shri Bhanu Prakash Singh: He is
the Prime Minister. Anyway, the
puint is, the people have a tremendous
love and affection for the Prime Min-
ister. There is no doubt there is a gen-
eral feeling prevailing in the country,
among the common men, that it is
only because of the benign protection
of the Prime Minister that the cam-
munist party is here to day. I think
this is too much of a premium on the
love and affection of the people. 1
hope our beloved Prime Minister
would consider this.

The second thing that I wouid like
to put before the House is this, What
1 felt from the Prime Minister's
speech vesterday the impression that
1 could gather was that he probably
wanted to throw the onus of the 8th
Soptember proposals on  Parliament.
As far as I remember correctly, the
Parliament did not approve them in
its resolution of 14th November. As
far as 1 remember. the country is
under the impression that the Prime
Minister has pledged himself to the
nation on the radio that every inch of
our territory will be evacualed from
the Chinese and that the 8th Septem-
ber proposals are only for the Govern-
ment: that the people and Parliament
are not responsible, it is only the
Government that is responsible, and
as such, T would like him to make it
very clear: Parliament may not have
opposed it. There are many things
which are said in Parliament.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Bhanu Prakash Singh: I would
crave your indulgence for a few more
minutes. Another important point
that I would like to make is about
the aggression. This is the first time
in the annals of weorld history when
aggression has been divided. What is
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the 8th September proposal? Before
that, has there been no aggression?
Was it incursion or was it nibbling?
What was that? Our main emphasis is
on the 8th September proposal I think
aggression should be taken as a whole,
Aggression cannot be divided. There
can never be any division of aggres-
sion. Aggression is complete. Aggres-
sion is one,

Before 1 con.lude, I would hke to
have an assurance from the hon Prime
M:nister, [ request him to be kind
enough to say that aggression is indi-
visible. Secondly. before the Prime
Minister takes any decision in favour
of the proposals or rejecting the pro-
posals. I hope that he would definitely
consider the honour and prestige of
the country vis-a-vig our policy and
the world opinion. because this is an
important factor.

In the end, I would like to thank
the Six non-aligned countries for the
interest they had taken.

Before I resume my seat, I would
like to quote a sher:

F9 AT A1 q9qY fgrma |
THT F1 97 & T% fa=d,
TG AT AT AEAEL FI
fgem * v w0

Shri R. G, Dubey (Bijapur North):
Mr. Deputy-Speaker, Sir, we are de-
bating a most important matter in the
history of our Parliament. That is
why it is all the more necessary that
in debating over this matter we should
not be guided by emotions, however
laudable they may be. But we
must take what we call the
objective view, This morning we
heard two specches which were full
of emotions and noble patriotic insti-
ncts. They are highly appreciable ins-
tincts, because we are bound to be
affected by such noble patriotic ins-
tincts. There is nothing wrong in
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that, because even in a communist
country like Russia, the patriotic ins-
tinet plays a great part, as we gsee
from recent history. But all the same,
when we decide the fate of a nation,
we should not be merely guided by
emotional approach, but by hard facts.
It is obvious that the Prime Minister
repeatedly made the statement before
this House and by and large we ac-
cepted that in case China was to res-
tare the position which prevailed be-
fore 8th Seplember, -we would like to
go to the negotiating table. The issue
is not an issue of major policy, but
merely a matter of tactics—whether
we agree {o negotiate with the Chi-
nese at this juncture of time.

The Chinese have behaved in such a
bad and strange manner towards us
that it is very difficult for us sycholo~
gically to get over that complex. [t
is obvious that the Indian army is
going to reach up to the McMahon
line. The only problem is regarding
Ladakh. There, of course, the Chinese
are going to the position which pre-
vailed prior to B8th September. The
question is whether in the demilita-
rised zone, our army could go or not.
That is the problem and there we
have to agree to joint administration
of that area. Now. in deciding issues
which affect the international situa-
tion or the situation in a nation, mere-
ly because in Ladakh over a certain
matter we cannot agree with the Chi-
nese, can we say we cannot go and ne-
gotiate with the Chinese? Then we
will be ruled out of court so far as
public opinion i3 concerned. That is a
'‘maticr which wi cannot overlook

I have to say one or two things
about the various aspects of the prob-
lem that have cropped up, for example,
peace, non-alignment, consolidation of
ceqse-fire, cte. ! nersonnally believe it
should be left to the Prime Minister
of the country to make high policy
statements. What has happened is,
each one of us, however small or big,
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goes to the press and makes a state-
meni, creating confusion over this
matter. The Prime Minister, the
other day, appealed to the country
that we should not suffer from a sense
of complacency and that we should be
ready to fight. But what is happen-
ing 1s, the various statements made by
important spokesmen are causing con-
fusion in the public mind whether we
really mean business against the
Chinese or not.

Take, for instance, Afro-Asian soli-
darity. This slogan was conceived in
times when most parts of Africa and
Asia suffered from the imperialism of
the west. Now it is a thing of the
past. Today most of the countries in
Africa and Asia have been freed from
the imperialism of the west. Today,
in the present context, a new danger ig
the imperialism which China is trying
to practice in its relationship with
Asia. Whether it is territorial impe-
rialism or expansion of their hege-
mony, whatever it is. we have that
new danger. Therefore, repeatedly
saying that we should look to Afro-
Asian  solidarity, consolidation of
cease-fire, etc., sometimes creates an
impression as if we are more concern-
ed about the pregservation of cease-
fire, preservation of solidarity, preser-
vation of non-alignment, etc., at the
cost of our freedom. That is a wrong
impression to create in the public
mind. We should warn some of our
friends not to make such statements.

We are wedded to the United
Nations Charter. If we logically try
1o pursue too much this conception
about Afro-Asian solidarity, that will
mean that we are trying to hate what
we call the white races. Why should
we hate them? It is England and
America that came to our rescue. It
is obvious. Whatever may be their
motives behind it, they have given
timely help to us. Two important and
glaring factors which bring joy to us
are firstly the timely Anglo-Ameri-
can aid and secondly, Soviet Russia's
consistent stand. They may not have
sent us arms, but they have obviously
taken an attitude which has helped us
in this erisis.
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I think somebedy said this morning

thay the Government and the Prime

Minister are developing c¢old feet.

18 hrs.

My opinion ig jusli the other way.
On the contrary, I say, it does not re-
quire any courage to reject the Co-
lombo proposals as they are. It is
very easy. But to give a sympathetic
consideration to the Colombo propo-
sals and to agree to negotiate requires
more courage, more statesmanship.
That would be a practical approach.
I would remind the House what
Gandhiji said, that the nation is safe
in the hands of the Prime Minister.
We should not forget. He cannot
place all his cards before us and say
that he will do this and do that. That
is against India's culture, India’s
genius. If there is any person in this
country who represents the real
strength of India, it is the Prime
Minister. Maybe there are mistakes
or he commits mistakes. But he has a
right to commit mistakes and he is
capable of correcting those mistakes.
Let us not confuse the situation which
is already confused.

I would only say—and today I am
inclined to agree with Shri Harish
Chandra Mathur—that the more im-
portant question is not whether the
Government agree to negotiate with
China or not, but the question is whe-
ther the Government of India are
going on in the way they should re-
garding armed preparation of the
country. That is the relevant point
where I want to be satisfied. The
Prime  Minister said, intervening
during the question hour the other
day. that defence matters should not
be discussed like that. [ agree. The
Government need not place all their
cards before us on the table, But I
feel that in a democratic country
the Parliament should not be kept
in darkness about what is happen-
ing. After what has happened in
NEFA, we are anxious to know
what is happening.

About the Chinese, recently 5 re-
tired DBritish General, one Mr.
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Obllans, said that the the Chinese
possess a large army but a very
small proportion of that army is
well equipped and well trained.
Therefore, we need not make much
of the Chinese army. If you con-
sider the Chinese problems from the
point of view of Formosa. the pos-
sibility of an attack on the main land
of China, their relations with Russia
and Mongolia and all those things,
1 do mot think that China can bring
all their 5 million army, even if it
is good, on the Indian frontier. They
will bring a million at the most, I do
not think India is not in a position tv
muster strenglh and fight them,

With a1l that, 1 do agree, looking
to wnai Kennedy and Khurushchev
are doing to sclve the world problem
in a ¢pirit of co-operation. that f
we talk of peace nobody respects us
beeguse we have  received  serious
defeats in NEFA and owr  strength
hus gone down., Wi should talk of
peace cnly when people will respect
u<. 1 do not mean lo say that we
should insizy on fighting and take
revenge even i China agrees to B0
beyond ladakh, That position  also
would not be very reasonable.  All
{he same, we must build up strength
and then only we will have honour-
able peace.

With these few words, Sir, 1 thank
vou for giving me this opportunity.

st T FEw gEw  (qTERD)
UG HRIEE, Wit gmT A AEAT
fax @t 370 Far f& 37 g §
AraAEl F A ZH A7 4 w7, qAew
R agg g faae & 137 &
a7 faqe fAdzw @ f& srrdr A1
TEAT FE N AR F AT @Y
g fad w1a § "7 srardY #Y e IAY
1 o7 FFAT & A 79 avg o% faw
H {5 7 AT-3T ¥ TG &1 AwAT &

FN T FITEI-AENAT I a8H g1
TE ¥ A A A A F A e
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foar v fs g7 & 99 # W= fogr WX
9 R W IEA T A A
naw ¥ g faar | A wwe,
st @, A GF 1 gEe AEA
ey AT 4 WA gl fF 5w ye
97 FAF TgH g $T GHTA g1 gl
oY 37 &1 faory 7f " S, &
Y= FAT S T AN R g 9
1 % F7 faar € 1 g9 3w F frafaa
HEH TG F AFAIG  7I€G FT T
T & 1 FyEgr WX GET AL
aifgr ST IT F1 qIF 7A H weHr
ATE & ITH FT AWA 97 AME

9y IR, Y8 s H 9T THT FTUT
¥ g3 T@m *, fow w1 e 3
T F FT ZT [0 AT, AE AT T
i fAe, 37 &1 9247 KT AIGET §,
T A FZEATT P AT AT 97 7
37 qzare & wHETS A9 o gw A
S T8 2 1 99 F favrem # o awead
a9 &1 A1, AT qF 7 IT F[ FL
frar 7gi &% a5 1 "7 A 8w
FIAET-TFAT H 7T F7 ggear 1
gl T A e fr s R & 1 1@
gaw =g & #7 gq 7 fan gw
T Tt A gdi & fea QT @ 2

ot ww T FRi E R Y

wft T daw a7 g # ) F faa,
A F NF AG E

vy ST F o1 Sl
SeTE §, 9 ¥ & a1 faw @
fow @& ¥ FTawT # fa=r-geedr
= @M W s fegam Wk
S #1 g & Sifear s 0,
gEFat AN ITAH AT
sifem foora 7Y wrar @ 1 T IT F
T oA ¥ W & arg, Wk
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T F-AIT 47 & At ® oA FE
¢ fas &Y 780 & 1 U= wA S FA
TWagA FT o S HITH T}
s =g g oafe w81 f A
A A |, a1 aga Il H 9 FI, IA
#1 2 fear &1, av a0 & qoF A1 S9
¥ faw @Y 3aT F4 HEQTE ST 2

Wt it IE F1oAA F fAm
Fitfaoas &1 =& & 0

»t T 9% qEE . FIEHIT A 29
A a7 A TfaUIE &7 1§ & 0
FT 7 EY ST & o@gon, v,
ATMETE HYT FAT F1 3T F*6gmq
WEETT &1 a7, FAAMIEd &l
a7 |
Shri Vidya Charan Shukla: Is he
not going off the track? He is not

speaking about the Colombo propo-
sals?

Mr. Deputy-Speaker: He must
speak on the Resolution,

Shri Pam Sewak Yadav: I am
speaking on the Resolution. You
must understand that.

Shri K. C. Sharma: He is not re-
levant but is abusive,

Shri L. N, Vidyalankar: Yesterday
the speaker has given a ruling that this
word should not be used, Still, that
word is being used.

Shri Rachunath Singh: Sir, I rai-
sed a point of order about that
yesterday and that word was expun-
ged.

=t T ¥FF gTew  IUTEAE HEEA,
faqer fades sem f& zgoame #
oW WY faorg &, & 9w #1 &E
e, e gfrr & g & aw
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arrm & ag a= aawfagmed 990

g

Mr. Deputy-Speaker: Order, order.
Yesterday, the Speaker ruled that it
wag unparliamentary and it was ex-
punged, So you please withdraw
that word, Otherwise, I will have it
expunged.

Shri Ram Sewak Yadav: I do not
consider it unparliamentary: It is
up to you to get it expunged, if you
so desire.

Nt o fag (F9WT) 0 e
#ga 7 39 %1 59 fau i
Fgr a1 f ag fedt @t oma & fam
FET AT AT | AT HAAT FEEq AT

aara & frw Fg @ &

it TW 4% 9129 : AT 949 (F 909
FT gHAT gAT &, HI9-Hedl § 73 7247,
Mr. Depuiy-Speaker: That word

i1s expunged, Whatever the hon.
Member says must be dignified.

Shri Ram Sewak Yadav: [ am
quite dignified in my speech. Here
it is a case of the honour of the na-
tion.

faa Ar-medt 7 g9 9EE AT T
oTst T IF F1 gred F fav §ar 47
&, wifF w7 gw ag waar w7 2 f¥
g9 WOAY UF UF I qEN q9A @,
ar g¥ gaHr w wfeq famzer # fam

AT FET 92T |

FITF-TETAT T HATT T4 ORI
UF-JTHT JE-awar JIOET & | 4TS
AHTT HIT 94 AA1 92 784 7E 2
fo =T FAT FY AW A T9 < frAerT
Y883 FI AIT 7 AT AA AT
aifge | @fFT FEFREGEATED & oo
Farae, eyt 3y feafa #7 gamm 2,
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[* = FaF aRA)

fam &1 fx S 99= FY F 99 7
qIgT AET £ | TH &7 WY ag & fF
TUW WA fam @ a1 iy A+ favE
F7 g4, AT a4z IA F1 w7 F74
g # 1 a7 ez ¢ fE e
9 F AT = foATae, veev F7 feafa
JrAY AT 1 77 8 79 £ | @ A%
ZH AT &1 9979 ¢, g9 A1 & faaeas,
veey F1 vAr A1 A AF ®AA | v ¢
FITqT, $LLY F13H AZA A A7 =g
foar, @ g=ma fa=g= 39 F wfqga

g1

TR GAT A ZEAT TErI-fae Y
TA Fg4 72 2 857 g oF &) e
T | I=M c faaea7, see° F7 FEAT
fmeaae sz &t A #fe =
FzAa T A FEr A oA 2
a2 AT s fAo &
UF IFETW ZAT ATEAT £ | IRMA &
faAeae FY T #2172 517 G| o w4
2 1 3% 9f7 I 1 TRET AT F1ET
9 HIY A9 98%% & ATET AR 7,
F1 fF =57 7% 7797 © H 2, 4 FqT
T F

“Such a restoration of the status
quo through the withdrawal of
Chinese forceg from Indian terri-
tory, into which they have intrud-
ed since 1957, is an esseniial step
for the creation of a favourable
climate for any negtiations between
the two Governments regarding
the boundary”,

39 SFRT F1 O WA A 7Z 3 HH
LA ARG EA

IR WRYET - WY G A
TFd ¥, WA Hafam fad § o qum

o® |
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T T AWE qTIW  WqUT § F HCAT
T AT A 9T AT WTAE W09 1F
FHY |77 FATT T F HET |

SU9T F1¢ Sifa9T F T390 qTEw
ghaar w1 21

FAT IATEIV H AIGHT A PR U
#1 qarfeqfs 71 37 9@ g 1 9 AT
feafa o 1 f& 34 97 79 189 A
ot | 7R ¥ g e ® A oA
yeve W A9 99F MW, 79 fey % AT
{84 H AEN IV qE I AR F &&H17
foar mar 20

wifEe Y IR & 13 g A4
yee v &7 AT 9w F, famw fagw
§AFT A FET P

“If the Government of China are
genuinely desirous of resolving
differences between the two Gov-
ernments on the boundary by
further discussions and negotia-
tions, they must realise that these
discussions cannot start unless the
status quo of the boundary in this
region (i.e., Ladakh) which has
been altered by foroe since 1957 is
restored and the current tensions
are removed”, (White Paper VII,
page 37).

¥ 7 3T IAR! AT I K fA @
AT  ATHA 7@ TR | TE IR AR A
¥afsrma sEwi A A 7 E

EC é‘m ®T AT FTRAW ¥ AT
7 Y&LY F OZHET AT WAIAT S
foamae aq seev &A@ 79 A7
Taq 28wy Avn g 5 ooy §@
a ot wrywer i, Far fx @
T AFAT §, ITHT 1YL ALAT AGY AT
FET AT WAT I FIIIRE W V9 ATIAT
$eey &1 AT WA qAT F7 AT &
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AT A7 AEA § | I qERT A
wq & qr9AT § AT g9 HAT A A ZA
AT AT T FTT AR TEATE | A
THT FTATE AT HA AT ANATF |

TAIT 57 7 Az F a7 7 w177 v
g7 v HIT AT E, HIT AT AT
aFF a2A FH g | AqEAT 1YL AT
fqAwaT 22y o FaT 37 418 AT AT
AT Z 1 AT 3T AMAl HAT F
fan a4t arfr Azrf Azar sf97 000

7 38 TTEqH AW T F4 HAT
%1 3413 fau fa7 97 g 777 faar
L

A7 28v0 | To Aifgar 7 fasam
F AT 59 & arv 7 wa fx gz fam
27T & AT 2 A1 3A 7 #iwr aar E
7 ZA1T AT B @AT TN AR

21

IAF AT 3o TTAZ 9AZ A AP
A4 &97 7 Fg1 % fAswA § wvw |
97 7 & vawr wigfswa g7ar 93w
At 3@ mar f& gz wifzer aawer 2,
A% qTHT £ 1

7H arz g fF wvwre & nw gt
F o veue ¥ FEr 47 fy Agrw W qew
Far =fem o Pt Y araegr AT
afar w7 a77 420 AT AP 9 oFr
w= w7t arfen, A1 farz oan guim
WA FI7T T2 AT TATHT WA &, T2 T4
21§97 2 W7 T ZHY ST AR
Fer fx 7 gun Fe @@ wEe A
aw W fE Agm § 0§ ayE d37ar
Ay o | Afe = F swart faa
7 ge%i %1 9™ famr 77 Py for
a7 HC FY 1 AGAT § | T I AT
S ® WA AT TEAT § AT WT
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i 2 fx g9 wemEr gome #1 oW
A ZATE |

w1 faae fagea & % 39 w9117
1 ®=& e A fFar @

AT TAZAAZ FT arT FAT OATAT
Z 1 & ofY e grAl F w9z qwAT-
o Zt 1 AfFT TH o9 97 gEr
TR ZTAATE A A7 a4) F ) TF W
STHTYET KT ATE AT A7 737 & AT T
HAT =9 /T T T ATH F4T AT 72T
Z | 98 FA7 A UATZARZ &1 AR
T 97 0¥ gAY F1 AF 91 FE
A1 w7 wwATT F1 309 frar @ A )

fo wer smar g f& 97 smegTz
Zrmr o H Ay srew £ fv e
mrsAtEe 781 zav afex 9 Ffw gfaa
T OAAT AT TET E FATAN FWAET
aqz 7 1 3% 3far ® A1 "
ZH F AT AT FAT FH IFHT I [oh
o wIgAT™ T30 77 74, W7 I g 0F
AT AT WYAE 21 WY w9 qrAt
H 1T F1 ATSATAZ A7 F7 A6, HIGH!
ot ¥ WrEAr AEr WA g 6w
ghawes # IFET ATAAT TEOIT
%, IAH AT ArIAT AT AT B0 A
Z OITAHEDET #1494 2|

oA & & Fgw =g fv gfn
2 FaErg v § 2fAE ¥ 02 a9la
art & f& A o a2 E @ oA
g EANt A FIgr fx aw wm am A
w1 &1 wAwfa 7@ 7 7 w7 Aoy
agt w9, Afem aw T ¥ 323w
qga W7 Aw T # art difgfea’
SEATE AT & 987 #1 TRMA 0% TR
qifeq ®v faar f& g% za s=m@ w1
A F1 AT # | 39 T Afamas
wu w5 § AT fef am & oA &
AFAT | NI FAT F1 5T A7 A7
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[t 7= w35 a=7)
qiismHEed Tufa &1 a9 & #wiw wmv
A% qYsT ot W WW § o A &
TEIHT 3 A7 A1fRT MifF 574 fgema
Agf q€Y fF ag far SerT aa

%A mal & Aam § 7 9w #+7
fatea wzar § | fggram & &% 95
% sfagra & oar Wit 78 gwv dan fw
o FETE FT W@ § ) ga fad
T AT =W W F qeg A o Wi E
o Fag 7 5t S5t Teg 9 6w =
wag g sAw faaga 7a § fv 2o 7w
=9I WY 27T F 0T SAAT HET
fara =7

Shri A. N. Vidyalankar (Hoshiar-
pur): The gquestion that we are con-
sidering since yesterday is very de-
licate one and really the whole thing
should have been examined in a cool
and caim manner. We ought to have
examined this question in objective
manner., But from the speeches that
1 have listened to from the Opposi-
tion Benches, I find that they have
attempted to side-irack the issuc, to
confuse the issues. They have taken
ihe stand and they have tried 1o
create an impression in the country
that our country is divided in two
wings; here is a wing that wants to
fight the aggression of the Chinese,
and here is another wing that do=s
not want to fight. They have accused
the Congress Benches as if we are
paralysed by fear and we do not
wanl to lgi. I think that thiz is the
impression sought to be created in
whole debate by the speeches thatl
have been delivered from the side of
ithe Opposition.

The maiter is simple, What is the
main issue? The main issue is this.
At presenl. we are not considering
what ought to be the final terms of
settlement. If it had been said that
on the basis of the Colombo propo-
salg we should make a final settle-
ment with the Chinese, then it would
have been different, and every Mem-
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ber of the Congress Party would have
said that we do not want a settlement
on those terms. But now the
question is  this. What  ought
to be the terms of armistice or cease-
fire? We have not yet accepted the
unilateral cease-fire which has beern
announced by the Chinese. After
the armistice or cease-fire we have to
£0 to the negotiating table and there
the fina] settlement is to be made.
These two issues have been confused,
and the Opposition has tried to create
an impression as if we seek to accept
any final seltlement in the form of
the Colombo Powers' proposals.
Now, the question is: What should
be the terms for armistice or cease-
fire?

The Prime Minister had declared
and he had never concealed from the
House, his intention that we were
prepared to go to the negotiating
table, if the Chinese accepted the
position that prevailed on Tth Sep-
tember, 1962. We ought to have
compared th: .erms that have been
offered by the Colombo Powers wilh
the condition that we had laid down,
and judged whether the terms that
have now been offered 1o us by
Colombo Powers were the same or
were substantially the same as the
condition that we had laid down
namely, that the Chinese should go to
the position that was prevailing on
Tth September, 1962. Shri Nath Pai
iried to compare the {wo, but he fail-
ed to convince us thal the Colombo
proposals did not satisfy the condition
that we had laid down about the
Chines~ going back to the 7th Sep-
icmber, 1962 position.

They say that unless the aggres-
+'on wag vacated, unless the Chincse
gave up the advantages of aggres-
sion, we should not talk with them,
we should not go to the negotiating
table. Will the Opposition take the
csame stand with regard to Pakistan?
In fact, in regard to Pakistan, they
say we should negotiate with Pakis-
tan and we should come to some
terms with her. In the case of Pakis-
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tan also, 3 cease-fire was agreed to
and since the last 14 years Pakistan
is enjoying the advantages of her
aggression. They are in the same
place. Doeg the Opposition want
that we should ask Mr. Bhutto not to
come to India unless the aggression
wag vacated? Should we request
Shri Swaran Singh not to go to
Karachi because Pakistan has not
vacated the aggression and given up
the advantages thereof which she is
still enjoying? Our position should
be consistent. Nowhere in the world
at the time of a cease-fire are terms
framed in a manner that the wholé
disputed land should be vacated, that
the whole aggression should be vacat-
ed. If that position is taken, there is
no question of negotiations because
our object is attained,

The preseni position is that we are
not discussing the final terms. We
are only discussing what are the
conditions on which we should go to
the negotiating table. In this matter,
the Prime Minister is consistent. He
never concealed from this House his
position that he will go to the nego-
tiating table when the 8th Septembcr
line is restored. It has been made
clear by the Prime Minister in his
speech and in the other speeches made
here that under the Colombo propo-
suls that position has been substan-
tially conceded and, therefore, 1 see
no reason why we should reject those
proposals,

It has been stated that India's
honour must be restored. Everyone
here is of that view. We want our
land to be restored to us. But when
we talk of physical possession, we
should also remember that India's
honour consists also in keeping our
word., India is committed to the 8th
September position. At present, we
should consider the consequences of
rejection. The answer that this
House has to give today is not to the
Chinese but to the Colombo Powers,
our friends. Do we say to them, No,
we are not prepared to accept the
proposals’? Do we back on our word
and say that we are not prepared to
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accept thal position, but we will lay

down certain other conditions® That

1s not our position,

It has been contended that this
House never accepted that position.
I can understand Shri Ram Sewak
Yadav saying that. In the carlier part
of this session, he moved an amend-
ment saying that the 8th September
position should not be accepted. That
amendment wag rejected by an over-
whelming majority in this House,
implying that this House has accept-
ed the position that our Prime Minis-
ter stated. As I said, it is puossible
Shri Yadav or his parly my say that
they did not accept that position.
But this House cannot say that, This
House by rejecting his amendment,
by implication accepted that position,
and today we cannot go back on 1t

Shri U, M. Trivedi: On a point of
clarification. Does the hon. Member
moan that if T say that one man is
wise, the other iz foolish?

Shri Ram Sewak Yadav: You had no
courage to bring a positive motion

Shri A N. Vidsalankar: Shri Nath
Pai this morning quoted the Gita and
tried to show that there was only
one way to achieve the end, and that
is fight, In the last session T quoted
from the Maha Bharata where Dro-
nacharya says that there are  two
ways of achieving our ends: One is
pecace and negotiation, and the other
is through war, When he was con-
fronted with o similar gituation.  he
said:

“TTIEA TN ATi: TR QT A4
3% RN AwEd granaf eerafr "

Wiooean tighy the Chinese by both
means. If we say we are not going
to accept the Colombo proposals this
will mean our defeat in the diplo-
matic field. W should not be de-
feated. Let us  take a consistent
stand.

Somebody said we had been defeat-
ed. No, we arc not defeated. The
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Chinese struck wus and ran away.
This wag not fight. Had the Chinese
stayed there, they would have receiv-
ed crushing blows. They did not stay
to receive the blows., It was not a
war, and I am quite sure that if the
Chinese had advanced further, they
would have reccived a mortal blow.

There is no frustration or defeatism
in our mind, but some of the Opposi-
tion Members have created the im-
pression on our minds that they are
suffering from a sense of defeat, de-
featism and fear complex. We should
consider these proposals with a sense
of power, not with a sensy of fear or
defeat.

We should accept the proposals. I
know the Chinese are not going to
accept them. If they do not, our
position will be vindicated, our posi-
tion would become sirong before the
world, and we would be able to show
to the world that we are consisient in
pur stand. We stand for humanity,
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for human values. We cannot give
them up. That is why we are fighting
China, and therefore, in order to pre-
serve those values we should accept
peace, but peace with honour, and we
should be prepared for war when we
see that our honour cannot be vindi-
cated or protected without war,

Mr. Deputy-Speaker: Does the
House want to sit further?

Shri U. M. Trivedi: No. We are all
tired. There are only 48 Members.
There is no quorum also,

Mr, Deputy-Speaker: The Prime
Minister will reply tomorrow. The
House now stands adjourned till 11
AM, tomorrow.

18.30 brs

The Lok Sabha then adjourned till
Eleven of the Clock on Friday the
25th  January, 1963|Magha 5, 1884
(Saka).
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455 Levy of cess in Govern- 480 Himalavan Herb for cancer 6189
" ment hospitals . 6139—41 481 Godavari and Krishna ri-
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456 Gold price 6141-42
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course . 6178 1057 Cadavericblood 6196
o 1058 Indian students going ab-
8 r\\ Q. road for higher studies 6196-97
@ 1059 Training of nurses . 619899
19 Al]egcd _cnruinlacnt of a 1060 Electricity ratesin Delhi  6199-6200
Chinesein Indian Army . 6178—82 1061 L.1.C. Funds for lend
acquisition and Develop-
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Dandakaranya 6201-02
5Q. 1063 Refugees from NEFA 6202-03
No. * 1064 Practice of witchcrafts in
the country 6203
457 Thermal Power gencration. 6182 1065 Flats for M.Ps. 6203
468 Overhaul of P.W.D. 6188 1066 Construction of new guar-
469 Bhakra Right Bgn.k power ters at Panchkuin Road.
Pproject . 6183-84 New Delhi . . 6204
470 Indian ()dh(.rals [ Imer- 1067 Housing schemes . . 6204—05
national meetings 6184 1068 Sale of defence bonds in
471 M.B.B.S. course 6184-85 forcign countrics 6205 V6
472 Rajasthan Canal 6185-86 1069 Vamsadhra Flydro-clectric
473 Power failuresin Delhi 6186 o i’m“c'u-m o Hvdia el 6206
- . . - . rri, a {5 -
475 Family planning in Delhi 618687 7 lntfuuhcmnm th-': e 6206-07
476 Power projects 6187 1071 Shor-fallin Business T'ar-
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WRITTEN ANSWERS TO PAPERS LAID ON THE
QUESTIONS—contd, TABLE—contd.

U.SQ. Subject CoLumns CoLUMKS

No.

1074 Rise in prices of cement
and bricks in Delhi . . 6209
1075 Palai Central Bank . 6209-10
1076 Thermal Plant at Kotta-
gudam . . . 6210-11
1077 Functions and powers of
the Comptroller and Au-
ditor General of India : 6211
1078 Remittances by Indians
in East Africa to Banks in
India . . 6211-12
1079 Pr|.~fabncaung plam . 6213
1080 Beas Project control Board  6z13-14
1081 Blood Plasma 6214-15
1082 Construction of r.purs' of
Feniriver
1083 Children’s Health bchcmc’
in Delhi .
1084 Quarters for Guvummcm
servants . . 6217
1085 Transfer of 1).‘\-’,(,. Head-
quarters
1086 Kuthiyadiand B tll.lpalt..m
prujects.
1086A Water e.upnl:. o R:uav
than . . 6219-20

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

6215-16

6216-17

6217-18

6218-19

6220—23

Dr. L.M. Singhvi called the
attention of the Minister of
Railways to the Railway
trolley accident ncar Patal-
pani station of the Western
Railway on th i¥th Janu-
ary, 1663,

The Deputy Minister of Rail-
ways muade a statement in
regard thercto,

PAPERS LAID  ON THE
TABLE . . . . 6224—11

The following pape:s were laid
on the Table:—
(1) A copy each of the follow-
Ing papers i—

‘@) The Insurance
(Amendment)  Rules,
1962 published in Noti-

& fication No. G.S.R.
J604 dated the 15t De-
cember, 1962 under
sub-section (3) of sec-
ton 114 of the Insu-
rance Act, 1938.

"b) The Emergency Risks
(Goods) Insurance Sche-

me published in No-
tification No. 5.0. 3945
dated the 28th Decem-
ber, 1962 under sub-
section(6) of section § of
the Emergency Risks
(Goods) Insurance Act,
1962,

(¢) The Emergency Risks
(Factories)  Insurance
Scheme publsihsed in
Notification No. S5.0.
3946 dated the 28th Die-
cember, 1962 under sub-
section (7) of section 1 of
the Emergency  Risks
(Factories) Insurance
Act, 1962.

(d)$.0.No. 3953 dated the
28th December, 1962
under sub-section (2}
of scction 3 of the Limer-
gency  Risks  (Goods)
Insurance Act, 1962,
specifying the goods not
insurable  under the
said Act.

(2) A copy cach of the follow-

ing Notifications under
section 20 of the Emer-
gency  Risks (Factories)
Insurance Act 1962 1—

(a) 5.0. No, 3945 duted
the 28th December, 196 2

(5) 5.0.No.294% dated the
28th December, 1962,

(3) A Copy of the Third

Valuation Report of the
Life Insurance Corpora-
tion of India as at 3151 De-
cember, 1061, under sec-
tion 29 of the Life insu-
rance Corporation  Act.
1956.

(4) A copy each of the follow -

Ing papers —

(#) (@) Annual Report of the
National Buildings Con-

struction Corporation
Limited, New Delhi,
for the year 1961-62
along with the Audited
Accounts and the com-
ments of the Comptro-
ler and Auditor Gearal
thereon, under sub-sec-
tion (1) of section 619A
of the Companies Act,
1956.
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(&) Review by the Govern-
ment on the working of
the above Corporation,

(i) (@) Annual Report of
the Hindustan Housing
Factory Limited, New
Delhi, forthe yeur 1961
1962 along with the Au-
dited Accountsand the
comments of the Comp-
troller and Auditor Ge-
neral thereon, under sub-
section (1) of scction
610A of the Companivs
Act. 1956,

(b) Review by the Govern-
ment on the working of
the above Company,

) A copy cach of the follow-
ing  Notifications  under
sub-section (7)) of section
24 of the Prevention of
Food Adulteration  Act,
1s4 —

Ja) Notification No, F, &
(1h) MI'LE 60 published
in Uripura Crazette Ja-
ted the 2t July, 1062,
mzking coriun furiher
amendment to the T'n-
pura Prevenoon of Food
Adutlzration Rules.
195¥,

AY Notification No, 254
62/1o6-27/62-((i)Vol,
I published in Andaman
and  Nicobur  Gazette
dated the  sth Decem-
ber, 1962, making certain
amendments w the
Andarman and Nicobar
Islunds  Prevention of
Food Adulteration
Rules. 1960,

\6) A copy of Report of the

Indian D.legution to the
15th Session of the Regio-
nal Commirtee for South
Last Asiy of the World
Health Organisution held
at New Delhi from the
18th 1o 24th September,
1962,

(7) A copy of Notification No,

F. 4(33)/62-Fin. (E) pub-
lished 1n Dclhi Gazette
dated the 17th November.
1962, making certain fur-
ther amendment to the
Delhi Sales Tax Rules,
1951 under-sub-section (4)
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of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the
Union territory of Delhi.

(%) A copy each of the follow-
ing NMotifications under
section 38 of the Centrul
Excises and Salt Act, 1944
making certain  further
umendments to the Central
Excise Rules, 1944 :—

wa) G.5.R. 1652 dated the
Sth December, 1962,

(b) G.S.R. 1693 dated the
15th December, 1962,

(7 G.S.R. 1737 duted the
22nd December, 1962,

(o) G.S.R. 1738 duted the
22nd December, 1962,

) GUSUR, s¥ dated 1he
Kth Junuary, 1963,

(1) G.S.R. 73 dated the
12th Junuary, 1063,

(v A copy ol Notificution
No, 5.0 368 dated the
22nd  December, 1962,
under sub-section (5) of
section 257 of the Income
“T'ax Act. 1961, publishing
the numes and other parti-
culars of persons on cach
of whom u penalty of not
less than five thousand
rupees was imposed,

(10) A copy ecachofthe follo-
wing Notificarions under
sub-vection (4) of section
438 of the Sea Customs
Act, 1¥7% and section 38
of the Centrul Excises and
Salt Act, 1944, making
certain further amend-
ments 10 the Customs and
Central Excise Dutics Ex-
port Druwbak (General)
Rules, 1960 :—

(a) G.S.R. 1614 dated the
1stDecember, 1962

(b} G.S.R. 1657 dated the
#th December. 1962,

(¢) G.S.R. 1658 duted the
8thDecember, 1962.

(d) G.5.R. 1659 dated the
$th December, 1962,

r¢) G.S.R. 1660 dated the
fth December, 1962.
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(1) G.S.R. 1661 dated the
8th December, 1962,

(8) G.5.R. 1662 dated the
8th December, 1962.

(k) G.S.R. 1701 dated the
15th December, 1962.

(i) G.S.R. 1742 dated the
22nd December, 1962,

(1) G.S.R. 1743 dated the
22nd December, 1962,

(k) G.S.R. 1794 dated the
29th December, 1962,

(11) A copy each of the follo-
wing Motifications
under sub-section (4) of
section 43B of the Sea
Customs Act, 1878 :—

(a) G.S.R. 1656 dated the
8th December, 1962,

(#) G.S.R. 1664 dated the
8th December, 1962
containing crratum to
G.5.R. No. 1403 dated
the 27th October. 1962,

(c) G.5.R. 1698 dated the
15th December, 1962.

(d)G.S.R.69 dated the
12th January, 1963,

(¢) G.S.R. 70 duted the
12th January, 1963.

(12) A copy each of the fol-
lowing papers :(—

(a) Motification No. 16/62
dated the 1st January,
1963 “making certain
amendments to the In-
dustrial Finance Cor-

poration  (Issue  of
Bonds) Regulations
1949, under sub-

scction (3) of section
43 of the Industrial Fi-
nance Corporation Act,
1948,

(b) The Estate Dury (Dis-
tribution) Rules, 1963
published in  Notifica-
tion No. GG.5.R. 65 da-
ted the 12th January,
1963, under sub-section
(2) of section 4 of the
Listate Duty (Distribu-
tion) Act, 1962,

(&) A copy of the Accounts
of the Rehabilitation
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Finance Administration
for the year ended 31st
December, 1960 along
with the Audit Report
thereon, under sub-sec-
tion {4) of section 16 of
the Rehabilitation  Fi-
nance Administration
Act, 1948,

(13) A copy cach of the ful-
lowing papers : -

1) Annual Report of the
National Mineral Deve-
lopment  Corporation
Limited, New Delhi.
lor the year 1961-62
along with the Audited
Accountz and the com-
ments of the Comptrol-
ler and Auditor General
thercon.

i) Review by the Govern-
ment on the working ol
the above Carporation.

(14) A copy of the Indian
MNaval Reserve and the In-
dian Naval Volunteer Re-
serve (Amendment)  Re-
gulations, 1962 published
in Notification No. 5.R.0.
329 dated the 2z2nd De-
cember, 1962, under sce-
tion 185 of the Navy, Act.
1957,

115) A copy ol Report on the
Third General Election to
the Orissa Legislative As-
sembly, 1961,

STATEMENTS BY MINIS-
TERS—-

(1) The Minister of Steel and
Heavy Industries (Shri C.
Subramaniam) made a state-
ment in respect of the reply

given on the 6th Septem-
ker, 1962 to Supple-
mentary by Shri  Mahavir

Tyagi on Starred Question
No. Bzo regarding money
due from producers of steel.

(i) The Minister of Stare for
Food and Agriculture (Shri
Ram  Subhag Singh )
made a statement correcting
the replies given on the 2oth
November, 1962 to supple-
mentaries by Sarvashri Su-
rendra Pal Singh und lHari
Vishou Kamath on Starred
Question No. 264 regarding
““Peed the Hungry” Cam-

paign.
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STATEMENTS BY MINIS:
TER—contd.

(i11) The Minister of Finance
(Shri Morarji Desat) laid on
the Table a statement on the
Gold Control Scheme.

MOTION RE: COLOMBO
CONFERENCE  PROPO-
SALS—

Discussion on th motion regard-
ing Colombo Conference
Proposals and substitute
motion thereto, moved on the
23rd January, 1963. conti-

CMGIPRD—18 11—2:49 (A1) LSD—5-2-63—

[Day Dicest)

CoLUMNS

6233—6398

.

MOTION RE COLOMBO
CONFERENCE PROPO-
SALS—comtd.

nued.  The discussion was
not concluded.,

AGENDA FOR JANUARY 2s.
1963/ MAGHA 5. [E3
(SAKA)

Further consideration of the
motion regarding Colombao
Conference  Proposals and
also the motion regarding
measures  for  maintaing
prices of essential commo-
dities at reasonable levels,
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